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LEGISLATIVE ASSEMBLY. 
FridGrI, 21., 8ep"Mb,r, 19!J8. 

., 
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The .A.ssP.mbly met in tile Aaaembly Chamber at Elena of the Clock. 
lIIr. President in the Chair. 

QUESTIONS AND ~  

OoIlTlLACT ULATDfO TO THE SUPPLY 01' WOOD FuEL TO TID BoBIT.KRAVI) AlfD 
Kmu.ON RAILWAY. 

770. *1Ir. If. M . .J0Ibt: With reference to the reply to que8tion 
No. 103 at page 4405 of the Legislative AaRembly Debates, VolWLe VI. 
will Government kindly lay on the table an extract from the eontraet 
relating to the lIupply of wood fuel to the Rohilkhand and Kumaon Rail-
"ay Company , 

1Ir. A. A. L. PanoDi : The releyent clause ill clause 9 of the cOlltract 
of 1882 at pag(' 57 of the reprint of the Rohilkhand and Kumaon Railway 
contract. n ~  of which is ayailable in the Library. 

SURPLUS LocoxOTIVES ON THE NORTH WESTERN RAILWAY. 

771. *1Ir. N ... .Joshi : Is it not a fact that at one of his inter-
views with the Railway Board in 1924 or 1925, tbe Agent of the North 
:Western Railway stated that he had on hand a surplus of about 300 
locomotive engines ; if 80, what is the euet date of the interview and 
which or the Members of the Board were present at the interview , 

Mr. A. A. L. PU'IODI : I have not been able to find in the minutes of 
meetillf,!s with the Agent, North-Western Railway, in 1924-!5 a record of 
any such statement. 

TRuTilENT 01' STAPP ON TIll!! DIJPI'BBENT RAILWAYS. 

7'12. *1Ir. If ... .J0Ihl : Is it not a fact that at a meeting held in 
March 1923 between the Railway. Board and the .Agents for different 
Bailways, the Chief Commissioner warned the latter" that care must be 
taken to treat the staft fairly, giving them leave and such allowance as 
were permissible and to aToid any appearance of racial discriminatiou 
in retrenchment .. , 

Mr. A. A. L. Panou : The Honourable Member appears to be refer-
ring to n confidential diHctlll!lion which took place lrith Agents of Rail-
wayr; on the date mentioned. I shall be much obliged if be will let me 
know lio\\' hf' obtained the information on which bis question is based. 

NUKBBB 01' PETITIONS RECBlVED RELATINO TO TIlE HINDU CIIJLD KURlto. 
BILL. 

'173. *1Ir: D. V. Belvi: (a) Will GovernmeDt be pleased to atate 
whether any, and if 80, how many, petitions· ha\'e been received from 

( 1161 ) 
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each province against· the Child MarriaK'l! Bill of Rai' Sahib Harbi1u. , 
Sartia t 

(b) What is the number of signatories to the petitions from each 
province T " ~ '. . . • 

- ~~ 

(c) Will Government' be pleased to state ,,,hether any, and if '110,. 
how many, resolutions passed at public meeting:, have been received (i) for 
and (ii) against ,the. Bill , 

(d) Will Government be pleased to state if any petitions have beaD. 
received, and if so, how many, from each province supporting the Bill t 

(6) What is the total nUlilber of· signatories in each province support-
ing the Bill t 

111'. L. Graham: (a). In .111,158 petitions have been received against 
the Bill. Government do not think that an analysis by provinces would 
bf' productive of results worth the labour invoh-ed, but if the Honourable 
Kember still de.sires i.t, I will have the analysis made and send it to him. 

(b) The total number of signattories of these petitions is 74,802. 
(e) Resolutions for the Bill 187 and against the Bill 382. 
(d) The total number of petitions supporting the Bill is 215. For 

the reasons stated under (a) this analysis has not been made. 
(e) The total number of signatories of these petitions is 1.962. 

111'. D. V. Belvi : Will Gowrnment be pleased to state if they have-
instructed Provincial Governments to eonsult the religious heads .of the 
several ca&1:es and sub-castes of Hindus and different seets of Muham-
madans 1 

The Honourable 1Ir. I. Crerar: When the Bill was eireulated to Local 
. Governments the:r l~  asked to ascertain the opinions of all those-
eoncerned in .the manner which is customarily done in respect of Bills 
dealing with matters of this namre" 

1Ir. D. V. Belvi : Do Government consider tfurt the question involved 
in this Bill is of a quasi-religious character'! 

t'IIe JIoIloarabJe 1Ir. I. Orerar : It is well-known that it has been 
repretleJlted in very maay quarters that it. does impinge on questions of & 
religious eharaeter. 

Mr. D. V. BelY1: Do not GovernlDeM think it ne-.ry to consult 
the Gurus of the several castes and sub-eutes of Hindus: 011' this point t 

'!be BoDGaraW.IIr.I ...... : It is highly i bl~ thaHhe opinion 
of e1'eI'1 interest doold he fully. eonsulted and ascertained. 

iIr.. Lalchand • .....kai : Are the-t'e any sigD8.tories to the applies. 
tiODll or petitions from Sind for or against that Bill , . 

, .... t.. ' ..... : PetitioDs are reoeh"ed every day. I tJllnk I ~ 
four yesterday. It is really very. difficult to keep track of them, but I 
.hould say that certain petitions have been received from. Sind,. though 
I wodld not like to be pill1led down to that st&temeDt. 
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PREVENTION OJ' THE IMPORTATION AND. SALE OJ' ADULTERATED Dltt:08, .urD' 

CONTROL OJ' THE Sf.LI: OF POISONS. 

'174. *Lieuteuot-Oolonel B. A. J. G:dney: ((1) Will GO"ern:-
ment please state the action taken by them on the Rellolution relating to 
drugs p888ed by the Council of State on 9th March 1927 , 

(b) Did Govenlment commit Pro\:incial Governments on the points 
raised 1 

(c) If the answer to (b) be in the affirmative, will h~y kindly !tate 
what action they propose taking now in the mllttf'r , 

(d) Do they, in this connection. propo;.;e to con<;icler tllf' df'"irahiIity of 
early legislation, i.6., introduce a suitable Bill, to prevent the importation 
and sale of adulterated drugs and to control the sale of poisons 1 

(e) Do Government propose themselves to take immediate steps i~ 
8S also to draw the attention of Provincial Governments to, the alleged Rale 
of adultf'l"l\led qnininf' in India Oll II Jarj!c scale and tn ('nqu;re what action 
they proJlo:;c i ~ to chrck ,'iueh ~  '? 

Mr. G. S. Bajpai: (a) 10 (d). The RetiOlution referred to by the 
Honourable Member and the rlebate thereon were sent t<o the Local Gov-
ernllwnts and Admillistrations for an expression or opinion anfl for such 
aetilln as th,·y eonsirlt'rNI to h .. rlrsirablt' ao(1 pral't:cabh', Thl' replies 
rt'c\,iypd show consicit'rnhle (livcrsity of opioinn on the qu .. ~ i  ,,-hethel"' 
l i~l i  fOI" the st ,andardisation of i·he prepara! ion and for the sale 
of llwciicinal drugs is fellsible or l ~ y  TIJ/'se rrplies are now under 
cll/l!'illeratioD. The question is compIicatt·tl h~  the faCT that le!,!islati.o.n 
without the machinery' for enforN'ment ,,",ould h' l ~  

(e) Government hayp no c\'idence in their possession to show tflat 
aduiteratt'd quinine is sold on a larlll' scale but they propose to ask Loeal 
Governments for a considered report on the allellations which have recent-
ly been made on this subject in the Prelis. 

(Colont'l i lll ~  rost' from a scat in the Central :\Iuslim ~  block.)' 
Mr. President: The Honourable Colonel should have given the Chair 

notice that he had joined thl.' Central Muslim Party, 
Lieut.-Oolonel R. A. J. Gidney: llilrht I t'xplain, Sir, that I haTe 

not joined the Central lluslim Party but· if the Government had &upplied 
ll)ud speakers &Ii requested by me in this House I should not be here. I 
cannot hear the Honourable Member from my seat at the other end of 
the room and I {'alUe ~8  to hear his repU,s. 

Mr. President: Colonel Gidney. 
Lieut.-Oolonel R. A. J. Gidney: Will the lIonollrdbIe Member inforaa 

the HomO(' whether Government propose to encourage or to ask Provincial 
Governments. or tJtcm'leh"es moye in the matter. (1) to cODtrol the _Ie of 
poisons; Rnd (2) whether they are preparpd to ~  to Pro,·inci.l 
Governments. or themselYeIl .nove in the matter of ~ legisIatoion and 
standardisation; and (3) whether h ~  intl'nd to stop at the ports by 
means of the Sea Customs Act t.tle importation into India of this fradulent 
quinine, So far Honourable Member has evaded the question. 

1Ir. G. I. Bajpat : I will deal with the last part of the Honourable 
'Member's statement first. Far from evading thE' qUef'tiOD I ba"e del-
nitf'ly statp.d that GOTernmE'nt haTe no information in their poll8eS8ioa to 

Ll"8LA .&J 
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show that there are masses of adulterated quinine being sold in this coun-
try but that they propose to make' inquiries from Local Governments. 
As regards the first, second and th1rd suggestions made by the Honour-
able Member, they do not, as far as I understand, all refer specifically 
to the question of drug adulteration. They relate to the question of the 
standardisation of the preparation and to control of the sale of drugs. 
AI'I I have already told the Honourable Member, we have consulted Local 
Governments on this point and there is great diversity of opinion as to 
what is necessary and what is desirable. All that I can say is that the 
Honourable Member's suggestion will be borne in mind when we are 
eoming to a decision. 

Lieut.-Oolonel H. A. J. Gidney: Will the Honourable Member address 
the Local Governments again and point out to them the necessity and the 
urgency of controlling this promiscuous sale of poisons throughout the 
land' 

Mr. G. S. Bajpa.i :  I regret to say, Sir, that as J do not, in tbe light 
of the information available to me and to the Government. share the view 
that there is promiscuous sale of poisons in the country, I am not in a 
position to give the assurance which the Honourable Member wants. 

Lieut.-Colonel H. A. J. Gidney: Will the Honourable Member kindly 
1ind out from responsible authorities, such as the medical authorities' 

Mr. G. S. Bajpa.i : Well, Sir, if the Honourable Member thinks that 
the only responsible h i ~  in the ~  is the Honourable and 
gallant. Member himself. thcn I confess that I have not got the benefit of 
th( most responsible opinion. But. on the other hand. if m~  Honourable 
friend would concede, shall we say. some measure of h i ~  to such 
officers as the Director General of the Indian ~I i l Service and the 
Deputy Direc10r General of the Indian Medical Service. then I submit that· 
we hllve had ('ompetent and considered opinion, ami that the information 
which I have given is based on thllt considered and competent opinion. 
As regards the other part of the Honourable )Iember's question. Sir. or 
rather sU!!,g'cstion. I have l ~ stated that the Goyernment propose to 
ask Local Go\-ernruents for a considered report on the ~ i  \vhich 
ha,e l~ been made on this subject in ~l  Press. 

ARTICLE IN India REGARDING THE STATUTORY COMMISSION. 

775. *Mr. Fazal Ibrahim B.ahimtulla : Has the attention of the 
Government of India been drawn to an article in the magazine, called 
India of JulY 1928, Volume E, No_ 1, bearing the title" Some aspects 
of the Simon· Commission " T 

The Honourable Mr. I. Orera.r : The answer is in the negative. 

LoAN TO THE LATE ~ I  SALnroLLAH OF DACCA. 

776. *Mr. Batyendra Ohandra Mitra: (a) With reference to 
ihe question No. 525 by Mr_ K. C. Neogy in the i l ~~  ~ mbly on 
August 29. 1927, regarding a loan to the late Nawab Slr Sahmullah ~  
Dacca and: the answer thereto, will the Government be l~  to state If 
they have made an enquiry into the rate of interest at WhlCh the loan wlUl 
advanced to the Nawab of Dacca by the Government of India t 
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(b)' If 80, what is the rate of interest T Is it higher or lower than the 
rate of intereet at which the Govemnieat borrow money T 

(c) If the rate of interest is lower, how do the Government propoHe 
to meet the loss of revenue to the Central Government which the 88id loan 
involves T .. 

(d) What were the terms and conditions under which the loan was 
advanced especially in regard to the period during which it was Htipulated 
that tbe money should be repaid , 

(e), Is it a fact that the income of the Nawab's estate has increued 
.ince the loan was advanced , 

(f) Is it a fact that the enhanced income of the estate is being spent 
on increasing the allowance to the members of the Nawab's family T 

(g) 11'1 it not a fact that the adminifltratinn of the Sawab's P.IItate has 
beeome 8 costly affair T 

(h) What steps do Government intend to take to reduce the cost of 
nuministl'ation of the eHtate T 

The Honourable Sir Bbupendra Nath Mitra: (a) Yes. 
(b) 3 per cent. per unuum which is lower than Government's borrow-

ing rl'te. 
(r) The loss remains at debit of Interest on Ordinary Debt. 
(d) The scheme of repayment eontemplatt'd that the loan should be 

extinguiHhed in 19;)2 but as a matter of faet. repaymt'nts haw' proceeded 
in advallce of the programme and it is expected that the loan wiII be 
extinguishl'o in 1945. 

(e). (f). (g) and (h). From enquiries nuule Gowrnment ha \"f' no 
re8<;(JD to bE' dissatisfied with the progr('ss made in l"E'during thE" cost of 
administnltion. For the rest Government do not ('onsidrr it propcr that the 
prh'ate affairs of a ~  mil~  should b(' dis('ltssE'd on the floor of the 
HouR('. 

TOWN INSPECTORS OF POST OFFICES IN THE UNITED PROVINCES POSTAL CIRCLE. 

777. *Mr. Siddheswar Sinha: (a: Is it a fart that th(' permanent 
'fown Inspectors of Post OfficI'S attaeht·d to the first rlass head Post Offices 
ill t h(' {Tnited Provinces PORtal ('il"('le have beE'n transferred from their 
substantive appointments of Town Inspector to that of a derk r 

(b) If so, have Governmf'nt received apPE'als from the officials so 
reverted Hnd considered those appeals and with what rE'sult T 

The HODourable Mr. A. O. McWatien : Sir. with your permi!i!sion I 
shaH Ileal tOJ!'eth('r with the Honourable Member'R threE' quelrtions Nos. 
777. 77f1, Rnd 779. As thf'sE" firE" all ('onn('('t('('l with 8 ",uhjf't,t ',\'hieh has 
been (1t'3It with in a l~  Ilivcn on the 20th instant to Ilnstarred ques-
tion!! bv Mr. Anwar-lll·Azim Rnd others. whieh HOllourabll' :\ll'mbers of 
the ~  have not yet had an opportunity of pernsinJ!. I ask yonr per-
mission to read the explanatorr portion oi that reply ; it runs as follo,vs : 

I obser\'e that these are the first of a l ~ seri('s of questions by 
MePlbers of tht' House, arising out of the opt'ration (If orders issued by 
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tile .Goverament of India in August 'Ind ~l b  1927 and of l.u'inter-
pretation of these, issued with the approval of 'the Go\'ernment of India, 
by the Director-General, Posts and Telegraphs, in February .1928. These 
orders related to the revision of the pay and duties of Town Inspectors 
."cbed to first class Head Post Offices. They have resulted, in some 
cases. in the displacement of some of the officials who, on the date from 
which the orders originallr took effect,namelY'. the 1st September 1927, 
wert' the actual incumbent.1i of. the posts named. In other cases the 
existing incumbenft; haw b€'E-n retained in their apllOintmentK. The 
orders to which I have referred nec€'ssarily left to the heads of adminis-
tTatin' Postal Circles th€' final decision as to the application in individual 
ease!> of g'€'nt'ral principh's whir}. han be€'n laid down. The decisions 
reached have given rise to a number of representations addressed to the 
Director-General and to the Government, of India from different Service 
Associations and individuals interested. These representations ha,'e re-
eeh-ed the most careful consideration of the Director General whose re-
commendations are now before me and will receive my close attention 
together with the various points raised by Honourable Members in these 
questions. 

TOWN INSPECTORS 011' POST OJl'll'ICES IN TIlE UNITED PROVINCE8 AND 
BENGAL POSTAL ClltCLB8. 

t778. *1Wr. Biddheawar BiDha: (a) Are Government aware that the 
Postmasters-General of the {Tnited Provinces and the Bengal Postal Circles 
have changed their orders in respect of the appointments of postal Town 
Inspectors attached to the first class Head Post Offices in those Circles 
confirming some and again degrading th.0"8e officials from the Town 
Inspectors' appointments T 

(b) If so, are Government aware that the aforesaid orders were issued 
by the aforesaid Postmasters-General without obtaining any report as to 
their work from the immediate superior officers of the aforesaid postal 
otlicials and that no reason was assigned for the respective order of rever-
sion frf)m the lim' of postal Inspector to the line of clerk T 

(c) Do the Goyernment propose to issue any clear orders protecting the 
jnterests of the existing incumbents who were holding such appointment. 
on the date of effect of the revision in accordance with the genE-rai condi-
tions of service! 

(d) If so, when' If not, why not f 

TOWN INSPECTORS 011' P08T OFFICES IN THE BENGAL, BOMBAY AND UNITED 
PROVINCES POSTAL CmcLE8. 

t779. *1Wr. Biddheswar BiDha: (a) Is it a faet that the ofticials who 
were removed from their substantive appointments of postal Town 
;lnspectorship were not charge-sheeted .&8 required under the rules of the 
department in respect of the Government officials and their defences duly 
'Obtained in respect of the postal Town luspectors in the Bengal Bomba,.. 
.alJd the United Provinces Circles 1 ' 

(b) If so, why' What action, if any, has been taken by -the Govern-
ment' . . ....,... . 
',. 
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QUBBTI0Jf8 AND 4N8W&88. l11f 

JbpA.s'iMBNTA.L EUVIN4TION FOB PaoKOTION TO TD'LowEBT "8JiUcnON 
GRADE POST IN THE POST OnrICE. 

780. *Mr. Siddheswar Sinha: (a) BaH the attention of the Govern-
ment been drawn to the latest O. O. of the Director-General, Posta and 
1'e}c!<raphs, relating to the departmental examination for promotion to the 
lowest lIeleetion grade post in the Post Office 1 

• (b) If 110, was any report obtained as to the knowledge of the postal 
officials who attained the age of 40 regarding their knowledge of the Post 
.office Manual, Volumes 1 and 2, and the Fundamental and the Supple-
mentary Rules (Accountant General's Compilation) before the issue of the 
aforeti8id G. O. exempting them from appearing in the papers relating 
to those books T 

(c) Is it a fact that the knowledge of the officials of 40 years of age 
will not be tested in respect of the rules laid down in the aforesaid 
.btlolui , 

.The Honava.ble 111'. A. O. IIoWatten: (a) Yes. 
(b) No .. 
(c) Yes, but only in the first examination held underthe new rules-

lNTBODUCTJOlT CR THE ELUlINATION FOB THE LoWEST SBLBCTION GBAD. 
POST8 IN THE POST OnrICB. 

781. *Mr. Siddhesw&r Sinha: (a) Is it a fact that the examination 
for the lowest selection grade posts is introduced for the first time in the 
Post Office , . 

(b) Do the Government propose to abolish the examination for the 
lowest selection grade posts in the Post Office T 

(r) If so, when may orders be expected on the subject' 
(d) Is it a fact that the adoption of the same system of examination 

for all the candidates for examination for promotion to the lowest selee-
tion grade is und('r the consideration of the Government of India' 

(e) If so, when will the orders is..<;ue , 
The Honourable Mr. A. O. IIcWaUen: (a) Yes. 
(b) ~  

{r) Dl)es not arise. 
(d) If thf' Honourahlt> llember"refers to the Post and Telegraph De-

partmf'nt as a whole, the reply is in the affirmath·e. 
(e) Orders ha "e already issued prescribinp: such an examination in 

the :Engineering Branch, while as regards the Traffic Branch the matter 
.is .still under consideration. 

'RECOGNITION BY THE AGENT OJ' THE EA.BT INDIAN R.uLwAY UNION. 

782. *Mr. Vanhagiri VeDkata .Jogiah : Are the Government aware 
that the EaRt Indian Railway Union was registered under the Trade 
Unions Act in March 1928, hut that it haa not been reeognisedby the 
Aput of the Railway up till now' U 110, do Gonrnment propose to 
instruct the Agent to recognise the Unioll offieially Bnd give it all facili1;ias 
for representation of the griennces of the wOfke" T 



[218'1' SEPT. 1928 • 

•• A. .A. L. PanoIII : If the Honourable Member ",ill let me know 
to which particular Union, on tlleEast Indi ... Railway he is referring I 
will see if I can obtain the information for him. 

118u. OJ' PA88118 TO 'l'IIB OJtrous AND WO&uB8 OJ' TIlE EAsT INDLUr 
'; RAILWAY UNION. 

'183. *IIr. VU'&IIaItri Venbl& .J0IPah: In view of the announcement 
of Earl Winterton that the Government of India welcome the formation 
of Trade Unions on eoDStitutionallines, do Government propose to instruct 
the ~~  of the East Indian Railway to issue passes to the omcera and 
worken of the Union for organising the Union thoroughly according to 
the Trade Unions Aet , 

JIr. A. A. L. PanoIII : Government consider that officers and workers 
of trade unions should be allowed to utilise passes, to which they are 
entitled as railway employees, for the purpose of attending to the busineaa 
of their unions, and have so instructed the Agents of State-managed Rail-
ways. They do not consider that railway authorities should give indirect 
8nancial assistance to the unions by the grant of extra passes to railway 
employees or by the grant of passes to persons who are not in railway; 
service. 

1Ir. ]I ... .Joshi: May I ask whether the Government will i881lfl 
similar instructions to the Company-managed Railways also in the matterY 

Mr. A. A. L. Parsons : Will the Honourable :Member repeat his ques-
tion' 

Mr. If ... .Joshi : May I ask whether Goyernment will be prepared to 
issue similar instructions to the Company-managed Railways T 

Mr. A. A. L. Parsons : It is not a matter on which we can issue 
instruct.ions to Company-managed Railways, Sir, but they are already 
aware of the views of Government. 

EBGAGBlIENT OJ' A CoIn'BACTOR TO PAY THE SALARIES TO THE STAFF EllPLOY-
ED ON THE EAST INDIAN RAILWAY. 

784. *Mr. Vara.hagiri V.Dkaia.Jogiah: (a) Is it a fact that the East 
Indian Railway authorities are contemplating to abolish the Pay Depart-
ment of the East Indian Railway and to engage a contractor for payment 
of salaries to the sta1f all over the line T If so, will Government please 
state reasons for the proposed arrangement , 

(b) Is it a fact that on the Oudh and Rohilkhand Railway the con-
tract system was abolished and the work was undertaken by the depart-
n.ent for efficiency and with a vil"W to remove the irregularities in pay-
ment by contractors, and that there was a saving of B.s. 16,000 last year' 
If so, will the Government be pleased to state why the East Indian Rail-
"Ray authorities want to re-introduee the contract system , 

(c) Will Government be pleased to state how the staff' of the Pay 
Department will be provided fOT if the Pay Department is abolished , 

Mr. A. A. L. Panons: (a.) The question is at present under considera-
tion and it is, proposed to eall for tenders. If the contraet system is foand 
oil the whole eheaper, it wiD be adopted. 



(bfA-rter the Oudh aDd Bohilkhmd Railway ... ~  .. t!8t:with 
the East Indian Railway the system of departlDfttal workina that obw.,. 
ed on the latter was introduced on the former. It iI understood that1 this 
resulted in a saving of cost. 

(c) The question will be catefully considered if it ia decided to abo" 
the Pay Department. A good portion of the staff would no doubt coati-
Due to be employed on their present duties under any penon or firm to 
whom the contract might be given. 

Mr. PrelideDt : Order, order. The rule of the House ia that the 
Honourable Member must rise from his seat and put the question. 

En:cnmn I'BOII TB.m QUABTEB8 01' TID WOBKDS 01' TID 0lmAJ. Wag. 
8BOP, B.uT hrDLU' Rl.D.WAYa 

~ 8  *111'. Varab8Iiri V ..... locJaJa : <_> Are Government aware that 
the Agent served the workers of Ondal Workshop who Struek work in 
sympathy with the workmen of Lillooah with a notice to vacate their quarten 
within twenty-four hours f Are Government aware that owners of dwel-
ling houses are required to serve their tenant. at leut with a mouth'. 
notice to vacate their houses, and no tenant can be ejected by force by tile 
executive officers without the sanction of the civil court f Will Govern-
ment please state what action they propose to take against the· Agent for 
issuing such illegal notices f 

(b) Are Government aware that twenty-four hours after the Ondal 
workers had been sened with a notice to "aeate the quarters, the Distriet 
Magistrate of Burdwan came to Ondal m a special train with' the police 
officers of Asansol and about one hundred armed police, and forcibly broke 
the padlock"! attached to the doo1'8 of the quarters in the absence of most· 
of the oeeupants and threw away all their properties on the street during 
heavy rains with the result that all their properties were drenched aud 
spoiled! Are Government aware that in fIOme cases the workmen were 
forcibly turned out of their quarters with their wives and children duriDc 
heavy rains at i~h  T If the Government have no information, will they 
be pleasf'd to enquire into these matters and take necessary action against the 
Magistrate for his illegal actions T 

(c) Will Government be pleased to state under whose instructioll6 the 
Magistrate came to Ondal to compel the workers to vacate their quarteN 
with the aid of the armed policc , 

(d) Will Government please state whQ paid the expenses in ca. 
nection with the running of the special train for taking the Magistrate aDd 
the police from Asansol to Ondal and back f 

Mr. A.. A.. L. Parsons: (a) Three days' notice, and not ~ hours u 
stated in the Honourable Member's question, ,vas gh-en to the strikers 
to reNume ll ~  and of the fact that, if they did not do so, ~ y will be 
m ~ to vaeate their quarters. The action of the Agent is in aecordanoa 
with section la8 of the Indian Railways Act. and it was not iJlegal. 

(b), (c) and (d). Government hne not received any informatiOD 
whieh suggt'fltR that there is any truth in the allegations made by tile 
Honourable Member. . . 

~  VaraJaariri VeDb. locJaJa: Will Government be pleued $0 
enqUIre whf'ther the statementa made in parts (II), (r) and (d) of the 
question aTe eorrect f" . .. .  . 
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:.ro. ~  L. JtuaOJlB : . if the Honour'" Member will put me in 
~i  of infonnationju:8tif"mg the allegations, which no doubt he 
ltimseJf possessed before putting the question, I shall be prepared to make 
.enquiries. 
/ "" Mr. N. fit. Joshi : May I ask, Sir, whether the Goyernment of India 
haTe consulted their' legal adviser as to the legality of the Railway Act 
being applied to the workers in workshops as regards the vacation of their 
.quarters' . 

Mr. A. A. L. Parsons: So far as I am aware, Sir, the "Agent of the 
East Indian Railway made no enquiries, but the terms of that section 
M. the Act are perfectiyclear. 

JIr. N. 1VL Joshi: What is the justification for applying tne Railway 
~  to the workers in the railway workshops Y 

111'. 4. A. L. ParaoDS : It is, Sir, the law of the land ; and it is parti-
..uarly for this type of case that that partieu!ar provision in the Act was 
.enacted. 

Mr ..... Joahi : ")I&y I ask whether Government cannot state what 
"'tile justification for that law is , 
" 111'. A. A. L. Panona: Certainly not·, Sir, in the coufse of question 
and answer on "the floor of this House . 

.ALLl:GED HA.&AMMENT lIY '11m DISTRICT MAoI8TB.ATB OP BUBDW AN AND THE 
POLICB OP TIlE STmUBB AT AsANsOL, EAST INDIAN RAILWAY. 

186. *JIr. Varabagiri VeDkata Jogiah: (4) Are the Government 
tntare that when the workers of Asansol struck work and commenced ~ 
f11i picketing, the District Magistratt of Burdwan accompanied by the 
-atVeials of the Railway stopped the picketing by force' If not, will the 
-Government be pleased to enquire and give an answer to this query f 

(b) Is it a fact that a worker was assaulted by a railway official 
"during the picketing in the presence of the Magistrate, and that although 
the matter was brought to his notice he took no action! If Government 
are not aware of this, will they find out and give an answer 1 

(c) Are the Government aware that at dead of night the railway 
officials at Asansol accempanied by the District Magistrate of Burdwan and 
"ihe police used to vittit the- bustee every night during the early stage of 
~  strike and tried to foree the strikers to return to work against their 
-comant f " 

(d) Will Government please state what- action they prorose to 
'take against the Magistrate for his attempt to break the strike at Asansol 
'-with the aid of the railway officials by force , 

(e) Is it a fact that a telegram was sent by the General Secretary of 
.the East Indian Railway Union to His Excellency the Governor of Bengal 
,protesting against the higbhandedness pf tne Magistrate and the police , 
"If so, will Government be pleased to state what action was taken by the 
Government of Bengal to stop the harassment of the strikers by the police 
~  t1te magistrate' "" " " 
~ : (nIsit a fact that in" spite of the ~  ()f the ""Agent that there 
.DDld be no vietimiMtiDn after the aettlement of the strike a large number 



lln 
if.,.. ... atUneoah, 'Howrah, AsaDioI and 0ndBl hYe uot ~  a1lo'tred to 
resume duties by the subordinate officers' If so, do Goveriunent propoae 
~ instruct the Agent to see that all workers are allowed to J;eturn ~ work 
at every station without further delay , ' 

•• .6. • .6.. L. ParlOus: (a) to (e). Government have no information, 
but enquiries will be made. 
~  . 

(/) No. The Agent has agreed to re-engage men dismissed at 
AS8nsoi and Ondal as vacancieli occur, and nearly 400 out of about 650 
M"ve already been so re-engaged. -

:D-JlHIS8AL OF 5' WORKMEN EMPLOYED IN THE WORKSHOPS AT LILLOOAB', 
EAST INDIAN RAu.WAY. " 

787. *Mr. Varabariri Venkata.To,tah : Is it a fact that 54 ~ Il 
at Lillooah have been i mi ~  from service on the report of a Foreman 
that they took a leading part in a i ~b  in the workshop' Is it a 
~ that one of these _ men was subsequently found to be absent from duty 
.. the day of the occurrence but that an attempt was made to mark him 
present on that day' Are Government aware that these men were disliked 
b7 the workshop otftcials because they gaye' evidence in a bribery cue 
against m~ ofllcers t Do Government propolle to instruct the Agent to 
eancel the dismissal of these men so that there may not be any cause for 
1ID1'eSt in the workshops , 

•• .6.. A. L. P&rIODi: 54 workmen, who were mainly responsible for 
the disturbance in the workshops which led to the closing of the shops 
on th ... 31st July 1928, were dismillSed after the Deputy Chief Mechanical 
Engjneer had personally satildied himself that they were so responsible, 
.aDd not on the report of a Foreman. GoverI¥Dent have received no 
leport that any of these men were found absent from duty, and the reason 
for their dismissal is that which I haye giYen, and not that suggested in 
the Honourable Memb ... r's question. 

Los8 SUSTAINED BY THE EAST INDIAN RAILWAY ON ACCOUliT OF THE Locx-
OUT AT Ln.LOOAB. El'C. 

788. *lVlr. Varahagiri VeDkata Jogiah: Will Government please state 
the amount of loss sustained by the railway authorities on account of the 
loek-out at IJillooah. and strikes Itt Howrah, Ondal and Asansol for (1) sua-
pension of work and (2) payment of wages to temporary hands engaged 
during the strike , 

Mr . .6.. A. L. P&I'IIODI : I ,vould refer the Honourable Member to the 
reply which I have already given to Mr. Joshi's question No. 270 on the 
4th ,September 1928. I ha"e no reason to believe that any appreeiable 
10RI'! .... as sustained. 

~ y 01'," A" CLAsa T!oIBT OoLLBCTOBS ON TO -EAsT INDJAN RAILWAY. 

, •. ... varallaltrt VeDkat" JQgia.h : Is it Ito fact that under Resolu-
tiOlMl 41'2-13 of the l i~1 m ~  of ~h  :F;ast I ~  Railway in 1926-27. the 
_e :O,f pay of • ~ ,}j. '., class Tiekd Collectors was raised hom Rs. 9p .iO 
Rs:' l!OT "If AA.\"itl Governm<>nt ~  state 'if the pay of these Ticket 
Colll"ctnrl"i in all thp divisions of the ih ~  has been i-ail'led ~ i ly , 
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If not, do Government propose to instruct the Agent to take necessary aeti .. 
at an early date , . 

1Ir. A. A.. L. ParsoDJ : We ha"e no information, but I will make-
,enquiries and let the Honourable Member know what the position is. 

REDUCTION OJ' A TICKET CoLLEL'TOB EMPLOYED AT PATNA JUNCTION, RAft' 
INDIAN RAILWAY. 

790. *111'. Varabagiri Venkata .Jogiah: (a) Has the attention oftb 
Government been drawn to the editorial note published in the JlaMloor 
dated the 29th February 1928. regarding the punishment in1licted on .. 
ticket collector at Patna Junetion who detected that a responsible railway 
employee was travelling without tickets' If so, will Government pIe ... 
state what action has been taken to realise the tax-payer's money due from. 
the said railway emplpyee , 

(b) Is it a fact that under the existing rules of the East IndiaD 
Railway the til!ket collectors are not authorised to hand over railwar 
employees to the police for travelling without tickets, but they are required 
to report the matter to the higher aul¥>rities for departmental action t 
Are Government aware that in this case the ticket collector of Patna 
Junction duly reported the matter to the Divisional Superintendent, but 
it was dealt with by the Staff Superintendent who had no concern with 
this commercial case and, with a view to condone the said railway employee 
who worked directly under the Staff Superintendent, the ticket collector 
was reduced in pay ~ 

(c) Are the Government aware that the East Indian Railway Union 
represented the matter to the Divisional Superintendent as well as to the-
Agent through their own official organ Mardoor as well as by letters fully 
explaining the impropriety of the punishment inflicted on a dutiful 
w9rker but no reply was given to the Union! If the answer be in the-
affirmative, do Government prowse to instruct the Agent to cancel the 
punishment l~  inflicted on a man who did his duty as a loyal 
servant of the Railway T If the Government are not aware of this, do 
they propose to enquire and accord jnstice to the ticket collector T 

Mr. A.. A.. L. Panons: (a) Government have not seen the note men-
tioned. 

(b) and (c). Government have no knowledge of the facts and have 
no l'f'8son to belie'\'e that tbe ~  to whom it appears the matter WM 
rC'ferred, has not been able to deal with the matter adequately. 

Au.EaATIONS AGAINST MR. DOLL, A nrNlOB OFFICER IN THE DINAPUB 
DIvIsION OJl'THE EAST INDIAN RAILWAY. 

791. *Mr. Varahagiri Venkata Jogi&h: (a) Is it a fact that one Mr. 
Absell, a temporary junior ofIicer in the Dinapur Divillion, punisbesthe 
staff with heavy fines for trifling mistakes' If 80, will Government pleue 
lay on the table a statement showing the amount of fines inflicted on the 
workers by this temporary officer during the year 1927·28' If the Gov-
ernment have no information, do they propose to Ind it out and gift 
the information required , 
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(b) Is it a fact that thiN junior officer has made very bad remarb OD 
.., personal files of tbe workers for trifling mistakes f •• it a1eo a fact 
that the treatment by this temporary officer of the oftiee ltd· is un-
gentlemanly , 

(0) Is it a fact that in connection with the derailment at Pandarak 
Station this oftleer was sent by the Transportation Superintendent of Dina-
pnr to make necessary arrangement&, but he did not proceed to the place 
of accident f W 88 the Punjab Mail detained at the station for about 12 
hours' Was it due to the fact that the ofticer did not proceed to the 
~ of accident 88 directed by the Transpprtatiop Superintendent at 

lJiDapur f If 80, will Government please state what action they propose to 
take against this ofticer for such neglect of duty which caused considerable 
inconvenience to the passengers of the Punjab llail , 

Mr. A. A. L. PU'IODI : Government have no i m ~  regret 
that they are not prepared to make enquiries in the matter with which . 
the Agent is competent to deal. They will, however, send a copy of 
the Honourable Member's question to the Agent- for his information. 

PBoJlOTlOIf OJ' INDIAl' WOUBBS 'WIIO HAVB PASSIlD EXAXINATlONB nOJi TID 
Ta.uNmo ScHOOL AT CHAlmAUBI. 

792. *Mr. Varabagiri Venbta Jogiah : Will Government please state 
if all the Indian workers who passed examinations hom the Chandausi 
Training School have been appointed to suitable posts in the higher 
grade' If not, do Government propose tp take steps for the appointment 
of these qualified men to higher posts at an early date , 

Mr. A. A. L. PanoDl : There is, I think, a misapprehension as to the 
purposes of the Chandausi Training School. The completion of a course 
at this school and the passing of an examination at the close of the course 
giVf'8 no employee any claim to promotion to a higher post though he may 
be required to go through the conr«e before becoming eligible for pro-
motion. I am glad of the opportunity which the Honourable Member's 
question h ~ afforded me of removing this misapprehension if it exists. 

NUJlBn OJ' INDLUi TRANsPORTATION INBPECTOBS, CoJOlBBCUL INSPECTOBS, 
· 1lTC., Olf THIl EAST INDIAJI' R.u!.WAY. 

· 793. *lIIr. Varahaciri VeDbta Jogiah : Will Government please.. state 
the number of Indian Transportation Inspectors, Commercial Inspectors, 
Goods Inspectors, Audit Inspectors, P.-W. Inspectors, and Running Shed 
Foremen on the East J ndian Railway , 

Mr. A. A. L. PanoDi : Government regret that for reasons which 
have previously been ~ i ~  b~y .are not prepared to give the firres 
of communal representatIon lD mdlvJdual oftiCe8 or branehes ('f radway 
service. . 

Mr. Varahaciri VeDbta Jogiah : May I ask whether the figures are 
. Jiotgiven in every other Department , , 
· Mr . .A...A.. L. ParIODI: That.is hardly a question that I can ~ But the reason why in the Railway Department- we do not consider it 
desirable to give figures other than those we publiah in our annual repon 
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_ have been.made clear to the ~  The position is that in our Depart. 
ment we do give a huge number of figures of communal representatjOli 
in the Administration Rellort. 

Pandit Birday Hath XUDm'1l: How does the Honourable Member 
treat this as a question asking for communal representation in the various. 
iIU"ices , 

Mr. A.. A.. L. ParaoDl : I understood that the Honourable Me.her 
wished to know the number of Transport.ation Inspectors who were 
Indians rather than Europeans. and Anglo-Indians. If I am incorrect, I 
shall be glad to supply the Honourable Member with· the informatiGiD. 1M-
does want. 

Mr. Lalcha.nd Havalrai : Is it because there is a certain amount or 
communal monopoly in all these services ? 

Mr. A.. A.. L. Parsons: No, Sir, I have already given the reason. 
Mr. Lalchand ·Havalrai : Is it a fact that Anglo-Indians have mOlt 

of the posts T 

Mr. A.. A.. L. Parsons: Without calling for figures, \vhich I have DOt 
done. I cannot ~  definitely whether this is a fact .. 

Mr. Gaya Prasad Singh: :May I know 'Wby Government decliu to, 
ghe the figures? 

Mr. A. A. L. Parsons: I have explained that \'ery often to the Houe. 
and I do not think it necessary to make an explanation again. It. ia 
not dc!;irable in the interests of the work of these branches. 

Pandit Hirday Hath Kunzru : ~I y I remind ~h  Honourable Member 
that every other Department an.'rn'ers questions of a similar nature' 

Mr. A. A. L. Parsons: There are few if Rny other departments whiell 
delll with so large a number of employees, and we have to be carefUl 
that we do not create communal feeling among our employees by lin.c 
information of this kind in public. We have done our best to meet .. 
wishes of the House by giving statistics in the form we do in the AdmiJlilt. 
tration Report, and this we did after taking the advice of the Central 
Advisory Council as tl(.) thedetailidt was desirable to give. 

Mr. Gaya Pru_1Ii-.h : Are not Indian tax-payers entitled to knoW' 
bow many of their countrymen are employed on the Railways f 

lKr. A.. A.. L. P&l'IODi : No, Sir, not if it is not in the interest. of 'the 
tax-payers. 

Puutit Birday Hath X1IDSI'1l : Does the Honourable Kember _lire-
to give information, because there is much more raeijil i imi ~  in 
Railways than in other Departments f . 

1Ir. A...A.. L. P&l'IODi : No, Sir. 

PRoMOTION TO THE HIGBBB G1LADE8 OF bmIAN STATION M4sTBU. 
794:. -Mr. Varahagiri VeDlmta 10liah : Will Go ... ermnent be pl .... too 

state if any Indian station.master has been promoted to the higlier grade m 
emmection with the B.rrangements made for the appoilltment or tile -.P. 
-..ter ,of Patna .Tunetion due to the tJDtimell' death of the perm.aaeut 
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station master at the station' If J¥)t, will, G«we1llDWlt l ~ 1  
re&8OQ.ij , >, 

Mr. A. A. L. Panona: Government have no information., The 
promotions' of IItation mallten rest ~i h ihtJ.Oealftiilwa,. .. h i i ~ 
and Government are not prepared to Interfere m the matter.' . . . 

STATION M.uTu 01' PATNA !WlCTJDJI. Eur :II.NDuN ~  .. : 
.795. .Mr. Varahagiri VenkatlL Jogiah : 'Is it a fact that the miri whO' 

has been selected for the post of station master at Patna Junction 'was re-
moved from the station a few uwnt.l!li ago f4!l' ~~ l y workiJlg 1lDd 
was transferred to Mokameh wherctllc merehantll protetlted against his &,P.-
pointment f . 

Mr. A.. A.. L. PanoDI: Gove'tilmellt haye no information. This. 
is a matter which tbeAgent i. fully competent to deal with. 

CASE OJ' M.a. NONITOSB MUKBEIUI, LA."l'B ARZLIEVING STA.TION MAaTu. 
OF TIlE HoWRA.1l DrnsIOIT, EAST Imn.oT RAILWA.Y. 

796. "'Mr. Varahagiri Venk:l.t& Jogiah: Is it a fact ll ~ the pay of 
one Alr . .l\onitosh Mukberji, a relieving station master of the Howrah 
Division, was reduced from Rs. 55 to Rs. 51 on the report ofa Transporta-
tion Inspector for alleged insubordinate behaviour without any enquiry r 
15 it a fact that on appeal ~ i  such wrongful reduction of pay the 
Divisional Superintt'ndent of Howrah hr,ld that Mukherji had been 'very 
leniently dealt with and that the orders passed should stand T Is it a 
fact that shortly after the man was transferred. to another station for-
the same alleged offence, but when he appealed against this double punish-
ment and prayed for an enquiry, he was called by the Divisional Superin-
tendent of Howrah and diseharged from service'·? Is it a faet that the 
East Indian Railway Union repreaented this case to the Agent but the 
latter did not give any reply' If 80, will Government please state wby 
no enquiry was held about the alleged insubordinate behaviour of the' 
man to another subordinate employee, and why no opportunity was giveD 
to him to submit his explanation' In view of the severity of the punish-
ment inflicted on the man, do Government propose to make an enquiry 
and reinstate the man , 

Mr· A.. A.. L. ParIoDI: Government have no information and aN' 
not prepared to interfere in a matter with which the Agent' is .eoGl-
patent to deal as the final authority, and to which his attentioa has 
apparently already heeD drawn. 

1Ir. Gay& Pruacl 8iDe1l: )lay I bow why this dell8e ipol'8UlB' 
on the part of the Government of matters which relate to publie inter-
~  ~ 

Mr. Prelident: Order, order. 
Mr. Bam HIII'IIJ'&D 8iDp : Before I put my question, Sir, Iwisb 

to bring tQ your DGtioe that some important portions of this questiOJr' 
have been omitted without any intimation to me. I do not know i~ 
whether these portioll8have been disallowed by the President or .tuttecf. 
by some friend of Mr. Courtney Terrell in the ofBce. 
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• JIr. PreIl-.- (after calling upon Secretary) ~ Some parts have 
. been disallowed, butilltimation was not given to t\!e Honourable Mem-a Do you wish t •. ~  10ur question t 

1Ir. &am Ral'ayUl8iDrla : I put my question, Sir, but I trust that 
the oftice will be taken to task for this. No. 797. . 

aw'VI JUDI: BY JIB. JuSTro. CoaTNEY Tuuu" emu JUSTICE O. 
'l'IIJ: PATNA IIIGB CoUBT. AGADUIT BABtJ.JAGAT NAlU.YAlf L.u.L, M.A., 
LL.B., M.L.C. 

m. .. .... 1Iaft1Ul1tDrh : (a) Has the attention of the Govern-
lIlent been drawn to the following remarks made by Mr. Courtney TerreU, 
Chief Justice of the Patna High Court, against Babu Jagat Narayan Lali, 
M.A., LL.B., .M.L.C., in his judgment in the case against the said Bihar 
leader under section 124·A I. P. C. and reproduced by the 8Mrc1Ugli 
of Patna on Friday, the 27th July 1928 : 

(i) "The subject of the charge is a silly little article in an in· 
significant. little paper written by. a silly noisy little man 
• • • . .. 

(ii) " It is, in short, a biological produet and is not the result of 
political conditions. " 

(iii) " ...... and I have no doubt. myself from the tone of the 
article that that was the intention of this foolish writer. " 

(b) Are Government aware of the facts that strong 8nd voluminous 
waves of public resentment and indignation at the aboTe remarks of Mr. 
Courtney Terrell have been passing throughout the length and breadth of 
this country ! 

The Honourable Mr. I.. Crerar: I have nothing. to add to the replies 
which I gave to Mr. Gaya Prasad Singh's question on the 8th instant 
and the supplementary questions. 

Mr. Amar Nafll Dutt: May I know how long this silly little 
Judge has been on the Bench , 

Mr. President: Order, order. The Honourable Member is not 
entitled to use such language in this Chamber. 

, Mr. Ram Narayan SiDgh: May I know if the Government are 
prepared to provide us with any remedy against the tyranny of High 
Court Judges. 

~ 

The Honourable Mr. J. Crerar: The Government of India cannot, 
as I have already explained, interfere with or condemn a Judge of the 
'High Court in the discharge of his official duties. 

Mr. Ram Narayan SiDgh: May I take it, Sir, that the people have 
• ., got absolutely no remedy whatsoever against the tyranny of High 

, Court Judges , 
. Mr . .Ama.r Ba.th Dutt: Will the Honourable Member kindly in· 

form me whether Mr. Justice Terrell had anything to do with the 
legal profession before he was appointed Chief Justice t 

Mr· B. Du: May I enquire if the Honourable Member is in agree-
ment with these dialectical writings of Chief Justice Mr. Terrell and 
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if lie holds them as iealltiful, charming and' el.-.J ~ m l 8  Engli,sJl 
language and as models flor other High Court ¥d.s f. .., 

t79S· to 8~  

ABOLITION OF SUPEBIOR POSTS CONSEQUENT ON RETREJiClDlEN'l'8 IB 'I'D 
WORKSHOPS ON THE BENGAL NAGPtlB R.w:.WAY, TIlE ·LsT hmlAlf 
R.uLWAY, ETC. 

SOl. *Bao Bahad:ar .. O. Bajab: Will the Government be pleased 
to state whether and, if so, bow many, higher pOlitI have been abolished 
oonsequent on the retretehment of the men in the workshops on the Bengal 
Nagpur Railway, East Indian Railway, Great Iudian Peninsular Railway 
and South Indian Railway. f 

Mr. A. A. L. PanonI: No superior posts have b ~  aboliahed. 

GRAli1T OF TECHNICAL PAY TO INDIA.!J OPnCEBS OF TIlE MADIWI AND SoOTH-
ED MAWTTA R.w:.wAY. 

802. *B.ao Bahadur .. C. Bajab: (G) 18 i\ a fact that the Home 
Board of the Madras and Southern Mabratta Railway, directed the grant 
of the technical pay of Bs. 75 to all Indian ofBcers irrespective of European 

'training f 
(b) is it a fact that this technical p8y bas DOt been given to the Indian 

.,flieers for the last three years , 
, (c) If the &Il8Wer to the above is in the dirmative, do Govermnent 
propose to direct the Agent to award the same with retnI8peCtive tdfect , 

111' • .A. .. L. ~  I .. makipg eDquiriea frOJD the Agent of 
the Madras and Southern )lahratta Railway and will let the HOlloUT-
able Member know the result. 

AocIDElIT AT C:uTnT ON 'I'D Sot1Tll hmJAlf &u.WAY. 

808. *..., ...... 111'.. C. "Jail: W a8 the Chetpet accideat whic1r 
took place on the South IndiUl Railway in 1927 found to. ~  the result 
of the wrong locking of pointe, If 80, will the Govermaent be pleased 
to stete if any compensation hu been paid to the injured pel'8OD8 in that 
accident' . 

Mr· A. A. L. PanoDl: The answer to the first part of the question 
it! in the aflinnative; to the seeond'that 80 far as GO'VerDJDent is 
aware, no compenaation Ilas. been paid; in faet, the Senior Govern-
ment Inspector of Railways reported that only one passenger was 
slightly injured, and he absconded because he was travelling without 
a ticket. 

AsSOCIATION OF THE PuBLIC WITH ENQUl'lUU mro RAILWAY DnlA.8TElUJ. 
~  *B.ao Bahadur •. O. llajab.: (G) In view of tM 1requency of 

raIlway disasters in this country, will the Government be pleased to state 
'if they propose to revise the rules as to. enquiries into such disasters 80 as 
~  provide for the a88ociation of the public in such enquiries , 

tFor theM questions, lee at the ODd of the lilt ot starnicf queationa for the day. 
L149LA B 
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(b) Are ~  aware that the departmental enquiries are very 
II ~i y and ~ JlcSt satisfy the public, ana that an epen magisterial 

enquiry or an eDquirY ·It a Committee in which the public will be repre-
8en!ed with power to make recommendations for the prevention of such 
~ l  in future. is what is urgently required in cases of serious 

disasters f 
Mr. A.. A.. L. Parsons: (a) and (b). I would invite the attention 

of the HonourabIt' Member to the reply given by the Honourable the 
Railway Member to Mr. Ghuznavi's question No. 488 on the 11th of 
September. 

RElECTION BY THE GoVBBNJn:NT OJ' INDIA OJ' OBTAIN PROPOSALS JU.DB 
BY THE AUDITOR GDlEBAL. 

805. *Mr. Gbanahyam Du Birla: (i) Is ii a fact that 
(a) some of the proposals of the Auditor General have recently 

been rejected by the Government of India : 
(b) that the Auditor General holds such rejection is bound to 

hamper the' efticiency of audit: and 
( c) that he has raised. the issue in his letter to the Finance Depart-

ment asking them to forward to the Secretary of State the 
Appropriation Accounts for the year 1926-27 .with the 
reports of the Audit OfBeers thereon , 

(ii) Will the Government be pleased to lay on the table a copy of 
the representation, if any, made by the Auditor General to the Secretal'f 
of State for India in this connection T 

.,. Honourable Sir Bhupendra •• tho .... : (i) The reply is in 
the aftirmative. 

(ii) The letter is a very voluminous document which it would not 
be convenient to lay on the table of the House. Moreover, it would 
hardly be appropriate to do 80, as the particular matter included in the 
letter, to which reference has been made by the Honourable Member, 
is under discussion between the Government of India and the Secretary 
(Of State. The letter has been seen by members of the Public Accounts 
Committee and if the Honourable Member also wishes to see it I will ask 
the Financial Secretary to show it to him. 

lIEKh..:JlR8IQP OJ' THE BOGAL CIuJIBD OJ' CoIUIBBCB OJ' THE EAsT INDIAN 
RAILWAY, THE BBA8T&BII BOGAL ~  A.lIlD THE CALCUTTA PORT 
TRUST. 

806. *Mr. Ghanahy&m Daa Birla: (a) Is it a fact that the East 
• Indian Railway, the Eastern Bengal Railway and the Calcutta Port Trust 

!Ire members of the Bengal Chamber of Commerce , 
(b) If the answer be in the affirmative, will the Government be 

pleased to state if they see nothing wrong or improper in State Depart-
ments or concerns being members of a Chamber of private commercial 
interests , 

111'. A. .A.. L. Panolll: «(I.) Yea. 
(b) So far as the East Indian and Eastern Bengal Railways are 

concerned, the Honourable Member is referred to the reply given to 
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Mr. Neogy's question No. 508 in this HotlIiJ '.'tlle 12th September 
1928. I would point oat that the Calcutta Pc:itCollllllissioner& arf! not 
a State Department or concern but the questt&h of h ~  being a mem-
ber of the Bengal Chamber of Commerce is under eXamination.·-

~  WITH TO Ta.wr 01' TO GovDNOB 01' LDBAS DUmJrCJ lim 
E'xOBLLDOY'S ToUB IN TO B:BI.UBY Dl8TBIor. ~ 

807. *Mr. Ghanahyam Du Birla: (a) Has the attention of the Gov-
ernment of India in the Publicity Department been drawn to die 
prominence given under the headline •• Lord and 'Lady Goschen's train 
fired" in the London Daily 110M on or about July 24th, 1928, to tbe 
foJlowing statement cabled by its Madras Correspondent : 

•• A train conveyipg the Governor of Madras, Lord Goschen, Lad7 
Goschen, and Government House Ofticials, while tonriDI 
the Bellary District, last week, caught. Jlre owing to the 
automatic greasing of the wheels failin;.· ()!leers conaider 
that the syst1em had been tampered with" ., 

(b) Was a similar statement made in the Indian Press at the time 
aDd were the facts as alleged in the cable to the IMiIII • ..,. , 

(c) If the statement was unfounded, did the Director of Public In. 
formation take steps to have its contradiction published in the EDCliBh 
papers and, if so, what' 

TIle BODourabJe 111'. I. Orerv: (a) The report had not previousl1' 
COJDe to the notice of Government. 

(b) Government have seen no similar statement in the Indian 
Preu. . 

(0) No. 

Cus :r.u» TO TIl. HnAIlIBAGH I>IsTaIcr Bo.ABD BY R.uLWAY CoLTJI!BIM 
8lTUATED IN THAT l>DrraIor. 

-808. -Mr. Bam BanJUl Iina'h: Will tbe Governmeat be pleased to 
sLate the following : -

(a) The number and the m~ of aU the Government railway' 
collieries (coal mines) lyiiag in tile whole of the Hazan'bagla 
District (Central India coal fields) : 

(b) The amount of coal raised every year separately from each 
coal mine and for the past 10 years : 

(e) The total amount of cess paid each year to the Hazaribagh Dirt-
triat Board by these collieries for the past 10 years : and 

(d') ReasoDS, if any, for any nriat·ion in the m ~ of cess thus 
paid' . 

Mr. A. .L L. PanoDI: (a) and (b). The Honourable Member 
will find the information he requires in Volume n. of the Reports by 
the Railway Board on Indian Railways. 

(c) and (d). The Railway Board have no information but are 
seeing if they can obtain it for the Honourable Member. 

L149LA al 
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• 
Ibm<m OF c.t.I.Ot1UtIWD" NET PBoFml ON CoAL 1W8Ji» IN ~ 

; ~ -- .' CoU.lBRIBI. . .. ~ 
•. .. ..... ~ 8mp : Is it not a fact that tIle·whOle aJILOQIlt • 

of coal raised from these Government collieries is conlUmed by the Gov-
ernfoent il y~  If 89, what is the method, or procedure of calculat-
m,' the net profit in this coal raising business andb,. whom is this 
calculation done t 

:.; M ~ ~ A.. L. ParaoDl: The answer to the first part of the 
questioni8 in the affirmative. The accounts are kept by the Auditor of 
Railway Colleries. I am a«raid it is impossible for me to explain in 
detail on the floor of this House, the present  method of calculating the 
IlTofit, but I will explain it to the Honourable Member, if he will call at 
my office. 

JI.u.'.l' oPTBI: ~  Jtm. 'AT KODABIU. Olf TIll: B.dr hmIAN IWLwAY. 

810. -Mr. Bam lfara)'&1lBiDch : Are the Government aware of the 
fact that railway ~ fl'Olll and to tile Kodarma Station (East 
Indian RailWay,) ~  be$-greatly inconvenienced owiDg to a recent oJ.'der 
. prewnting the BOlJlbay mail from stopping at Kodarma and. i,f so, do 
they proposed to direct the .authority concerned immediately to arrange 
. the railway time-table 80 as to ~ll  the said mail train to stop at Kodarma 
loo ? 

Mr. A. A,' L. Pancm8: I would refer the Honourable 'Member to 
the reply given to his starred question No. 555 on the 29th of AuguSt 
1927. As W3S then promised, the matter was referred to the Arent of 
the Railway, and it was decided that it was not desirable to stop ta"e 
Bombay Mail at this particular station. From a perusal of the time-
table it appears that the town is well served for journeys to and from 
Calcutta! by the. Debra Dun ~  Agra Expresses. 

eolf8TBUCTlON OF R.uLWAY Lnms J'BOII BUKAKRAllA TO RARcm, BABKA-

DANA TO DALTONGAlfI .AND HUA.mAGB Ro.tDST.ftIOIl mHn ..... GB 
TOWN. 

811. -IIr. Bam ... pn 8. : Will the Government be pleased to 
state the progress made 'With regard to their proposals to construct the fol-
lowing railway lines : 

Ca) Barkakhana to Ranehi ; 

I, b) Barkakhana to Daltonganj ; 

(c) Hazaribagh Road station. to Hazaribagh Town' 

Mr. A. A. L. Parsons: (0) The project from Barkakhana to Ranchi 
has been abandoned as unremunerative, 

(b) 9110ths of. the Jine from Barkakhana ~  ~ l 8  hu ,now 
heen eompletledand the probable date of openIng 18 the 31st of ~m

ber next. 

(c) A traffic survey of the Hazaribagh ROad station to ~ i
bagh town _ has recently been sanctioned. 
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&oJ._ 01' TIlE PAT 01' Toww Ilf8PBCTOBS ar· ... ·CUU BUD POST 

OnIon IN lima. - ~ 
812. -..u1v1 knid Murtua ..... b BaUd .. : Will the ~  

be pleased to say whether the Government Orders 11 P. T. E., claW the'5t4 
AUgllllt 1927, .relate to,- t 

(,,) the revision of the pay of the 85 Town Inspectors attached to. P,e 
first claM Head Post Offices in India, . , 

or (b) the extra sanction of the 8;') Kelection gr_ poIts in ~ gene1'\\;.. 
line for clerks, . ~ 

or (r:) the additional sanction of 85 posts in the line of sub-di?iaicmal 
inspectors and the Superintendents' head clerks f. 

The Honourable 1Ir. A. O. leWaUen: The Honourable Member 
ia referred to the allBWer given ~y me just now to question Nos. 777 
to 779 asked by Mr. Siddheswar Sinha. 

UrwllATl05 BY GoVBIUIJIBJlT 01' TO SUVlCB8 01' lb. RICB, ~  01' 
TO Piortaw. 

813. *111'. B. Du : (a) Do Government utilise the .,rviees of Mr. Rice, 
.formerly of the Pioneer and now the Editor of the Fall-ji Akhbar, in any 
capacity and, if so, what f 

(b) If the answer to (a) be in the at1irmative, will Govenunent be 
l~  to state the salan" b~ draws for the services rendered by him 1 . . . . 

1Ir. G ... Y01lDl': (a) The gentleman referred to is not the 
Editor of the Fauji Akhbar, as litated by the Honourable Member, and there 
hJS never been any intention of appointing him .te) the post, hi ~ is 
always held by a military officer. Nor are his services utilised by 
Government in any other capacity. 

( b) Does not arise. 

Pt1xIta.Tl05 01' TIlE REPOlkT 01' TD RoADS DIwBLoPJIDT eo..:rr:r. 
814. -lir. B. Daa: (a) Will Government be l ~ to state 

when they intt'nd to publish tht' ~  of the Roads DeTeloPmetJ.t Com-
mittee f ' 

(b) What are the reasons that have caused ~l y in the publication of . 
tfu8 Report , 

J'Jae Bonovable • Georp BaiJay: The Report _ not yet ~ 
received by the Government of India. 

(1) lOoaVl'l'llDTBY TIIlI: P17BLIO SBBVlOII OoIDlIlllON I'OB 'I'D Suvtou _ . 
PaRr TaUftB. 

(2) I!mr.Alus&TlOlf OP 'I'D 8DftC. 0., POB'l' 'bUSTS. 

81&. -IIr. B. Daa: (a) Will Government b~ pleased to ~  
if they iDt8d to "ring in the reeruitment of superior ai1d inferior !ltd 
of tile. OO& ... t Part Trasta in ladia b7 a syateDl of examination uadet tM" 
Ptaotie senb C .. _ina t 
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.; b) Is it not a fact. that European officers in the Port Trusts are allowed 
Lee concessions , 
. ~ (c) If the answer to (b) be in the affil1B&tive, will ~~  be 

pleased to state if these Port Trusts have agreed to accept the pnnclple of 
lnclianisation in the higher seM'ices T 

• I 

. (d) If the reply to (c) be in the affirmative, will Government be plealled 
tcltate the percentage of Indianisation in the higher services that these 
Port Trusts have agreed to , 
~  'l.'be JIoDourable Sir George Ba.iny: (a) No. Under the various 
Port Acts the Boards of Trustees have statutory powers to appoint 
their own staff. 

(b) Tlle recolllmendations of the Royal Commission on the 
Superior Civil Services in India did not extend to ~  ~  
Services, but Port Trusts have granted free passage concessIons to thell" 
European servants, and the Rangoon Port Commissioners have granted 
overseas pay also. 

(c) They have stated that they art! in sympathy with the policy of 
Indianising the higher grades of their services. 

(d) No percentage has been agreed to. 
BOUlTKENT THROUGH THE PtmLIC SDVICE CoJOlI88l0N 01' THE CLEBICAL 

STAFFOI' THE RAILWAY BOARD. 

816 .... B. Du: (a) Will Government be pleased to state 
if it is not a fact that the recruitment to the Secretariat staff of the Railway 
Board is at present done by the &-cretary of the Railway Board , 

(b) Is it not a fact that recruitment to subordinate and superior staff 
of all other Departments of the Secretariat is at present done by the 
Public 8en-iee Commission , 

( c) Is it not also a fact that all the subordinate staft' of the Army Sec· 
retariat is at present recruited through the Public Service Commission , 

(d) Will Government be pleased to state what are the reasons that have 
delayed so far the transfer of recruitment of the Secretariat &taft' of the 
Railway Board to the Public Service Commission T 

Mr. A. A. L. Panona: (a) Yes. 
(b) Recruitment to the subordinate staff of Secretariat Depart.. 

ments other than the Railway Department is with certain exceptions 
made through the Public Service Commission but not recruitment to 
the superior &taft'. 

(c) ~ i m  for all the subordinate staff employed in normal 
secretariat grades is made through the Public Serviee Commission. 

(d) Owing to the specialised and technical nature of the clerical 
. werk in their office, the Railway Board have been authorised to recruit, 

their clerks from railways and other suitable sources. 
Pmuu.NENT RlrrDTIoN IN CIvIL EMPLoy OF I. M. S. O.I'J'ICEBS TBANBI'EBBED 

TE](POB.AlULY PROK THE Mn.ITARY TO THE CIvn. BIllE, .1£TC. 

817. *Lieateuant-OoloDel B. A. I. GidDey: (i) (a) With reference td· 
paragraph 8 of the Secretary of State for India's commUDique,. dated 
Simla, the 10th May 1928, regarding the future of tile I. M. ·S., will 
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Uove.rnment be pleased to state whether reservation of •• existing rights " 
of thE surplus of I. M. S. officers ~ l i  from the operation of this 
seheme refel"ll only to I. M. S. officers in permanent civil employment ant 
excludes those tempoftlrily employed in such civil capacity f .... 

(b) What is meant by and included in the words ., existing rights "', 
( c) If, the answer to the latter part of (a) be in the aftirmative, *m 

Government be pleased to state whether these surplus officers will;C' 
reverted to military duty or not , 

(ii) How many years after the introduction of this scheme will the. 
position bE' reviewed by Government with a view to increasing or ~ ~ 
these safeguards , 

Mr. G. 8. Bajpai: (i) With your permission, Sir, I shall answer 
part (b) of the question first. The words •• existing rights " are used 
in the ordinary sense, that is to say, rights which the officers concerned 
enjoyed at the time of announcement of the reorganisation scheme. In 
particular the preservation of existing rights includes the retention of 
prospects equivalent to these atforded by the mIes made by the Secre-
tary of State in 1923. ' 

(a) and (c) I. M. S. officers transferred temporarily from the militsry 
to the civil side have no right to permanent J'8tention in civil employ. H 
they are not required to fill the posts resenTed for officers of the I. M. S., 
the Gcvernment of India cannot compel Local Governments to find employ-
ml'nt for them. They 1Vill be reverted to military .dllty unless they can be 
employed on the civil side elsewhere. 

(it) There is no intention to review the position periodically. 
Lieut.-Colonel B. A. 1. CJidDey: Will the Honourable Membe!' 

kindly inform the House with reference to his reply to part (i) tlf the clues-
tion whether in the case of a permanent Civil Surgeon officiating, say, as 
First Surgeon or Second Surgeon of a hospital when this reorganisation 
scheme of the Secretary of State was introduced, the permanent incumbent 
being on leave, it would be considered that he (the officiating Surgeon) h,d 
an existing right which should be protected' In other words, whether the 
fact that he is officiating as First Surgeon or Second Surgeon would give him 
an existing right for not being replaced by an Indian non-I. M. S. man, 
e.g., a Provincial Service Surgeon' 

Mr. G. 8. Bajpai : It is not possible, Sir, to give a defin!te ruling on 
that point, because everything depends upon whether the officiating First 
Surgeon or Second Surgeon has already been transferred permanently to 
civil employ or not. It is quite possible that a person who has been trans-
ferred permanently to civil employ was bolding a permaaent appointml'nt 
in civil em ploy at the time when he was acting 88 First or Second Surgeon. 
In that case he would undoubtedly remain on the civil side. But if a per-
son Who has been transferred to civil employ since 1st April 1924', when 
the Lee Commission Report was published, and has been given definitely 
to understand that he is being. sent to civil employ on the understanding 
that, if there is a reorganisation, he may have to revert to military employ, 
then in that case, I fear that he will not be considered 'as having an existing 
right to confirmation on the civil side . 

. . Lieut.-Oolonel R. A. J. CHdney : I do not think the Honourable MeDl- . 
ber has understood my question. In the case of a British I. M. S. Civil 

• Surgeon or i ~  of another hospital officiating, say, as Second . 
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Sl1l'8OOn in the Medical College Hospital, the permanent iacumbent heiDI 
away an leave, 01' there beiDg a vacancy would hebe cOnsidered to have aD1 
~ i  right to retention or permanency in that appointment, especiall7 
""en the Secretary of State's communique states that that appointment is 
a o'on-I. M. S. one T , 

• Mr. Q. I. Bajpai : Would the. Honourable Member kindly'repeat his 
question f . 

Ltftt.-Oolonel B. A.. J. QidDey : In the case of an appointment of a 
British I. M. S. Civil Surgeon oftleiating as Second Surgeon of a hospital 

• .hen this acheme came into force-I refer to the recent communique re-
ceived from the Secretary of State-would that offer who is officiating as 
Second Surgeon be ~ i  to have an existing right as Second SUrgeon' 

Mr. Q. 8 .• jpai: No, Sir. Because the words "existing right l' 
have relation to the permanent appointment held by that officer. He has 
an existing right to the permanent posit from which he is promoted to act, 
but he has no existing right to be confirmed in the acting appointment, 
unless the appointment is reserved under the reorganisation acheme. 

. Lieat.-Oo1oDel B. A.. J. QidDl1 : That is to say, a permanent Civil 
Surgeon has an co existing right " as a Civil Surgeon only and not to any 
post in which he is acting , 

111'. Q. 8. Bajpai : Yea. 

Lteut.-Oolonel B. A.. J. QidDey. : Is not the Honourable Member wrong 
when he states that an officer transferred from the military to ch;I side haa 
no claim to permanency in the civil side T Let me put it this way. Is the 
Honourable Member right in saying that because a military officer is sent 
to civil, he has no claim. to being made permanent in time T 

111'. Q. 8. Bajpai: Well, Sir, if the Honourable Member chooses to 
put his authoritative interpretation againsfl that of the Secretary of State, 
I cfo not propose to contend with him. I merely stated the position 8fi it 
bas been put forward in the communique of the Secretary of State. 

Lteut.-Oolone1 B. A.. J. GidDI1: There is no use the Honourable Mem-
ber trying to be facetitious and so confuse the House. What I want· to 
know is this: Is it or is it not a fset that an I. M. S. oftlcer when he is sent 
from military to civil employ mU8t necessarily at fil'llt be temporary before 
he becomes permanent T That is a hard and fast rule. 

Mr. Q. 8. Bajpai :' If the Honourable Member is inviting the atten-
- tion of the House to the fact that ordinarily I. M. S. oftleers when they are 

transferred from military to civil are in temporary employ for the first 
two years, then he is stating the obvious. I thought every Honourable 
Member of tbe House knew that. What I wanted to state or point out to 
the Honourable Member was that oftlcers whQ. have, 8Ubsequent to 1st April 
1924, been transferred to civil employ haTe been given to unden.und that 
they are not subject merely to this ordiaary probationary period of two yeal'l, 
but that they are liable to reversion even after two yea11l, if 88 a result of 
a reorganisation acJaemf' it is held there is DONIe"e post ill wbieb they can 
be employed. 
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1Jem...00I0De1 B. A. I. fHdDey : Is the Government prepared or is it 
DOt prepared to review the ·lrituation from time to time 88 the Lee Com-
lIliMlon prorortidD of'apPOintmems reaches that recommended by tile 
Commi.ion' In other wordll •..... 

111'. Prelident : The Honourable Member has alread1 put hiH questiotL 
Be need Dot paraphrase it. 

Lie.t.-Colonel B. A. I. GidDIJ: I am enquiring about part (ti) whieh 
is a different question. The answer to that part is distinct from tbe qUe&-, 
tion just answered. -Part (ii) relates to reviewing periodically tie i~  
tion of the British I. M. S. and non-I. M. S. percentage of appointment" 
Will the GovernmLnt state whether they intend to review periodically the 
position alS hinted in the communique, say, within five years or 80 and as 
IDdianisation progrell8e& T 

Mr. G. 8. Bajpai : I do not really know. Sir, how that qUeHtion arises 
out of the answer I have given. The first part of-tbe Honourable Member'. 
question l'l'lstes to safeguards which the Secretary of State or the Gov-
emmt'nt of India have prescribed for 1. ~I  S. officers in civil employ. Those 
II&fPJ!1ull'tis would apply to all I. M. S. olUeers in chil employ and I am not 
quite sl1re that the 1. M. S. oftietors in civil employ would actually' welcome 
a ftucf'llllting 01' elastic safeguard which is liable to variation from time to 
timf!. 

LinL.-Ooloul B. A. I. CJidDey : That. Sir, does not aDSWet: the qu. 
tion at all. 

Mr. Q. a. ~ : I am _try I have not satisfied my Honourable 
friend. 
BIIPLonIuT OJ' OI'JlODll _ I'D L M. D. III UJI 90 CmJ. JbDicM. 

P08'1'8 TO B. BBl, .... D lOa TIlB PaovtRcuI. Ib:oICAL SDVlCJ18. 

818. ~ 1 l1 •. A. I. QidDey: (a) With reference to para-
fl'&Ph 7 of ~  Secretary of State '. mm i ~  dated Sima. the 1!kh 
)fay 1928, WIll Government be pleased to state, m regard to l'be 90 elvil 
medical poets that will be released for the Provincial Medical Services. 
whether or DOt any of these will be reserved for I. M. D. ofBee!'l'l at 
present employed and to be employed in thl:" various Provincial Medical Stor-
vices , . 

(b) If 50, how many of tbeae 90 posts will be allotted to the I. M. D. , 
Mr. G. 8. BaJpai : (a) and (b.). The matter is one for the decision of 

Loeal Governmt;nts. 

I.ieU-OoloMl B. A. I. ClidMy: A supplementary qaestion, Sir. & 
the I. M. D. a Provincial Service or an All-India Service' 

Mr. G. 8. Bajpai : The I. 11. D.-and I am speaking RahjM to correc-
tion from my friend the Army Secretary-is a service under tbfo control of 
tile GoV8rDment of lBdia, but when a mm i. emplo,.. ill the provinces 
then hi, prospects, 80 far .. appointment to civil pesta is concerned. are 
eontrollE:d by the Local Governmtont and nott the Govetnntent of India. 

Lie1d.-OoloDel •. A. I. CJidDq : Isbbeir retention..; in Civil medical 
employment subject to the Government of India or the Local Govem-
ment ~ 
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lIIr. G. S. Bajpai : Well, Sir, it seems to me that my Honourable ft'iend 
is not quite clear in his own mind as to the respective authority of the Gov ... 
emment of India and the Local Govemment. If it were a 4a8e of an appoint-
ment direetlv under the Government of India undoubtedly the 
Government' • of India would regulate the conditions of service of 
I. l\f. D. officers, but ex hypothesi in the ease of appointments which have 
been transferred to the control of Local Governments the conditions of 
service and the conditions regulating appointment are for the Local 
Government and not for the Government of India. 

• 
Lieut.-Colonel B. A. J. Gidney : Sir. the Honourable Member h ~ not 

understood my supplementary question at all. What I want is a definite 
answer from the Honourable Member as to whether this recent communique 
from the Seeretary of State refers to an All-India or a Provincial Service 
and I ~  the Honourable Member to tell me whether in these 90 appoint-
ments of civil surgeoncies which the Secretary of State's communique states 
are to ~ freed or given to· the Provincial Medical Service, the I. 1\1. D. are 
excluded or not , 

Mr. G. S.Bajpai: I am very sorry, Sir, that although the Honourable 
Member himself by implication tells us that these 90 t.prointments have 
been transferred out of the category of an All-India Service into the category 
of a Provincial Service, nevertheless he requires the Government of India 
to state whether these I. M. D. officers are eligible for these appointments 
or oot. Tbe matter, as I say, is entirely one for the Local Governments. 

GRANT OP BTUDY Lou '1'0 EUROPE '1'0 UPPD 8UBOBDDrATB EKPLOYEBS 
IIi TBlI: hmIAN STATB BAu.WAY8. 

819. ·LW1dIe1l.U5.00l0Del H. A. J. Gidney: Will Government be 
pleased to state if study leave to Europe with study leave allowance 18 
penni88ible to upper suoordinate employees in the Indian State Railways , 
If not, why not , . 

'Mr. A. I. L. P&rIODS : The Smdy Leaye Rules do not ordinarily apply 
to non-gazetted officers. In exceptional cases proposals to extend these rules 
to such officers can be cODl;idered by the Goyernment of India. 

GRANT OP STUDY LEAVE TO EUROPE TO UPPER SU'BOBDINATB EIlPLOYZES 
OP TIlE hIPEm.u. CuSTO)(S SERVICE. 

820. ·Lieuten&nt-Colonel H. A. J. Gidney: Will Government be 
pleased to state if study leave to Europe with study leave allowance is per-
missible to upper subordinate employees in the Imperial Customs Service , 
If not, why not , 

'!'be Honourable Sir Bhupendra Na.th lIIitra. : The Study Leave Buies 
do not ordinarily apply to officers of the Customs Department, and the 
Government of India have notu yet thought it JiecesSary' in . the public' 
interest to exercise the power that they possess of extending the rules to 
any officer of that Department. 

Lieut.-Oolonel H. A. J. Gidney: Will the Honourable Member please 
tell me why the Customs Service is the only service that refuses to eon-
sider the grant of study leave to it. non-gazetted otBcers f 
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. The JIonovab1e .ir BhupeDdra Hath Jlitra :  I have already Htated. 
Sir, that the Govmunent of India have not thought it ~ in the 
public)nterestto e&tend 4he Study Leave Rules to any officer of the CUI!-
toms Department. 

GJWfT 01' STuDy LEAn TO BUBOn TO Uppu SUBOBDINATBS IN TIlE UmU!f 
~ DBPDTIIDT. 

821. ·LteuteD&1lt-OOloDe1 Jt A. I. Oiclney: Will Govenmlent be 
pleased to state if study leave to Europe with study leave allowance is per-
missible to upper subordinates in the Indian Telegrapoh Department T 

The Honourable Mr. A.. C. McWattera : If by the term" upper.subor-
dinates " the Honourable Member iK referring to gazetted officers of the 
Telegraph Department, the reply is in the affirmative. If, however, he 
refers to non· gazetted officers, study leave to Europe with study leave 
allowance is granted only in exceptional cireumstances. 

GJWfT OJ' BroDY LEAVE TO EUBOn TO Uppo SUBOBDIlUTU IN TIlE 8UBVEY 
em IJmIA. 

822. I ~ l m l B. A. I. Gidne7: Will Goverilment be 
pleased to state if study leave to Europe with study leave allowanee is per-
milllJible to upper subordinates in the Survey of India Department f 

Mr. G. 8. Bajpa.i : Study leave is not ordinarily admissible to officers 
of the upper subordinate service in the Survey of India. 

bTBoDUC'J'IO!f OJ' TO ELBO'l'IVE 8Y8TBII IN ALL TO lfmnOIl'ALI'l'DS AIlD 
LocAL BoABDS OJ' TIlE NOBTH WBBT FBolftIBB PBoV"lBC'B. , 

823. *lla.ulvi Sanid Murtua Saheb Bahaclur: (a) Will Government 
be pleased to state whether they propose introducing an electi'te system 
in all the Municipalities and Local Boards of the Nortll West Frontier 
~  

(b) Is it a fact that the Government intend introducing the elective 
system only in a few municipalities, such as Peshawar T 

(0) Is it a faot that the citizens of the municipalities that have been 
denied the benefit are quite diseontented , 

(tl) Is it a fact that the -Government intend putting off the intro--
duction of the elective system in the District Boards , 

(e) Do Government propose to introduce" the long-felt system in all 
the municipalities and District Boards throughout the Province t 

Mr. O. 8. Bajpa.i: (a) to (e). The question is under eonsideration 
but no conclusions have yet bcen rt!ached. 

Bawab Sir Babiblada A.bdul Qaiyum : May I know, SiT, if it is the 
intention of the Local Administration to raise the standard pf franchise 
in 'the urban areas in order to reduce the l\Iussalman m i ~ .. in the muni-
cipalities , 

Mr. O. 8. Bajpai : That, Sir, is net my information. 
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,(1) hmlODOOl'ION OP TID REPOlDl8 11m) 'tIO: NORm. WlI'.8T hONTIBB PBov-
iIfcil. ' 

~ ) PROPOSED RESORT TO CrvILDISOBEDIENCE OP TID PEoPLE 01' THE NORTII-
WEsT hoNTIBB PROVINCE. 

824. • ... ulvi Bayyid II1IrUa. Iahe. Bah&cJa.r: (a) Do the Govern-
ment propose making any practical move in introducing Reforms into the 
North West Frontier Province T 

(b) Are the Government aware that the Peshawaris have passed a 
resolution in favour of civil disobedience, so that the Government may 
not go on procrastinating the introduction of the Reforms against the po-
pular will and in spite of the Resolutions of the Assembly , 

(c) Are the:r aware that many volunteers haye enlisted themselves 
for the p\u"pose , 

(d) Art" they aware that the Muslims of the Punjab have passed a 
resolution sympathising with the Pesbawaria in their proposed constitu-
tional fight and promising them every help , 

(e) Is it a fact that the Government have been informed that in case 
the movement develops itself into something undesirable, the responsibi-
lity will devolve on the Government and not on the resorters to civil dis-
obedience' 

The Honourable Mr. J. Crerar: ((/) The question is under the COD-
sideration and examination of Government. 

_ (b) A resolution to the effect was it is believed passed by a meeting . 
held in July by the Peshawar Khilafat Committee. 

(c) No. 
(d) Government are .aware that suell a resolution was reported by the 

Press to have been passed by the Punjab Khilafat Committee. 
(e) A hypothetic warning to this effect was contained in the resolution 

referred to in aD8Wer to question (b) above. 

EXCLUSION OP INDIANS PROlI TID CIvn. SERVICE EXAKINATION OF CEYLON. 

825. *llaulvi Sayyid Kurtua 8a:beb Balladur: (a) Is it a fact that 
-the Ceylonese can compete for. the Indian Civil Service Examination but 
that Indians are not eligible for the Civil Service Examination of Ceylon' 

(b) Is it a fact that 'there was no such restriction on Indians until a 
few years ago ,. . 

(c) Will the Government be pleased to state what led to the restriction 
alaove referred to , 

The Honourable Kr. J. 0rer&1": (a) Ceylonese can compete at the 
Indian Civil Service examination in T "'ndon,but not at the examination in 
Delhi ~ 

(b) Yes. 
(c) The restriction was imposad as a result of the reservation of. 

·hed proportion of vacancies to native. of Ceylon. 
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826. *!Iaulvt layytd Murtau. 8aheb Babadur : Has the attention 
of the Government been drawn to the fact that many Kangames (recruit,... 
ers of coolies) have been convieted for f-orging documents and entrapping 
coolies' . 
, Mr. G. I. Bajpa.i :' Yes, but I would draw the Honourable Member's 

attention to the fact that the number of Kanganies who have, been found 
guilty of the irregular practices mentioned iH infinitesimal 

hol'08AL JUDB BY TBB .&GDT 01' 'till: GovD1OIB1n' OJ" hmu m CBYLO. 
J'OB THB ABOLITIOB OJ' TBB 1UJrGAl!fY SY8TBII OJ' RIIoaUITDJG 
LABO URBBS. ' . 

827 ..... uIvi layyid Ilurtaa. 8a.heb Bahadw : (a) Have the Govern-
ment received any communication from their Agent in Ceylon recommend-
ing that the Kangany system should be done away with and that some 
other 'system should be introduced in its stead , 

(b) What is the system recommended by the Agent T 
(c) Have the Govermnent favoQl"ably cpnsidered the recommenda-

tion " 
(d) If ~  do' they propose to do 80 nmv , 
111'. G. I. Bajpai : (ct) By thE' term" Kan,gIWY system ,. Honour-

able Member no doubt refers to the system in force for the recruitment of 
'lI1oourers in India for ~ l ym  on esta.tes in Ceylon through licensed 
?ecrUiters known 88 Kanganies. The Government of India have received no 
proposal from their .Agent in Ceylon for the abOlition of this system arid the 
introduction in its place of some other method of recruitment. 

Pans (b), (c) and (d) of the question do not arise. 

QUESTIONS NOT PUT AT THE MEETING, OWING TO THE ,AB..-
SENCE OF THE QUESTIONER, WITH ANSWERS TO THE 
SAME. 

ROVTINE GRADB OJ' 0r.EBu m TID: ODIOE OJ'TBB M.uTu GBBBB.A.L OJ' 8cPPLY. 

798. *.Paadit lfilakantha » .. : (a) Is it a fact that the late OrdDance 
Branch, Anny Headquarters, the late office of the Director of Ordnance 
Factories, Calcutta, and the late temporary office of the Controller of 
Contracts were merged in the Kaster General of SUllply· Branch on its 
formation in 1924 , 

(b) Is it also a fact that with a'view to absorbing the staB: of these 
offices, a routine grade was introduced in the Master General of Supply 
Branch, with effect from the 16th October 1924 , 

(c) Is it a fut that some of the clerb who held substantive appoint-
m.ents in the late Ordnance Branch and in the late oftlce of the Director 
of Ordnance Factories, Calcutta, were regraded to the routine grade while 
'lome clerks who were qualified only for the routine grade were pro-
moted to the second division' If so, will Government l ~ atate the 
reason for this , 
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. (d) I. it a fact tat the ~ haa not yet been introduced in 
other branc¥s of Army Headquarters, and that clerks in those branches 
who are qualified foJ' the routine grade only are con1lrmed in the second 
divitdon' 

(e) If so. will GoveI'nment please state whether .suclt con1lrmation in 
the aecond division is ~ ibl  under the rules' If not, why is this 
being done , ' 

Mr. G ... Yotmg : (a) Yes. 
(b) The routine grade was introduced as a measure of economy suit-

able to the conditions of a newly formed Branch of Army Headquarters. 
(c) Only two clerks, who held secolld dhision appointments in the late 

Ordnance Branch, were regraded to the routine grade. They were fit only 
for routine work and would not ha"e advanced beyond the efficiency bar of 
the second division. No clerk qualified only for the routine grade wu 
yromoted to the second division. -

(d) Yes. 
(e) Yes, but men suitable for the routine grade only in oth"r 

Branches are not allowed to pass the efficiency bar of the second division. 

lbcaUITJIDT OP TIlE CLoIOAL &lUI' WOB 'I'ID Coll'l'JLA.C'1'8 l>IuoroUTE. 

799. *PaDdit BilaIaIatlia Du : (a) Is it .• ~  that the statt belonging 
to the ContraetB Directorate is shortly to be separated from the common 
roll of the Kaster General of Supply Branch' If so, why , 

<b) II it also a fact that henceforward recruitment of clerical statt for 
this Directorate will be made On a JlominatioBbasis J If 10, will Govem-
JDent pleue state whether the Public Service Commission has agreed to 
this proeed1l1'e , 

(c) Is it a fact that the nature of the clerical work in the Contracts 
Directorate and in the Indian Stores Department 'is the lame , 

(d) If 80, will. Government please state whether the Indian Stores 
Department is alae being exempted hom the operatiQP,8 .of the Public Service 
Commission' If DOt, why not J 

Mr. G .•. Youur : (a) The answer is in the affirmative. The reason 
is that the work required in the Contracts Directorate is of a special 

. character. 
(b) Recruitment is already 'beillg made on a basis of W!rY careful selec-

tion. Candidates are interviewed in the first place by the Head .of the . 
Contracts Directorate with special reference to cemmereial aptitude, whieh 
is a more importaJit requisite for the work that is demanded of them than 
the ordinary educational qualificatifns. The selections are then carefulI)' 
scrutinised by the llaster General of Supply and forwarded to the Army 
Department for its coneurrenee.The concurrellce of the Public Service 
Commission to this procedure is not required. . 

(c) The work in the Contraets Directorate is in some respects similar 
to, but by no mea.D8 identical with, the work in the Indian Stores Depart-
ment. The principal cillference lieH in the faet that the Contracts Direc-
torate cenducts a la.qe ,"olome of fJ&les. 8ince the mception of the Dis-
posals 9rganizatioo in the Directorate about two yeaN ago, the volwne ol 
sales baa already rise" from 20 lakhs a year to over 45 !aIms a year. 
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(d) Does,tlot strictly aritle, but it ill a feet tbat.t1ae Indian Stores ~ 
partment recruits its clerical personnel through the Public Service Com-
·mission. The Indian Stores Department however ~  nit conduct any 
8ales. 

RBOBoltoNT OP ~ SUBOBDIlfATJ: AcooUllTS SBltVIe& Cr.nK JOB TO EeTu-
LI8BKENT SECTION OP TO OPftCZ or,TIlB MAsTD GBDBAL or SUPPLY. 

800. *Pudlt BtJalamb Du: (a) Is it a fact that the ltat! of the 
Establil.ihment, Section (Section M. G.-5), which deals with Headquarter. 
establishment caseN of the Master General of Supply Branch, consists of a 
whole-time Superintendent, one senior first division assistant, one cashier 
(scnior clerk) and several other clerks and that the section is in charge 
of the OIlcer SupervilOr , 

(b) Is it also a f!Ct that to strengthen the stair of this section, a Sub-
.ordinate Accounts Service clerk from the Military Accountant General's 
office is shortly being recruited as a permanent drst division assistant , 

(c) If so,. will Government please state whether the nature of the 
clerical duties in thiI Section (Section K. G.-5) baa undergone any 
ehange as to ·necell8ifate the appointment of a Subordinate Accounts Ser-
-rice clerk , 

(4) H not, what i. the justification to recruit an outsider' H.u the 
existing stat! of this section proved a failure , 

(,) Do other branches of Army Headquarters prOPOII8 to reerait 
Subordinate Accounts Service clerks for doing establishment cues , 

(I) H not, why iI mch recruitment neoe&lary in the case of' the 
Master General of Supply Bruch , • (g) Is it a fact that the recruitment of tile Subordinate Accounts 
Service clerk will involve the mperseuion of several. ofticiating first di-
vision clerks who have put in several years' satisfactory service in the 
13nmch' If 10, will Government please state why 'theae ~ i i i  
clerks are being superseded , . 

Mr. O. 111. YoUDf: (a) 'file staff of the Establishment Sectioll is 3 
.Assistants, 4 second division clerks and 2 routine grade clerks, but it b. 
been found neeesaary to borro\\" temporarily the services of a SuperinteDd-
ent in place of an upper time seale Assistant. 

(b) There is a prorosaI to fill a vacancy in the establishment by ap-
-pointing a Subordinate Accounts Service clerk. 

(c) There bas bef.n no alteration in the nature of the work, but the 
nature of the work itself is such that it would be done better by an accounts 
~  

(d) :rhe Honourable M mb ~ is referred to the answer to part (c). 
The exiItiDI atafr has not, proved Itself eftlCient. . 

(e) The point bas not yet arisen in other Branches. 
(I) For the I'e88On given at (c). 
(g) The answer to the first part is in the aftlrmative. The 8DlJr8l' 

to the second part is contained in (c) and (d). -. .. 
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UNBTA.RRED QUESTIONS AND ANSWERS. 
8.t.nGUAlmlNCHllI' TlIB hnu.B8T8 OF MniOBITY CoxKUmTIB8 IN Qvu. A:UJ)1'r 

AND ACCOUNTS OFFICE. 

4.56 Dr . .A .. 8DhraWU'lly: (a) Is it a fact that tbe Govenma.ent of 
India asked the Auditor General some time ago to safeguard the intereata 
of the minority communities in civil Audit and Accounts Offices' 

(b) Is it a fact that the Auditor GeDeralinstructed the AcooUDtanta 
General accordingly and that the latter did not at first carry out his instruc-
tions , 

(c) Is it a fact that the Auditor General had to remind the Accountants 
General more than once in this behalf and to call for a report in this COD-
nection within a specified period , 

(d) Is it a fact that the Accountant General, Central Revenues, Delhi, 
persisted in disregarding the instruetions of the Government of India aDd 
his attention to his duty towards the minority communities had to be 
drawn by telegram.f 

(e) Is it a faet that the Accountant General, Central Revenues, DeUai, 
requisitioned the serviees of two suitable Muslim Aeeountants (one fro .. 
h~ c.ffice of the Accountant General, Punjab, and the other from the oftice 

of the Accountant General, Posts and Telegraphs) in his office aad con-
fumed tbem , . 

(f) Is it a fact that these are the only two Muslim Accountants at 
present in the Oftlee of the Accountant General, Omtral Revenue&, Delhi , 

'!'he JIcmourable Sir BhupeDdra Bath JIitn, : With your permisaion, 
Sir, I will reply to q'IJe8tioaa NOI. 456, 457, 460, ~1 BIld 462 together. 
Enquiries are being made and the information will be aupplied to • 
. Honourable Memter in due course. 

NUJIBBB OP MuSLDI AIm NON-MusLDI AssnrrAlft' ACOOUJn'8 OFFlCl: •• r 
BuIOB AcooUllTAln'S AND AccotnnAN'rB, BTO., UBVDnJ Dr THE 0rncJa 
OF -nO ACCOUllTANT GDERAL, Cmmw. REvJ007B8, DBLm. 
t457. Dr. A. 8ahrawardy: Will the Government be pleased to atate 

the respective number of non-Muslim and Muslim Assistant Accountli 
Qftieers, senior accountants and accountants, clerks, typists, stenographel"B 
and record clerks, serving in the office of the Accountant General, Central 
Revenues, Delhi , 
BDUCATIOIUL Qu.ALmCATlOW."BECBSSABY FOB TlIB APPODT'l'.IIBNT OF .AaslBTAD 

AccoUNTS OPI'ICQ. 

. .458. Dr. 4. .... wardy: (a) Will the Government be pleased &0 
state what educational qualifications are necessary for the post of Assistant 
Accounts Officer , 

(b) Is it 'a fact that some time ago the Auditor General in India did 
not accept the recommendation of the Accountant General, Central 
Revenues, Delhi, for admi88ion of an Assistant Accounts Officer to the 
enrolled list on the ground of that official', educational qualifications being 
low , 

tFor lIIl8Wer t(J this queriiOD. _ IUltIwer to qDeBtioa No. ~  
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'Olf8TAJLDD QUBIITJOJrI AJf]) AJrIWBB&. 

~ ~ ~ ~~ __ ,. ~  ~~ l ~ __ i.;':.4i: I ~)~ i ~ i~ to h~ 
grade of Assistantlceounts 81 ~ are made by the Auditor General by 
l l i ~ m among aeoountanta and aenior.800ountaDt.. No edueational 
filJ,tllificati.9na are, therefore, required other than those necessary for 
accountants. 

(b) The reply is in the negative. 

PBDEBDTIAL TBEATIIDT TO CAlIDIDAD8 POB CIvIi' i i ~ ~  ~ &coBB 
01' Wn 8UV1OM • 

. .  . 469.. Dr • .A: 81Ih ~ ,·1. it .. fact that .ceording to the standing 
orders of the Government of India prefeJ:ential treatment is to be accorded 
t$? 1 l~ ~ .. Syr, ~i  ~ l y ~ ~  SCQre .o! .... ~ i  and that the 
lI l ~ I~ ~~ ~ ~i ~~ ~  for clvll emplo>:eea ! 
fta·Bonoarable 1Ir. I. Onrar: The answer· to the fi1'8t portion of 

the question is in the drmative, and to the second part in the negative. 

EnKINATION PO& AuutlibiDi"8.&8 I ~  .... TID!: AcooUln'-
.  . ~ ~ CDT:ur. .R .... ~  Da.m. . 

.• ".,-t'f60&.»r. ~~  .. (";) ", Ia,ill; ~ i ~ ~~~~~ for 
appointment as a clerk in the office of the Accountant GellfP.'fll,·Central 
~ ~  Delhi, waa held in August 1928, for Muslims, Sikhs and Christ-
ians only, 

.  . (b) Ill, it a tact that Hindus were also allowed to sit for this ~ mi 

tion' If 80, ~y , 

, • , (0) .. Ia,itr a fact..tW.lIlaDl'"apPllOveclcandidateli 1J.-e ,".t • the 
enmination' If 80, how muy, and how many of th8QI. were Muslims , 

(d) ti it a iaCt b m~  intiiDmoD8 tor the s8ld exiuniiiatlon were 
Dot really seiit to the Candidates f H 80, who is responsible for it , 

(f) lsit a faet that in ,the," ~ h Register ':. ot .the QjJice of the 
Aceountant General, Central Revenues" the entries regardmg issue of inti-
mationli were not made by names but something like thi&-" 50 intimauotis 
Mnt" , 

(f) Is it a fact that no Muslim was i ~  ~ ~ mill  for the 
.aid examination , 

, (i/) Is, it a fact ~i Its. S per candidate were charged as an admisSion 
fee to the said examination , 

TOTAL Nmbsa 01' ~ BNTuTAlNBD'BY mE 4000uftAlft GDBLU., Cmmw. 
'RWDuEs, Dtranm ". , UST TjuE Y.JWra AS PBOBATIODltS AGAINn 
P08T8\N THE 8 ~ l 1 ii AccoUNTs suvicii. 
+4'61.' ~~ L ~~  : wili the ~ mm  be pieased to state 

the total number of men entertained by ttie AQcouiltMii GeBeN1, Central 
&e'VJlIl11P,!dMriq.taa l .. ~ ~  p..,ba.li.oJlw i ~i  
AeeowMs Sendee.poste .• ,m. o8lee" .. d how maay of theJn,wv.:Muslims. , 

fFor iUi8wer tolJill ijUllioia; .. IUIIIwer·t.o qUciltioD No. 416. 
L14DLA 

.. 

c 
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hTADEQUATE REPRESENTATION 01' MU8LD18 IN THE OJ'J'IOB OJ' TIlE ApOOUlITTANT 
GODAL, cmmw. REVUU., DBLm. . . 

t462. Dr. A. Buhrawardy: (a) Will the Government be pleallJed to 
state the 10tal number of the following cl888e8 of officers employed ill the 
Office of the Accountant General, Central Revenues, Delhi : 

(1) Assistant Accounts Officers, 
(2) accountants, 
(3) clerks, 

and also the number of Muhammadans belonging to each of the sbove 
.classes! • 
. (b) Is it a fact that the representation of Muslims in the above classes 
.of service is inadequate T If so, do Government propose to make up the 
.deficiency. in the near future either by direct recruitment or by promotion 
as may be permissible under the departmental regulations , 

PusoJUL ABlasTANT TO TO . .!Jury 8BoBJrrABy. 

463 ••• 8i.ddheBwI.r 8iDha ,: (a) Is it a fact that the appointment 
of Personal Assistant to the Army Secretary was as late as 1926 a non-
gazetted one , 

(b)Is it a fact that until then he was employed as a shorthand writer 
though holding an assistant's appointment , 

(c) ,Is it a fact that in addition, the Army Secretary had and still 
has a lady shorthand writer to help him in shorthand duties' 

(d) Is it a fact that in addition to his Personal Assistant and this 
lady shorthand writer the Army Secretary has on his personal tltai! a 
second division e1erk in receipt of a pay of about Be. 180 a month t 

(e) What is the strength of the personal staft of the Secretaries ill 
other Departments , 

(f} Was the Personal Assistant to the Army Secretary elassified in 
1927 as a gazetted Superintendent , 

(g) Is there any such instance in any other Department of the 
Government of India , 

(h) Is it a fact that having been classified as a gazetted Superin-
tendent the Personal Assistant to the Army Secretary was subsequently 
given a special rate of increased pay corresponding approximately to 
that of a regular Superintendent , 

(i) Is it a fact that the Personal Assistant is in charge of the Ar".y 
Department· establishment which comprises men who are senior both in 
rank and pay to the Personal ,Assistant himself' , 

(i) What are the educational qualifications of the Personal Assistant' 
JIr. G .•. Ycnmg: (a) Yes. 
(b) No, Sir. He -was then holding the appointment,lIld doing the 

work of a n.rst _ i~~i~ ~~i~  _ ~i~ l~~  ~  ~h  post _ of Registrar 
t For answer to thia question, see answer to queetion No. 466. 
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was abolished, 88 a me88ure of economy, certain of his responsible duties 
have been performed by the Personal Assistant. The preaent incUmbent 
W88 l ~ for the purpose' from among the uriatantl in the oftlce. 

(c) The Army Secretary is allotted one stenographer : the poet ia at 
present held by a lady. ~ , 

(d) No, Sir. 
(e) No Secretary has a penonal std in the usually accepted sense of 

the term. AU Secretaries have stenographers. The Army Secretary has a 
Personal Assistant, who, 88 explained above, performs also many of the 
duties of Registrar. 

(I) Yes. 
(g) No, Sir. A Penonal .Assistant is a necessity to the Army Sec-

retary because the bulk of his work lies not. SO much in the Department 
itself 88 with the very large organization at Army Headquarters,with all 
partd of which he has to maintain constant liaison. 

(h) Yes, his pay W88 increased in 1927, because further duties and 
re&ponsibilities were then 8811i.gned to him. 

(i) The Personal Assistant is in charge of the non-gazetted portion 
of the Army Department establishment, whieh does not comprise anyone 
senior to him in rank or pay. 

(j) He entered the Department after competing successfully in the 
prescribed examination for the Government of India Secretariat. 

AssISTANT CoJIPILBB 011' TIlE Amry LIST. 
464. lIIIr. Siddheawar Sinha: (a) Is it a' fact that the post of Assis-

tant Compiler of the Army List was recently created in the Army Depart-
ment, and that for this reason its incumbent was exempted from passing 
the Public Service Commission's test f 

(b) Did the present incumbent hold any technical qualifications 
particularly suited to the post, thus qualifying his exemption from the 
Commission's test , 

(c) Is it a fact that in the Army Department there were permanent 
men with previous experience of Anny List work who could he appointed 
to hold the appointment f If SO, why were their claims overlooked , 

111'. G ... Youg: (a) The posts of Compiler and .Assistant Com-
piler of the Army List Me specialised posts, and the incumbents are not 
eligible for promotion to other appointments on the regular clerical estab-
lishment. The pay of Assistant Compiler is less than that of a 1st division 
assistant, but greater than that of a 2nd division clerk. A 1st division 
assistant would therefore not accept the appointment, while 2nd division 
clerks are not suftlciently qualified. For these reasons, thf' appointment 
'\\'as not made through the Public Service Commission : but there is no 
preseribed test from which he required exemption. . 

(b) A graduate (M.A.) was appointed. No technical qualifications 
arc required ; but the post demands a relatively high standard of education. 
For the reasons explained in reply to part (a), the question of exemption 
from any test of the Public Service Commission did not arise. 

(c) The reply to the first part is in the negative. The second part 
does not arise. 

l~  ...... 1. ;:"'r-: .-
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i~ 0; ~i ~  itnmus, iN ~ PBOvmOLd clbiU: OF TO 
POSTAL SERVICE. 

- ,,' I 

465. Mr. ~ ~  llim.: (a) ( Will ~ 1 ll ll  be plea8ed 
to state if any memorial was receivefl. by the i ~  Qenel'lJ ~  ~h  ,J:'OIiiM 
and Telegraph Departme.nt from ~h  hi ~ Associatip.n,., ~  the 
~  )~~Ill  1928, l ~ l~m  of Chlttagong HIndus In the 
provmcuil cadre of the Postal ServIce T ' , 
., ,:, .(b) If iil ~ ~ ~ l  to (a) be iii tHe iiftlriiiative; will Government be 
pleaSeCI to slate what action, if any, has been tBken on the memorial f 

Mr. P. G. Rogers: (a,) Yes ; there is however no " provincial ~ l  
of the Postal Service ". 
: .,! b) The fueIriorililiSts have been asked to eXplain what exactly they 
Dle8Jl. • 

M l~~ Ap;PRJSSED TO TiiE, ,mAiioLu; CoMJUSSIOND, RAIiWAY BOABDt 
BY TilE C!.ERrs OF TIlE RAlLW AY CLEABrNG Acooti'NT8 OFFICE, DELHI. 

, . . 
~  I y ~ ~ Mitra: (a) nave l ~  received 

petitions. addroNed to the ~ i l mm i i  &ilway Board, from 
the clerks in the Railway Clearing Accounts Office, Delhi, dated the 3rd 
.April, 1 8 ~i ~  for (i) reconsideration in the mll;tter of concessions 
to the Eastern BeJig81 ~ y staff on ~  of their transfer to Delhi, 
(ii) grant of monthly hoUse relit ().f Rs. 10 and (iii) grant of four sets 
of passes in a year , 

, ~  )' '; ~ : . I"' ! J.. 1- ~ ~  ; •. " ' 

(b.) If so, will Government be pleasec1 to state what action they 
h,ave tali::eil on these petitions and particularly when the men concerned 
are likely to be provided with quarters , 

; • .1. • ..,; .) , 

:Mr. A. A. L. ParaODl : (a) Yes. 
(b) The memorialists were, i ~ i that the i i~ Mnctioned 

already were. ~  aW,lquate. The question of providing quarters for 
the staff is at present under consideration. 

MmrOBIAL FROM THE 6.oKB .HPLOYKD inmER ~ CoNTROLLER OF PBiImNG 
AND STATIOmy, IimiA.. 

467 .•. ,SatYendi'i..Ohan4ra JIlin :, (a) Bav,e'JGo:nrgJe:Qt ~i  
idnetnoriiil froin the clerks lUlder the Controller 0{ PrInting and Stationery 1 

li~  ~ h h ll ~  for the .betterment of their pay and pros-
pects subinItted nearly a year and a half ago , 
.. 1 .• ~  J.f, ~ ~~ i i~ ) .. be ~ ~  ~ i ~ lI  Government be 
pleased to state what action has been tliken on the memonal , 

• •• ~ : .. '.... • .II • 

!he Boncntrable Iir. A:.: O. lIIcWaften: (a) Yes. 
( b) The memorial i~ ~ l  corimderation. 

i AT ~ -rif,j bmW, SUIJoabmKTE S-rAD ~  Oli ....0 BENGAl. 
AiD NORm Wt8TDN RAILWAY. 

~  :Mf. daya .. BiDgh :WiU. tlul, l~ ~~  I)~  ~ ~  
to pte if (}f late there was any correspondence b ~  l ~  , ~l ll  
Board and the Agent, Bengal and North Western RaIlway, regardmg the 
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M ~ ~ b  ~ ~ ~  ~~  
!f I ... • 1., ... 1 .J''' .... (I ... ~I  

•. Kr. CJ&ya. Prua4 amp: (ca) Is it a fact that the stat! em-
ployed in the Traffic and Locomotive Departments on the BengalI iiitl 
North' Western'RilHway are oveniorked" " '"" "  "  ; 

(b) Do some of them work for 12 hours a day and some for 24 hours , 
',I .. ~ I. ~ ' .. ,', .r'q ~  !.1 ~ ii  ,! i ~  j ::< J ~  " ~  :; 

( c) III it a tart that the train staff have no limit to their working , 

(d) If the reply be in the affirmative, will the Govenimen't be pleased 
to state whether they are prepared to direct the Bengal and North 
Weltlern RaUway admiDiatratiou'to reduce'the working holtrs ef the staif 
in il b~ ~  vitti'the iterms' of the GeneV'll Coilventidil r 

Mr ..... A.. L. ~ : I ~ ~ i~ your ~~~i  ~i  to reply 
to ii~ ib  NiJa. 48!, '4?1, 473; 414;415,'4'16;11 m' and "479' together. 
Enquiries are being made from the Railway Administrations and I wift ~ 

ml ~i ~ ~ ~ J?! ~ ~ ~l  ~~ ~~1  ~ ~ ~~ ~~ ~~ 

TRAms WITHOUT VACUUJI BR41n:s ON TO BUGAL AlI'D NOBTH WB8TBB1I 
,.i r" ,  , '. RAILWA't.' '  " "C;' 

I~ r ~ I ~ " ('f •  ;  : 

4.70: Mr. Gaya ~ BiDch: Is it a fact that most of the trains Q1l 
the Bengal and h ~  Railway run without'vacuum brakes", 1f 
80, why' . , 
1Ir. A... A.. L. ParIoJII : No. Over 63 per cent. of the coaching vehi-

cles (including brake Vfiiuj 1i~ eii&Jiilfiffiy on passenger. trains) on the 
Bengal and North Western Railway ar:e m ~  . . . -' . '. . . -.  . ~ . ".:-

EKPLoYJIBIfT 01' MARIERS AS Cuus, AssISTAlfT GooDS CLBus OR GooDS 
CLEus AT SOME 01' THE RoADIIDE.urn JUNCTION &1'A'lt'ONS' 0 .. ' 'til:. 
BUGAL .AlI'D NORTH \VUTBRIf'RAILWAY. 

t471. 1If. ~  ~ ~~  (a) Is it a fact ~~  on the ijengal 
and North "'Weatern RaIlway, markers are appointed at some of the road 
side and junction Htations for the purpose of working as clerks, a&silltant 
goods clerks' or ; goods clerks ,., .' l' ,. " ,." ;  ,  ' 

• ;' .' r I ! 1  " ~ ~ -I •  • 

(b) Is it a fact that they' get a starting salary of Rs. 10 or 12 a month 
and there are only a few who get Rs. 16 a month , 

(c) I~ it a fact that they' ~ ~  as menials and though their 
services are retained pe"rma'iientlY' tb'ej tlre'ltfpi on temporary scales and 
are deprived ~ all the i i ~  to w.b.ieh oUl-e,l' ~~ )  ~  same 
Railway are ~ i l  ,. If So, why" " "  ' ~ ".." '.. , . 

• ,I,': t._": _ 
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EKPLOYKBNT wrniOUT ANY EXTBA ALLOWANOE 01' .AssIsTANT Gu.AJUfs AND 
SaUlilBB8 AS GUAB.DS AND DBIVEBS BBSPBOTIVELY 0. TIQI ~  AND 
NORTH WBSTBBN RAILWAY. 

472. 1Ir. Ga1& Prasad 8iDch: (a) .Is it a fact that the assistant 
'guards and shunters drawing salaries from Rs. 12 to 18, and 19 to 24 
per mensem, whether qualified or not, are eontinuunsJ?· made. to work ~  
guards and drivers re&pectively on ~  Bengal anil:; Nortl\ West ern Rall-
way' " 

(b) Are they not paid an extra allowance for working as guards and 
drivers' 

(c) And are they held responsible and punished for any irregularity 
or error in the same manner as guards and drivers' .. 

(d ~ Do Government propose to intervene in the matter' If not. 
why not' 

:Kr. A. A. L. PanoP : The Honourable Member is referred to the 
reply given to Mr. Joshi's starred question number 274 on the 8th Sep-
tember. 

A copy of the Honourable Member's questiOn has been ~  to the 
Agent. 

PAY 01' BIGIIALLBBB Oll THE BOGAL AND NORTH WBSTBBN RAILWAY. 

t473. Mr. 0&1& Pruad. SiDgb : Is it a fact that the signallers on the 
Bengal and North Western Railway at wayside stations get salaries be-
tween B.s. 20 and 30 only and at junction stations between Rs. 30 and 50 , 
If so, do Government propose to take neee!;sary steps to bring their sala-
ries into line with those obtaining on other Railways' 

GBABT 01' mCBEABIm PAY TO hmLUl' GUABD8 ON THE BOGAL AND ·NoBTll 
WB8'J'EBl1 RAILWAY. 

t474. Mr. Gaya Pruacl8iDgh : (a) Is it a fact that Indian Guards on 
the Bengal and North Western Railway receive the minimum remuneration 
of B.s. 20 per mensem and there are only four or five who receive at most 
B.s. 60 per mensem , 

(b) Is it a fact that Indian guards used to get Rs. 21 as their 
minimum remuneration up to the year 1923 but that in the revision of scales 
of their "alary and allowance their minimum salary was reduced to B.s. 20 
per month' . 

(c) Is it a fact that there are several classes of guards on this 
Railway , Do Government propose to take steps to have their salaries 
increased , 

PAY OJ' STATIO. M.umms OJ' "0" Cuss STATIONS ON THE BDGAL AlQ) 

NORTH WB8TBBB RAILWAY. 

t475. Mr. Gaya Pruad 8iDgb: (a) Is it a fact that there are five 
classes of stations on the Bengal and North Western Railway' 

(b ~ Is it a fact that most of the stations are classed as 4' C " , 

tFor &I18lI'er to this question, lee answer to question No. 469. 
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(c) II it a tact that station masters of " C " class stations receive 
a fixed salary'. of RB. 50' while the Iialaries of the IItation masters of other 
classes are lubject to incre&lle , 

(d) If the reply to question (c) ~ in the affirmative, will the Goy-
ernment be pleased to state the principle on which the salary of station 
masters of one claSH is fixeu while that of otherH are subject to increase , 

PAY 0., D&IvDI, 8BOBDB8, Fruvn, hrrBIIs AIIJ) CABBUd Ex.uImBBB 0]1 
TIlE BOGAL AIm NOJml WUl'IIIUf RAILwAY. 

t476. Kr. Qaya Pralad 8iD&'h: (alIa it a faet that the foRowing 
salaries are provided in the current budget and bli hm ~ ron of the 
Bengal and North Western Bailwq for : 

Low .... Hi".. 

.. {= 120 200 
DdT .. 

J6 76 

.. {EaropeaD eo 80 
8huDtfn 

IDdiaa 19 24 

.. {Europeaa 8G 80 
lI'inm_ 

IDdiaa .. 12 18 

mten .. {= ". ::: 
c.m. EumiD... {European 100 JOO 

• • IDCliau 30 70 I 

(b) If the reply be in the affirmative, will m~  be pleased to 
state the reasons for this racial different.iation , 
PaovISIoN 011' FAC1LITIB8 POB TIlE IlfDIAN .BIrPLOYBBS . 0., TID: BoGAL AND 

NOBTII-WBBTIIBlf RAILWAY IN TIlE BALBAJIPUB HOSPITAL AT LUCL"iOW. 

477. 1Ir. Oaya Prasad 8ingh: (a) Is it a fact that the Bengal and 
North Western Railway annually contributes a sum of Rs. 600 to the 
funds of the :Balrampur Hospital at Lucknow and in lieu. of this the hos-
pital authorities grant eoncf!Rsions and afford other facilities to European 
and Anglo-Indian employees of the said Railway , . 

(b) Are Government aware of any such contributions being made by 
the Bengal and ·Nor't!h Western Railway for facilities to be afforded and 
concessions to be granted to its Indian employees in the Balrampur or any 
other hospital T If 1'10, how much and to which hospital 1 

Kr. A.. A.. L. ParaoDB : There is no information ; in tIle Railwav 
Board's office, lind I have therefore referred the Honourable Member;s 
enquiries to the Agent of the Bengal and North Western Railway and will 
let him know 'what the position is on reeeipt of the Agent'l! teply. 

tFor RDlwer to tbill queetioD, lee aJIIIwer to qUeetiOD No. 469. 
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ExPLoTllD'l' 01' lHDUJ18 AS Dl8TB1ar Oft'loua, aTC., ON T ~  
~ .... ~  .• · .... H.' ." ~ )lOAm 1Nii'Iir'tnW.\rir.-· 0 .. 1 1 t'1; 

•  : .. ~ •  , •. .,. .. ~ ~  .. ~  ~ • ~ .' :1.' • 

t478. 1Ir. Gt.1& Pruad Singh: Is it a fact that none of the District 
Officers and Heads of, Departments and e\'en 'the Fbremen of !.Wnning 
om_ . and 'WorkshopB on the ~ lll  and ·:Nort.h 'Western ~  iI'" 
Indian' Unot, w)l.Y not t ':" '0' ," 

,'t" .;..',. ... I ~ ~ .. 

~~ ~ BY 'l'IDI .A.aD'l' CD 'I'D BDGAL.dD Nom W.,.. 
., Rm.wA'rilBln'-Assocu.'l'Iar." ( .· .. R. 

t4.79. Mr. ~ Praa.ad 8iDgh: (a) ~  there ~ ~ ~ i ~i  ~ ~m
ployees of the ~ l ~ l  b l l ~  ~~l y  li~~~ ~ ...... ~~~ 
and North Western Railwaynreli"s ~ i8iillll 1  , " l') o .... ~  

(b) Is it a registered union under the Trade Unions Act, XVI of 
1926 , 
l"\;',,: 
(c) H so, is the Agent of that Railway not prepared to recognize the 

registered WSsociation of his employees Y ~l  

(d) H not, why not' 

(e) Is it a fact that the Agent of the Bengal and North Western 
Railway wrote to the General Secretary of the Association of employet'8 
of-that Railway as follows :  ' ,'" -''','' 

II As you are aware thia Bailway does not reeogaise the Bengal and North Western 
Bailwaymen's ASlIOCiation Ilnd I now beg to inform you that in future any eommuniea· 
~  reeeived,.by me or any of the oftleers of thiII· JIailIw.,. from you or from any member 
of 'the AlIlJOtiiltion will not be read but will be immediately torn up ~ put in the-... 
paper basket "  , 
•• ! 

(f) Is it a fact that since then the 4gent does not reply to any of 
the communications of that Association T 0 If 'so, why' : 0" '0 " 

NON-COIOlUlilClAWlON 0 .. TIIB RusON8 JOB TIIB DISMIA8U OB DUOIIABGE 0., 

-""":&}' I ~  ~  ~  #. l ~ y~ ~ ~  

. ~~ *. CiaY!-~ ~h : (a) lB it not a fact that the reasons for 
dlSJDlSsal 8 i8 h ~ of an emplo):ee on ~h  l~ anq. b 1 ~  
RaiIw'-aY arii'Dtlt"communlcateato liim in wrftfing , 

. .  . '0' ',r ~ .' r 

. (b) IS it a fllct ~  no m ~ i l l is In:'l4e of sU?l:l 8 ~ in. ~  servi,!e 

i ~~ ~ ~b ~ ~l 1 ~ h  ai;ld m~~~  ~ ~  ~~~  ~ 
, , efillreedga 1, ~~  . thAt·. e spaee ProVl ~ :lOr, !'fA!" PUfPC?1!8 ~ 
~ ~  .  ' • 

lb. A. A. L, Parsons: The Honourable Member is referred to the 
~ ly given to Mr. JosJJ,i's question No. 706 of ~h September 1928. 

EaT..m.JSBJIDT 0., A DUD LETTD ~  AT ~  
" . . 

4;81. Kumar ~ liDha: (a) Will the ~  ~  ~  
to state whether statistics' were collected to find out whetber the Dead 

~~ ~  ~~ ~ ~ ~ ~ ~ 8~~~~ ~  ~ ~ t I ~  ~  f" 

!.!or anewer to ~M  ~i  see answer ~ q\lestj,on ~  ~ I  
.. ~ \ .. 
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• , .• :.: ,., ... ~ ... , '51 I t'.-, ~  

I ~~~~ ~ ~~ 1 ~ b ~~ ~ ~ ~ ~~ i~ )~ ~ ~  
... ". '(c'jW'{iJ ih ~~mi ~  ~ ~~ to lay on the table the ~i i  
tbat may 'have .. 'beariJig bii" the eStablishment Of'il 'separaU; need Let.ter 
omee ~ at' Patna' andlJUlicate bow that hIlS been foUDd impraCticable' sci fir", ,.' '.' . '. ,..'. ~  ..' . 

111'. P. G. Boren: (a), (b) anu (c). In June last the Postmaster-
General, Bihar and Orissa, reported that out of 7,000 p08tal articles handled 
bv the Calcutta Deaq l,.etter o41ce d.,;)v on an averlUre, onl1,: about 1 AAfl. 
~l  flit!' ih ~ il l l~ l li l b ~ ~8 im  lIlat ~i  
ernment do not eonsider it desirabYe' to establish a separate Dead Letter 
Ofliee at ~  having regard ito ~ i i l  both vf 'admin'i¢riltiVl! con-
ftnience and of eeonomy. .  . , '. .-

~ FOB CLBus AT BluDa.u:, BUCUL NAGl'UB !UnWAY. 

482. PaDdit Ki1a.1m.mba Du : (a) Is it a fact that clerks at Bhadrak 
railway atatiun' ~ 1  Railway)' have' got'DO quaKe" ab.cfthey . 
iaTe 'gOt to u-re i1r .ery UDhealthy' cooly-quarten t ." 

(b) Is the Agent; Bengal'Nagpur Railway, proposing to remedy thi. 
evil at an early date' 

•. ".&..1..1:.. PI.ncma : 'l'he Railway Board have no information but 
have sent a copy of the Honourable Member's question to the Agent, Bengal 
Nagpur ~ ~ 1  in order that'he may see whether any aetion is required. 

.. . 

~ l ~  OJ' TID BBmsa: AID) hmlAB Aluiy Dr mu. 
•  • ! \ '" l .! .  •  . ~  .  , .• 

4s3.ltamar kDa.ujaya IIbIgh : '(a) What is the present strength of 
the British and Indian Army in India , . 

(b) What percentage of it is permanently kept on the North-West 
Frontier' 'IT ." .. " ',: '. • ..... ; ..... , •. ,1, .1 ....... " ,r. .  ' .. ::' 

. ~) What is the number of Hindu, Sikh and 1tfuhammadan soldiers t 
.: ,;";.,'t"! I' ~I ~  ,"' ~I .. ~  {-.,.'f",,, 

1Ir. G ... Ycnmr: (a) British Army, approximately 63,500. Indian 
Army, approximately 192;000 . 
•• < .' (b) .' About 28 per' cent ... 

. .' '." .  . 
(r) Hindus-approximately 89,000. 
Sikhs approximately 20,000. 
l ~~m im ly 79,500. 

DATE OJ' THE OPENING OF TIlE L17CKNOW-JAtJ'NPOBB R.uLWAY. 
I  . '\ " P. • •  •  •  •  •  • , , • ~ •  • ~ •• ( ..., :  ,  ,  • i ': • 

484. Jumar ~ l  ~h : ~ill ~  ~ m l  b.e pleased to 
~  when the ~  Railway line will be ready' for traffic f 
111'. A. A. L. Panon8 : The line will probably be opened early in 

~~~l  

PmwB.t.sE OJ' CLoTH BY (loVBBNIIENT. 
.  \ I' . ." . .' , •• ".' I 

.aIS. Kumar Bananjaya IiDgh : Will the GC1Vernment be pleased to 
state whlrt is-the ;total :'amodDt . it' annually spends CJri buying l i ~ arid 
"'hat percrentage ofit iStlpent 'tin Indim-urade moth' ' ,,; I '" .. -•• . ', 
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fte Houourable Mr. A. O. McWatters: The collection of the informa-
tion required by the Honourable Member would involve an amount of time-
anti labour disproportionate to the result. I am, however, in a position to 
gh'e the Honourable Member figures of purchases of textile materials by· 
the Indian Stores Department durinp: the year 1927-28. The total value· 
of Lltf' purchases amounted to Rs. 1,18.44,000 and 96.8 per cent. of this sum 
rer,l'e.!Iented the value of textiles manufactured in India. 

80PPLY '1'0 1'101: INDIAN STATUTORY ColDlIS8l0N OJ!' TIlE NBDU CoIOlITTBB'S 
REPORT. 

~  J[1IID&r RanaDjaya ItiDgh: Will the Government be pleased to 
state whether it is a fact that Sir John Simon, the President of the Indian 
Statutory Commission, asked the Government of India for copies of the 
Report of the Nehru Sub-Committee of the All-Parties Conference, and if 
it i-; a fact, how many copies of the report were sent , 

The Hoaourable Mt .. J. Crerar: AB soon 88 the Report W88 published 
the Statutory Commission asked the Government of India for copies, and 
12 copies were accordingly obtained and sent to them. 

GRANT OJ' CoNVBYANCB ALLoWANCB TO 1'101: CLERKS OJ!' 1'JIE GoVEBNJI."INT OJ' 
INDIA. 

(87. Mau1vi :Mohammad .hafee: (a) Will Government be pleased to 
say whether places near or about R()8hanara Gardens, Safdarjung,. Nium-
ud-din and Delhi Shahdara are within the notified area for the purposes 
of granting conveyance allowance to the clerks of the Government of 
India , 

(b) If the answer is in the negative, will Government be pleased to 
define the areas which come under the" Notified Area'" Will Govern-
ment be pleased to state whether conveyance allowance is granted to 
clerks living only in the Notified Area or even to those who live at a dis-
tlJIlce greatt'T than the Netitied Area! 

(c) Have Government fixed any limit of mileage for the purposes 
of granting conveyance allowance for those who are not provided with 
Government quarters and who lin on any side of New Delhi except thl' 
Notified Area' H not, why not T 

Cd) With reference to the Honourable the Home Member's reply 
to Sir H. S. Gour's starred question No. 535, parts (c) and (d), dated thl' 
26th .March 1928, will Government be pleased to say whether dUtance 
or suitability of accommodation is the consideration for granting con-
veyance allowance to those clerks of the Government of India who are 
not provided with Government quarters in New Delhi and have to attend 
of'lice after traversing a distance of five or six miles , 

(e) If distance is the consideration for granting conveyance allow-
ance. do Government know that clerks living near or about Roshanara 
Gardens, which are situated at a distance of about 51 miles from the 
Secretariat buildings in New Delhi, are not granted it while those living near 
the Swiss Hotel (Alipore Road), which is about 41 miles from the Secre-
tariat. are entitled to such allowance r If 80, will the Government be 
pleased to state the reason fer tiffs T 
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(f) In view of the paucity of ~ i  for e'lerks who cannot 

. afford to' pay higher rents in the Notified Area, do Govemment propOlie to 
,fix lOme limit of distance beyond which such allowance may be· granted f 

The BoD01ll'ltble 1Ir. I. Crerar: (a) No. 
(b) The Honourable Member is referred to the noti6cation issued by 

'the Chief Commissioner, Delhi, dated the 16th January 1913, which was 
pUbJi8hed on page 122 of Part II of the Gazette of India, dated the 18th 
.January 1913. 

(c) No. , 
(d) to (I). The whole question of the justi6cation of these conveYaDeIe 

allowances will be re-examined. 

KuuJ.mOll oir H.dDI &'1 ULLAJ[ K.Ir.&B I'BOII TBB A"AU CAlITOlIJIDTe 

488. 1Ir. Abdul Baye: (0) Will Government please state if it is 
their policy that they would not allow the re&ideJlts of a Cantonment area 
to take part in polities , 

(b)' 18 it a faet that one Hakim 8ami Ullah Khan was expelled from 
the Ambala CantonmeDt in 1820 by the CantOlllllent authorities and sinee 
then he has not been allowed to return , 

(c) 18 it a fact that this Hakim Sami Ullah Khan made several repre-
lentatioDB to the authorities requesting them to let him know the re&8OIIII 
for which the order of expulsion was made against him and that his 
requests were not granted f 

(d) Is that order of expulsion still in force and is Hakim Sami UDall 
Khan still prohibited from entering the limite of Ambala Cantonment f 

(e) Will Government please state why this order was originally made 
and what jU8ti6cation the Cantonment authorities have for keeping that 
order alive for eight years f 

(f) Is it a fact that in 1924 on a representation made by lIakiID 
Sami Ullah Khan the Cantonment anthorities expreased their willinpess 
to allow him to return to the Cantonment area provided he would execute 
a bond to the effeet that he would abstain from tak:ing part in poJities , 

(g) Is it a fact that in reply to the above Hakim Sami Ullah Khan 
stated that he was prepared to give an undertaking that he would not 
commit any offence or otherwise break any law and that he was not pre-
pared to surrender his precious right of ttJrlng part in political movementS , 

(It.) Is it a fact that now in 1928 the Executive Officer of Ambala 
has afrain reiterated that permission to live in Ambala CantoDlDent can 
only be granted to Hakim Sami rllah Khan if he is prepared to execute 
a bon" that he would abstain from " political activities of an aggressive 
nature II, 

(i) WIll Government pJease explain what is meant by "political 
activities of an aggressive nature ", Is it not enough h ~ Hakim Sami 
Ullah Khan is prepared to give an undertaking that ,he will 40nfine his 
acti"ities within the bounds of law , 

(j) Are Government prepared to direct that the order pused agaillBt 
Rllkim Sami (TUah Khan be cancelled forthwith f If not, wily not , 
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. ~~ ~  !- ~ ~ ~~~ ~~  ~~  
~)  (c) and (d.). Hakim Sami lnlah Khan was expelled from the 

Ambala Cantonment in 1921. The Goverument a1'e' 'Dotl aware whether"or 
not he has been allowed to return. 

(e) The ~~  ~ the expt¥sion order ",as that the OfBcer. Com-
mandiDg ~  thlt the ~  of 'Uak!J,n SaIiii UllahIthan In h~ 
~b l i ~ m  -was dliiigerbD.li fOgOod order .... "" 'i';' "  ' ., 

;f· ..... t ~  ~~ .... ~~ .. ~ '" -. ,",-:." '  .  , 

(f) The answer is in the affirmative. 

(g) The Government Rnderstand that in 1924 Hakim Sami unp 
~h ~ i ~ ~  ~h~  h~ was ~ to un4ertake ~  a9,stain from political 
~ l l i  of an 'UnlaWful nature tiut refused to ~  a bond to thiS effect. 

(1&) The Government have no information. 

. (i) and(j). '.the only grounds on which a person can be removed from 
the cantonment are" if he causes or attempts to cause or c;1.oes any act which 
he 'lno\vs' is 'likely' to cause' dis16yulty, disatectioti In' breiiches of discipline 
&nongst . any pbrtion of His' Mijesty 's ftircet; or i iii a p.etson Who; tM ~ ~ 
Commanding the Station has reason to believe, is like., 1:6 'Hoi any iJ1;lch iirt;" 
If 'Ii' ~ l  can be obtainedftom' Hakim Sami IDlah Khan to' 
the e1feet that-he-will refrain frolD'sucll. 'activities, there' would appear to 
be nCo reason why the order passed against him'should not be eancelled ; but 
under section 23.9. ~ the Cantonments ~  the m ~  ~ primarily for the 
eorlSidera!ion orine ~ l pOverriment or'the OlBcer mm8 i i~ hi  
'ffie ~~i~~  ~ ~~m 1 wffi' send' a ~ ~y ~  'this ~ i ~ il1lH ~ lI ~ ~  

~~ 0 •. ~  DAYS I ~  ~ TIlE NUJlBBB 01' ~ INVOLVED IN 

, .. ~ 01' TO TRADE 'DmPUTBS olf BAOH 01' ~ STAn BAiloWATS 8.Ilf0l: 
l~  ' 

489. lIr. Varabagiri Venbta logiah : Will ~  ~~~  ~  ~~~ 
to statp. the number of working days lost and number of men in'Volved' In 

~b  the trade disputes that1foOk I8 ~ li each 'of'the State Railways since 
-1'9261' :0'-.• :,.j .. , 'V". o. .." '"." ..., ,T J ": ,,,',J 

"r,,..: 

~ . .,. ~ ~  ~ :  l ~  the information is 1;10t ~~  

l I ~  INsTITUTES. 
4:90. 1Ir. Va.raba£iri Venkata locu.,h : Will the Government be pleased 

to stiltidl1.\1 i ~ii Of ~ 'arid bdian InStitutes respectively eRtab-
lished on eaeh of the State Railways, with information regarding the num-
be!-of m~l M benefitted in each of the Institutes f 

~  A.  A. L. P&1'BODI :  I am collecting the information Jor the 
Honourable Member and will Rend it to him in due course. . 

8TATBBAn.WAY 8cKOOLS AIm PAY 01' TUC1IEBS EIlPLOYED IN THEIl. 
~ . .• ~ ~ I. 

491 .• : Van.bagiri VeDkata logb,l.h : 'Will the Government be pleased 
to state the number of adult schools"mamtained' by each of the State 
BanwaYI ~  the 8 ~  of pay of the teachers in the adult 8 h ~  T 
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Great Indian Peninsu1& Railway 

East Indian RaU;ay 30 R.. 16 to &. 40* 
j-ort;h h ~~~  2 Rs. ~  and &. ~ 

Eastern Be. Railwa.Y 9 &. 31 to RI. 73t 
, •. ,.' 11 

PETITioNS REtATlljG TO THE ~  clhLri MABlitAGE BiLL. 
a. D.,uty PreIic1.eat\(Mauhri Muhammad Yaqub):, I have the 

honour to present, on behalf of. the ~ mm~  of ~ i~i  ai>etition 
relat.ing. to the Ghtild Marriage Blll, which ,has. been 4ugned by 12,320 per-
BOns, who are all against the provisionH of the Bill. 

PRESENTATION OF THE REPORT OF THE PUBLic ACCOUNTS 
COMMITTEE ON THE AqCOUNT,S OF 1926-27. 
:. •  '  ; ".' I,.,/. ~ i.' l ~I • ~ 1., .  . 

The BonOurable.ir Bhupemira 1I~~ ¥itJ;a (FinaQce Member) 
Sir, I ,beg to p.r"sel)t the Report of the Public Accounts Committee on the 
accounts of 1926-27. 

• 
, THE TRADE DISPUTES BILL. 

The i m ~ 8 •. .l 0., ii ~ ,(Member for I ~ ~  
tabour) : i ~ h ~ ~ gave ~ i  , some 4ays agp of a motion ,for the 
reference of the Trade Disputes Bill to Sel,ect Committee it· was in the 
hope that it might have been possible, if, ,the House 90 desired, that the 
Bill should be proceeded with 4ti its further stages ~1 I i  this Session. 
Also my motiop would have made it possible for any. Member of the 
House to give notice of ii more dilatory motioll and therefore the House 
could have dtlcif;led whether they wililbed the Bill passed. quickly or re-
f,rred for i l~ i  .. hll~ however to the pt:ogress ~ ~~i l husi-
ness iiI the House this Session, it is obvious now that .even if ~y IIlotion 
hnd been carried It ~  no,t h~  \leen pol,;Rible during the present 
SeK.'1ion to (:Ompleteall h ~ of b~ :ail! iii both HoUses. h ~ ~  
Sir, with your ~ mi i  I beg to P,love that tbe Bill, to ~ l1i  iii~  
for the investigation arid settlement ot trade disputes, and for certain 
other purposes, ~~ i ~  for ~~ ~ ~  of. li i~  i i ~  ~ 
on. In view ~ ,the h ~ i  "of my, l ~~ I ~  ~  tie brief and I 
also hope to avoid any-thing or a controversial character: 

,  I :. I·) : ~  J " .. I ~  ~ , I t i 11 ,,-, <' , I .' . ~ ,. }J ,1 . '.i :'. " ... ; I  .  1  1 '. . 
, The ~ l  .of l~ l i l  ~ ~ ~  w,.s Ii ~I ) tm bF the 

m ~~ o.flndi" itlt I ~ly 1 l~  h ~  tfte .Yf4t jJt!which ~  
1 i i ~ ll l l ~ l ~~ .AAt. was ~~~  ~ tM .. ~~ ll~ ~ i~  

~~  ~l l m ~ 8  enquiring. wlulther ~ i l i  ofth.i.s 
character would be, useful in India. In the o,pinion ,;of the majority of 

-ba one eue tbe Reaa. Shed Clark meeivt'& AD aBo __ ~  Bi. '\ for the work. 
,  ! Un ODe I'lllit': tile HeM. Bhe.cbOt'tlu. TeeelW!81 a. alJOwBne6 of Ba. 15 te .. the work, 
and in one other I'BSe a similar alloWlUlee of lb.. I) i. giveD. '" 
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Local Governments at that time legislation of that kind was likely to be 
ineffective. The Government of India took up the subject again in the 
year 1924 at the instance of the Government of Bombay and they cir-
culated proposals to Local Governments, the substance of which was 
firstly a provision for boards of inquiry to be formed from standing 
paneiE of employers and workmen; and secondly, as regards public 
utility services they proposed to borrow provisions from the Canadian 
Act· of 1907 which made strikes and lock-outs in public utility services 
illegal until a board of inquiry had been appointed and reported. These 
proposals met with a somewhat mixed reception and the Go'\"ernment of 
India, who were .at that time engaged in the preparation of the Trades 
Union Bill, preferred to wait for a short time because we held, &Q.d hold 
now, that the existence of strong and responsible trade unions is neces-
sary for the effective carrying out of machinery such as we propose in 
the present Bill. In the summer of 1926 occurred 'the general strike 
in England, and in framing our present proposals we have taken into con-
sideration the legislation which was passed in the summer of 1927 in 
England. So much for the past history. 

Now, Sir, with regard to the principle of the Bill there is one prin-
eiple which we have endeavoured to carry out throughout thi!. Bill-a 
principle which gives the Bill such unity as it possesses-and that is 
that trade disputes between employers and workmen do not concern em-
pioyers and workmen only, but they concern the public also and they 
involve an bli ~  on Government; and therefore, Sir, in addition 
to providing machinery which may, we hope, tend to, reduce trade dis-
putes in the interests both of the employers and the workmen, we have 
endeavoured so to frame our proposals as 'to mobilise the force of public 
opinion 90 far as we can, and also in certain special circumstances to afford 
direct protection to the public. 

The first portion of the Bill relates to the machinery for courts of 
inquiry and boards of conciliation. We have adopted two different 
types of machinery instead of one as was proposed in the original Bill, 
because we felt that in the differing circumstances of different industrial 
strikes and troubles it might be useful to have different types of 
machinery. We wish to leave ourselves as free a hand as we c8n 
and for that reason we have abandoned the panel system which was 
suggested in the earlier proposals. We have done so niainly because of 
the criticisms received on our proposals of 1924 ; it was felt that it would 
not always be easy to obtain the right kind of person from the standing 
panels and we wished to leave .ourselves free to choose the best people 
possible in relation to the particular dispute. Secondly, it was pointed 
out to lUI that probably the men who would. be most useful on these boards 
of inquiry would not be willing to have their names registered continu-
ously as members of a panel, although they might be quite ,villing to 
serve on \'ccasion if requested. Now with regard to these proposals re-
garding courts of inquiry and boards of conciliation there is only one other 
point I want to mention and that is that we have carefully avoided any 
suggestion of compulsory arbitration. Our earlier proposals were 
criticised, errene6usly no doubt, on the ground that there was some sug-
gestion of compulsory arbitration. Our present proposals are not open 
to any such criticism. Some people no doubt may prefer one kind of 
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machinery ; some another ; lOme may put their trust in compw.ory arbi-
tration ; lOme in voluntary arbitration ; but I think no one will dispute 
the prineiple of eompulsory inquiry and compulsory eoneiliation, and 
that is what our Bill aims at We aim at br.inging in the force- of public 
opinion in order to preYeDt and shorten these industrial troubles. It is the 
pUblie and the prtlll who are to be our high eourt of appeal 

There is one word of caution which I .mould like to give expression 
to. I do not suppose-nobody supposes-that this Bill is going to put 
an end to industrial troubles ; no one supposes that it is going to create 
a new heaven and a new earth. When the British Indw;triai Courtd 
Aet of 1 1~ was passed, ~  was after ten years of very careful preparation, 
by employers and by workmen and by Government, in setting up with 
in the industries theDUlelves machinery for coneiliation and for settlement 
of trade disputes. I have seen figures for the year 1926, I think, relating 
to the cotton miD industry in Lancashire. In that year there were 700. 
disputes between employers and workmen ; of these only 20 reaehed 
the final council at Manchester and not a single one of them .. vas referred 
to Gov('rnment for action under the Industrial Courts Aet. 'I'hat, Sir, 
is what we want to aim at in this eountry. I regard it as mruit important 
that this maehinery within the industries ~h m l 8 should bc ·set np 
with the aid of employers and workmen and Government, und if that 
can be done I regard it as a far more important step than anything that 
will be accomplished by this Bill. 

I now turn, Sir, to the seeond part of the Bill whieh deals ·,\-;l.h public 
utility serviees. The principle there is a simple one; it is that there 
should be some interval given before a strike is allowed in services which 
art' essential to the health, safety and welfare of the community. It is 
a principle ,vhich is recognised so far as I know in almost every eOllDtry. 
'fhe principle, though not exactly in this form, was recognised ~ early 
III'! 1875 in Mr. Disraeli'8 Act in England. It was jn relation to gas and 
water. It 'vas extended to elecu·icity in llit19 and the Engtish Act of 
1927 applied the principle ill the exact form in which we have it in our 
present Bill to all services under public bodies. We do not go so far 
as that ; we propose to apply it ollly to what we consider to be essential 
l'ublic services. I should like to. point out here that the principle is 
already recognised in some of our Indian Acts ; it exists in the Post 
Qftlce Act ; it exists in every single municipal Act in India. Thoee 
Acts apply directly to men engaged in scavenging; and may in most eases 
be extended by the Local Govemments to any employees in municipalities 
who are eoncemed wi'th serviees affecting the health and safety of the 
community. So the principle is one which I think will be easily aecp-pted. 
What we are aiming at is to give su1Beient time for the machinery for 
coneiliation and settlement to come into play before there can be a strike 
in a servicewhieh affects the health or welfare of the cODlmunity. 

Now, Sir, I come to the third part elf the Bill whieh stands on quite 
a different footing. The proposals which relate to illegal mikes and 
illegal lock-outis are contained in thi. part. As I said the other day, 
these clauses have been more misunderstood than any other part of the 
Bill. In fact, when we first published the Bill and before its text could 
i!ven have reached Bombay, I read the pronoUncement of a responsible 
oftlcial of an important association, ascribing to the Bill-he was a friend 
of the Bill-resultls and qualities which I certainly do not claim for it, 

~  
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&nd I said to myael.f .. &"e U8 from,ouf ~i l ~  h~1I  ~~Ii  the 
Bill reDder strikes and loek-outa illqr'J only if theY. fu,uu two conditioDi. 
'lhe fint' is that. theym1l8t be strik,es or loek-outs having a,n object other 
t'hail or iii addtti9n to. a ~  .d.iapute withiD. the indWitry concerned ; 
and seeondly, they must be dE'Signed or calculated to coerce the QO\'ern-
ment. Now, Sir,.it is obvious that these clauses do not affect 8 sympathe-
tie strike as BUell., because though it may come under condition one, it 
does not come under condition two,·and if we apply it to the great mill 
strike which has been going on in Bombay we \viU see that that strike 
is a strike regarding terms of employment within the industry itself and 
therefore it is not even covered by condit-ion l--stiH less by condition 2. 
'rl¥:refou 1 am. afraid my. friend who made these comments in Bombay 
will be Il&dly disappointed if he thinks this Bill has anything to do with the 
strike he was thinking of at the moment. . 

Whai we are aiiiung at is sometlWig ~ ~ ~  Weare aiming 
11 at the general strike. It was ~ b  Shown when the 
JrOOJr. . li~ legislation wfS. ~ l  i ~  that what 

they attempted to do was to put i~  legal ~  the l)1l ~ i  of 
the general strike, aJid as we have copied our provision$ practically 
verbatim from the English Aet our object is the. same. We feel ,'ery 
strongly that as a general stnke is an attack upon society <lUU upon 
Government, it must fail, and if it fails the people \Vho will lose most 
by it ;will be labour,. and h ~  we contend that these proYisions, so 
far from being hostile, JI'tl really in labour's intereHt. In England the 
~  of the general strike· \\'88 the dissipation of the resources of the 
unions and the loss of employment by tlhoUS8nds of men, 

10 view of the character of my motion, IcJo not propose to say auy 
more on the subject to-day except in reference to one point. We have 
not inclu,deCl in the Bill any provision regarding picketing, and we. have • 
done so deliberately. Picleting i~i  occur in the English law of 
1927, and as the House prob.abl;y. knows, the law in .England regarding 
picketing has had a very h ~  .history, 'rhe ,pendulwu ~  o,ne tiJUe 
swung in one direction and then in anotl:ler ; it ~  1n ~ of.1aLour 
in 1906, ~~ itswup.g b ~ ~ i  the ~ ll  .W'IilY ~  1 ~ i ~  ~ i  
as a layJmili I firid !he Eng,itsb law eJ:tremely,.diftictUt.to 8~  .. ..bJq., 
hi ihdi8 the i~ i is perle.cdr i ii ~  i~ ~  as such. is D<1t iHeg .. l  ; 
p,icketjrig which m i ~ to i ~ l i ~ i ~  ~  .. ~ h l~ l I l l  
is ~ 1  I iiiaiDt\iiii that oUr law is much simpler od ougbt to be is 
eirective as the Iiw in gngI8Dd, ," 

.j1iat, i~  ~ i ~ to ~y  1 ~y hope that.this ill ~ b  .rii.ii-
~~ ~~ l 1 l y ,by . ~ y ~  who . .is interested.in it, and if; 80, 1 feel 

i 1 h ~h  i~ comes back .from the country, it will cmne baek 
with Ii very Lirge measure of ,upport. 

IH. ir rt. t'" '. fi,' ; 

Ik, •. CJ, Docke {Bombay. ~ European).: Sir, I am sorry that it is 
not possible. {oJ: . this. Bill to be ,proCeeded witla thia Sell8ion. We in Bom-
bay, who l1a.v, experieDced a serioria .strike.for. the last six montb!!, whtch 
is atill. raIintr"hU,e IeJt the. need-far Ii:Bijl of this ~  sOme two 
montbs MO the tWQ,CbaJD.hera pf Commerce,; the BombS, Chamber aDd the 
lIuliall aha.her;. met :together;' and as a result of thatcoDferellee, tney 
decided to wire to the Goveriunent of Inilia asking that the Trade Dis-



putes Bill, ~hi h it "'18 anticipated would be iBtroduced in the Sep-
~mb  ijeul0D;, should be pubbMhed forthwith in oJ'4er to m ~ it po.;.-

4'.,le for .the Bill to becople law this Beuion, if ",ceptllble to the Bouse. 
l~ OW1I1I to ~y  on ~  .of other 1De18U1'e8, it .. J10t been p»-

8lble to proceed w.lth the Bill until to-day, and I. hope it mar not prove 
very unfortunate 1n the next four months that this Bill h¥ been dl!layed, 

With regard to the general principle, Sir, of this Bill, namely, the 
.stablishment of courta of inquiry and cODcili4uoD boards, there bas long 
been a feeling, certainly in the Chamber with wb.ie.b I am connected, that 
it ii a great mistake to force any tribunal upon the contesting part,;"" 
unleu they both 18k for _istance in settlin. a dispute. But altbo1l8h 
these views have been held in the put they are now 'considered aoae-
what ~  of date, 4Ild it is t)101Jrl1t to be nece81t&J'7 that Government should 
bave the pOWq ~  tbe "ilht to 8tep in in the C8IJ8 ()f trade diliPllteK and 
set up a conciliation bcmrd or .. court of inquiry. At tile Honourable 
Mr. McWatters hOi pointed out, these conciliatiQn boar"- or U('uns of 
inquiry are Q,ece...,y in the iJlterest of the public, uul whel'e tile in· 
terests of the PtWlic 'W8 cOl108rned, it is the dq*r Qf the aoJ'8m.eat 
to find 01Jt what ~  real treuble.ia. ~ IIWlY 0MeJI etIiPt start on quite 
petty matters of dispute, but within a week or two 10,.. liata of items of 
dispute are raised and the strike becomes a difJlcult matter to settle. 
We still strongly object to the principle of oompru.,ry arbitration, and 
I am glad to see that no conditions of this kind ~ iQ this Bill. 

With regapd to the question of picketinl, the Honourable Kember 
in charge has pointed out that the existm. law is su1licieut to deal wit.h 
this ; that picketing itself is not illegal but Ili ~ focompauie4 b1 
intimidation is illegal. Well, Sir, there is no clo1Jbt wlt.tever tllat in the 
Bombay str.ikes there haa been any amount of i ~ amounting to 
intimidation, but the great trouble is to bring tile ~ to book. 
I do not know apart from this why the provisions of the tlxisting law 
have not been brought into effect during the last few lOont4&, becauae 
there is uo doubt whatever that strikes han been kept alh'e by intimida-
tion. Strikers are told that if they go to work their women ~ill be 
molested and their homes will be loot:ed. Tbf trouble is to prove that 
theRe things are done aDd said. 

On the subject of public utility companies and the provisiuns of this 
Bill which make it illegal for workers to strike \Vithout a month's notice .• 
the Honourable Member in charge bas pointed OUt that we are lUerdy 
copying a provision from Municipal Acts, the Post Oftice Act, and so on. 
I think that this is a provision which nobody in this Bouse will com-
plain of. It is perfectly obvious fhat the public should not be allowed 
to .be inconvenienced by these sudden s'crikes, and where the workers 
have a grievance they should give some notice, there Idlould be snme 
interval, before they go on strike. I feel, Sir, that if this Bill had been 
in existence, t)le Bombay strike might have come to ap end much earlier. 
I think that is all I have to 881 at this stage. I hope th •• when opinions 
have been received on this Bill, Government will ~  steps to pU:,b the 
Bill forward next Session with as mnch expeditioq 8S pOSl'ible . 

.... J" . .. "WIld (NoB)inated : Labour Interests): Sir, .. the motion 
.a4e by the Bonowable Member in charge of I i~ and ~b  is 
for ~ oireut.tiGll of tile Bill, I do not wia to make a 10111 llpeech ; but 

LH9LA • 
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I feel that it is necessary to explain to tbe House the real nature of 80mo 
of 'tile principlea underlying this Bill. The ~ bl  ) mb ~ in 
charge has admitted that the Government of Ind.a have beeD coruuder-
iDg thiS subject for the last Dille years, and considering the 10Dg time they 
have SpE'Dt o,'er this. ~b  I feel that th.e ~  ?f their h i~  for 
the last nine years ~ mdeed "ery poor, d18&ppomtlng and mtaehievoUH. 

Well, Sir, 80 far as the Bill is concerned, nobody can .. y tb.t the 
Government of IDdia are acting in a hurry. They bave already taken a 
long time. Perhaps they migbt even say tbat they ought to bave i ~  
dueed some Bill to provide for A court of inquiry or a board of concilla' 
tion much earlier. But 1 do not agree with my friend Mr. Cocke tbat, 
even if this Bill bd been in existence, the Bombay strikes would ha"e 
come to an end earlier. The ~ mi i  of a .trike dependR upon the 
attitude of the parties engaged in that strike, and so far as I caD say. if 
the mill-ownera of Bombay had been willing to place their case before 
a board of conciliation or a court of inquiry. the work en , side would 
have beea. ready at any time. Unfortunately, the mill·ownen had not 
tile courage to come before a board of conciliation or a court of inquiry for 
reasons best known to themselves. 

Sir, as far as the fir&t portion of the Bill is concerned, namely, that 
part of the Bill which provides for the appointment of a court of inquiry 
or a conciliation. I do not see much reason to object to the principle under. 
lying thOde pro,-woDs. When we come to the discussion of detaibi at a 
later stage, I may have something to say ahout the machinery which the 
Govet"DlDent or India have provided. I do not agree with the Honourable 
Member in l'barge of Industries and Labour that there is serious objection 
to the appointment of panels out of which the representatives of labour and 
the representatives of the employ en should be appointed, on the court of 
inquiry, but I am quite sure the Honourable Member will consider ihis 
quE'Stion when we come to the consideration of the details of this Bill. 

Comipg to the aeeond part of this Bill which cons_ of clauae 15 r.e-
garding puhlic utility aervi,ces, I feel, Sir, this Houe and the public outside 
1'till not Impport the Govmment in their proposals in this rapeet. Itia 
true that when the Government of India framed their Bill in 1924 they had 
a provision regarding public utility services although Aoteuctlyin the 
same form which they have adopted in this Bill. I myielf do not under. 
stand why workers who work in a public utility serviee should be treated 
a8 if they had committed a sin in taking employment in a public utility 
~ i  It io; the natural right of every worker to withdraw his labour 
whenever he thinks that he should do so. I do not lIuggest that his civil lia-
bilities IIhould be taken away, but it is certainly a sign of slavery if you 
imprison a roan for refusing to do work for a master for whom he does not 
want to serve. (An Honotlrcrole Member: " He can give a month's no-
tiee.") He has a right to leave" without giving notice. (An HOfIourabk 
Member:" Why T") Well, Sir, I am coming to that. Unfortunately, Sir, 
this Bill, as framed by the Government of I ~ is framed at least so far 88 
this clause goes in the intere!lts of the capitalists. It is for that reason thai 
my Honourable friends on the other side are asking " Why , " 1 will \ell 
you why. This Bill provides that it is only the worker who must Dot cease 
doing his work withOllt notice and, if he does leave his serviee without notice, 
he will be sent to jail. But it is not provided in the Bill that if the 
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employeJ' iu a public utility aervice diaehargea a man without notice he shall 
alao be &eDt to jail. (Aft BonovrGbte MlfIlber : " That ia·net the point.") 
It ill on lIecount of that the Honourable Membel'll on the other aide are ask-
iDa me ,. Why '" If they once know that if they discharge one of their 
le'm.ployeetl without notice, they will be sent to jail, I am quite aure, they 
will think twice before they accept this Bill. (An H ofW'JWQble Member ~ 
.. Hear, Jlt'ar.") Sir, in my judgment, in tbe fin,1; place thiH provision is 
superfluous. The Honourable Member in charge of the Department of In-
dustrieH Rnd Labour hiJJllJelf has stated that, so far as Post Office and 
Telegraph.. Rn! concerned, tbe employees e&DJlot leave their service with-
out notice. 

The Honourable iii' BImpeDd.ra BUll Bra (Finance Member) : Not 
the Telegraphs. 

111'. N ... JoIhi: Well, then, the Post Office, according to the Post 
Office Act. 

The JIoDourabJe 1Ir. ~ O. IIcWatten : Only certain classes of post-
men. 

1Ir. N ... JOIhi : But, Sir, the public utility service of the Post Office, 
80 far u neeesaa.ry, is protected, if protection is at all necessary;. by the 
Indian Post Oftice Act. Then the Honourable Member also admitted that 
lOme- of the mUllicipal 8enices are alao protected. If that is so, I do not 
bow why thit; Bill should. bave been introduced at all. (An H on911,rable 
Member: .. The Railways.") Well, Sir, so far as the Railways ale con-
eerned, J do not think evan the Honourable Member has provided in this 
Bill that aU railway work will become a public utility service.lIoreover, 
the Honourable Member aaid that he wanted to deal with atmea without 
Dctice in public utility services. UnfortUDateq. ~ .J3m is Ilot restricted 
to a strike. Even if one single individual employee in a publie utility 
service givet up hia work without notice, he is liable under the BID. So, it 
is not ollly a strike that is peD.UM It is cealltion of service by even one 
aiagleindividual employee without notice. And even in that sense the BiU 
goes too far. . .:.. 

Then, Sir, the Bill, as I had said before, is one-sided. It only penalises 
eesaation or work On the part of the employee. It does not penalise the em-
ployer who discharges the employee without DOtice. It does Dot penalise 
an employer wbo dismi81A8 his employee without notice. But, Sir, e"-en if 
thp Government of India agree to put sueh a provision regarding the eDl-
l ~  in the Bill, I consider that it will not be enougb to do justice to the 

workel'!!. In sueh cases the workers must be given adequate compensation. 
It is "'err easy for the employer to get an employee but, in the cue of the 
worker who loses his job without notice, it is a much gn!ater hardship, espe-
cially in R country like India where th.,re is no provision against unemploy-
Ment. In II country like England things are different. They haw got 
nnemployment benefits. If an employee is discharged, for some dIVs at 
least he will be provided with some benefits if he remaiDB unemployed, but 
in India. if Ii man is discbarged, it is great loss to him as he may not get 
another job for 8 long time. I therefore think that if the Government of 
Indio want to introduce such a provision in the Bill they must at least see 
that thC' Bill is not one-sided and the one-sid.ed.Qess of the Bill will not be 
removed by merely making discharging without notice . illegal and . by 
penalising the employer, but some provision must be made t:o see that tbe 
workman· is nnt put to 1088. Sir, I ean understand the principle that the 

1 ~ DB 
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workers in a publia utility .,.-iee IDlY' be tre"ted I Il l ~  differentlfl 
hut the treaanent Should Bet be ~ to the i~ 8 i  0' 
the workers. If you want to put certain disadvantages on the workers 
in public utility l8PVieee, why DDt (tive theQl solDe advantages also, name-
ly, that they shall get siobesa inavanee benefita, unelQplorQlent benefib ancJ 
old age pensions. But what the Government have done is to i ~ 
legislation to the disadvantage of the workers without making any speoial 
pre), ision by which the workers will be given any compensating advantage . 

. Well, Sir. the Honourable Member said that the Bill iii based on Eng. 
lish legislation, but it is not diffieult to show that his Bill is much wid.r.' 
than the English law. In the first place the English law has not giveq 
power to the GoTel'nment to declare any ip,QUltry .s a public utility ser-
vice. If the Government of India take it into their head, un€ler this Bill 
the textile ind1lStry may be declared to be a public utility service. There 
is nothing in the Bill to pr(>'\"ent that, because the pro,isions are so wide 
that any industry may be declared to be a public utility service. Then 
the Honourable Member said that in England gas"wol'ks, eJectric works 
and water-works are treated as public utility services, and workers em-
ployed.in those works C&BDOt leave their posts without notice. But he 
has not stated the whOle position. Jh'en in England, gas-works and water.. 
works in order to get the benefit of section 4 of the CoopiFacy and Pr0-
tection of Property Act of 1875 must be for the public benefit 
and tbe gas-works and water-works ~  be necessary for the community and 
not for priv"te purposes. But, in the Clllle of his Bill that ppovision is Dot 
made. Be makes every gas-works and every watel'-w9pks a public utility 
service. l h~  ~i  the English Act .tso ~i  that 8 worker will be 
penalised if he' ~  work out of malicious iDtent and witl! the ~ 
ledge that the conieqnenees of his .at would be to caUAe hardship to the 
community. The Honomable Member has ~  lQ.ade any such proyisioa 
in this Bill. I know, Sir, that seetion 5 of the English Aet has provided 
that if a IQn maliciously and with knowledge ceases work in such a manner 
U to cause daDger to life and to ~ l bl  property he may also be penalia-
ed, while the notorious Act of 1927 has also brought in hardship to the com-
munity 88 a justi1leation for the application of section 5 of the Con-
spiracy and Protection of Property Act. But, Sir, the HonourabJe Member 
in charge of Industries and Labour ought 'to have told the House that 
section 6 of the Act of 1875 also imposes responaibility upon employers. 
If the employer does not proviae food where he is bound to provide food 
and other necessaries for the worker's health, the employer also will be 
penalized. The English Act is not one-sided as this Bill is. I feel. Sir, 
he ought to have told this HOUAe that the English Act throws some respon-
sibility on the employers also. In this connection I would like to suggest to 
Go'\"ernment that they ~h  to have taken into col1!1ideration. if they 
wanted to throw greater responsibiJity on the workers in public utility 
services, the legislation which exists in Canada. Not that I approve fully 
of. the Canad!an legislation ~ 19C!7 ; b ~ certainly that legislation may be 
saId to be faIrer than the legISlatIon which the Government of India have 
;nt:oduced. In Canada by the Act of 1907 !l0 ~b  a strike is compul-
sorIly postpo .. ed. No worker can go on strike WIthout notice or till an 
inquiry is made.· But, on the other hand, by section 6 of that Act the Govern-
Blent also is hound, when an 8pplicatioB is m$de that a dispute is threaten-
ed, ~  make Iql inquiry. That would give the workel'l in pubJic utility 
serVlCes some advantage. Let the Oovernment be bOUlld to make an in-
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quiry int(j the grievances of the workets or into the pinaace. ~ ~ l y
m fOr that matter, if • strike or diapute i. threatt$ad. That 1M ~ ad· 
vantage given to the worketl by the Canadian l i ~ i  Section 54, 01 
the Canadian Act prevents an employer from l~ wage.sqr ~ i  
a change in the conditioDll of lIerviee, auch as, hours of w9rk, wltl10ut 
notice. This Bill makes no such proviaion. I submit that if you want to 
put· some disadvantagt on the workers in public utility services, rou must 
aIIo give tbem some aciTantages. It is wrong, therefore, to lDtroduee 
C!lause 15 of this Bill, which is one-sided, and throw the burden of main-
taining the publie utility servic8I enly on the workerlli. Sir, I do not wish 
to 8ay anything more on this clause. In regard to ClaWie •••••• 

Mr. PrtIdclem : The Honourable Member cannot take elau&e by clause 
of the Bill at this stage. He knows that the Hoftourable tbe Industriet 
Kember haa not asked the Honse to accept the ptinciple of the Bill, and at 
this t!tage speeches should be short and to the point. 

111'. If. lit .J0IIIi : Sir, I am not taking clause by clause. Unfortu-
nately the Bill has three or four important principles. The first ..... . 

Mr. PreItclem : The Hono1J1'able Kember ia not uked to aeeept the 
principle of the Bill. This iii a lIiOtioti for cireulating the Bill for elieitiDs 
public opinion and no one commits hiJll8elf to the prineipJe of the Bill 
by accepting it. 

111' ..... .J0IId: Well, Sir, I am not fond 01 making ~ h  
(8etJeral HOftOtWabk JieMber. :  " Queation f") I say, I am not. 'the 
Honourable Member in charge alao made a speeeh. U he bad restrained 
himself I would not have risen from my seat. 

Lastly, Sir, the Government of Iildia have lollo1red tile panieky legi .. 
lation of 1927. The Honourable Member said tbat that legislation t. i. 
tended to make general strikes illegal. In the ftnrt plaee, I do Dot unclet--
stand why even a gel1eral strike should be tnade illegal. To strike is the 
natural right of every working man, aild why should any human bein, 
be penalized for refusing to do _.ol'k' But leann, that questionl Sir, 
the Bill, aR framed by the Honourable Member, is not l'elltrieted to feneral 
strike", only. The first part of e1a1l8e 16 aays that if a strike baa an objeet 
other than the furtherance 8f a dispute in one industry and also cauaee 
hardship to the community, it is ail illegal strike. Now the bl~ 

Member has not defined what one indulltry means, whether, for i ~  
the transport industry includes railways, tramways, motor serviees, ete. 
Are all these to be taken to mean one industry' 

The Honourable Mr. A. O. IIcW&tMrs : On a point of order, Sir, is 
not that a point for the Select Cofumittee, whether you can define your 
industry T 

Mr. B .•. 10Ihi : I am just trying to show that your Bill does not 
.pply only to general strike.. Nobody knows really what.one industry is. 
Take the textile industry. Does the textile industry inelude jute as wen 
~ c( tton and silk ud wool f It is very difficult to. say: Theref'ore, the 
Honourable Member must a_it. that what he is penalising and making 
illegal is not a general strike, but an ordinarj sympat.be.tic strike. I theft. 
IV; thiBk tJia1'this BiJl;peaal!lI8s ~ h i  I i ~ It -rs that the 
I$rike must bave all ob.jeei dilereDt from. the furtherance of a trade 
d' .• Ispute.. . . . . . . . .._ . ._ ... ~ .. 
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Mr. PreaideDt : Order, order. I do not wish to interrupt the Honour-
able 14ember ; but I hope he will co-operate :with ~  Chair and m~ IIOme 
distinction between a inotion for Select Committee and a motion for 
eliciting public opinion. 

Mr. If .•. loshi : I am not going to take more than five minute. He 
must admit that the clause as worded can be applied to strikes which are 
not general. Then he says " strikes which cause hardship to. the COlD-
munity." Almost every strike causes hardship t.o the communlt.y. Who 
is to decide whether the hardship is sO great that the strike should be made 
illegal or not' I do not know any strike which does not cause some nard-
ship to the community. Therefore, this Bill gives power to Government 
practically to make any strike illegal ; this does not make only general 
strikes illegal; but whenever Government please, they' can make any big 
strike illegal. Then, Sir, Government have provided by certain clauses to 
protect people who are called "black legs". If the whole body of 
workers sanetions a strike, some peoP.le who ought to join but who do 
not join are given protection by the ffi)vernment against the action that 
may be taken by unions. In this connection I want to make lI~ one re-
mark and it is this. In the first place, what Government have provided 
by these clauses is unnecessary interference into the working of trades 
unions ; and seeondly the Government of India are somewhat unfair 
upon unregistered trade unions. Some days ago we discusseq the ques-
tion of registered trade unions and unregistered trade unions and the 
Government of India and many Members here did not like to recognise the 
existence of unregistered trade unions and I want to know why the Gov-
ernment should in this Bill recognise the existence of unregistered trade 
unions. They are giving protection to black-legs, not only to those who 
are members of registered trade unions, but to those who are members of 
unregistered trade unions also. I therefore suggest to the Government 
of India that they should not take. notice of unregistered trade unions for 
this purpose as they did not recognise their existence for giving immuni-
ties provided by the Indian Trade Unions Act to registered trade unions. 

Sir, I do not wish to speak any more. I feel that the Government of 
India have done a wrong thing in mixing up a portion of the Bin which 
may become acceptable to the workers in this country and some portions 
which can never become acceptable. If they want some Act providing 
for conciliation and enquiry. they must introduce two Bills; but if they 
try to secure the consent of the House by mixing up a part which may be 
acceptable with a part which is unacceptable, I think, Sir, the Government 
of India will be disappointed. • 

Mr. '1'. Gavm-lonea (United Provinces: European) : Sir, I am very 
glad to hear that the Honourable Member for Industries proposes to cir-
culate this Bill, for undoubtedly it requires very careful consideration be-

~ being passed; in fact I have received a telegram from the Upper 
India Chamber of Commerce protesting against the Bill being rushed 
~ h  ~  ~ I ~  will oppose the i ~ l  of a Trade Disputes 

Bill. ~  legISlation h~  been put through lD other countries, parti-
eularly lD Canada, Australia and England, and has been most beneficial. 
But we m~ study these Acts very carefully before we apply them to 
India, and,aa far as I can 8ee in the present Bill, the English Acts have 
not been aufIleiently carefully c()J1iidered. It is essential that this Act 
8hould be framed 89 a8 to work smoothly and be effective, "and I wfil refer 
the Government to one" or two clauses in the Bill. 
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It is not clear ill clause 2 (c) whether the interpHt-ation of " em-
ployer " includes a private employer ; we think that it .hould do. 

In clause 2 (f), the interpretation of " public utility serviCe " doel 
not include tramways and inland steamer services. These wete included 
in the draft Bill which was circulated in 1924 and we do not know why 
they have been excluded from this Bill. We think they are important 
pUblic utility services and should be included. 

Clause 3 contains the kernel of the Bill and proposes to refer to Couria 
of Enquiry or Conciliation Boards. It says : 

" If any trade dillpute exillta or is apprehended between aD employer and any 01. 
his 'Workmen, the Loeal Government, or where the employer is the head of a departmeut 
under the control of the Governor General in Council or ill a railway company " .... 

The Local Government or the Governor General in Council shall take 
the initiative; he may ~ ) refer the dispute to a Court of Enquiry or (b r 
refer the dispute to a Board of Conciliation. Then in clause 9 and subse-
quent clauses judicial powers are given to both the Board of Conciliation 
and the Court of Enquiry. There is here, Sir, a sel"ious confusion between 
the functions of the Board of Conciliation and that of the Court (\f En-
quiry. They are bodies appointed for two entirely different purposes. 
The Board of Conciliation cannot function without the cogsent of both 
parties and if both parties consent, all the evidence will naturally be forth-
coming from both parties. The Court of Enquiry on the other hand is 
appointed for obtaining information about facts, and judicial powers are 
necessary. For the Government to intervene in a dispute on its own ini-
tiative and compel the parties to appear and produce witnesses before" a 
Board of Conciliation is contrary to all the ideals and principles of conci-
liation. A Board of Conciliation must ~  matters by mutual COD-
sent. We think, Sir, that the Bill here should follow closely section 2 of 
the British Industrial Courts Act, 1919, whereunder a Minister can take 
action, first : On 1!he report of one of the parties; second : By the consent 
of both parties ; third: Refer the matter for settlement to the Industrial 
Court; 4h: Refer the matter for settlement to the arbitration of one 
or more persons appointed by him; or, 5th : Refer the matter for settle-
ment to a Conciliation Board by the mutual consent of both parties. Sir, 
I think if this clause is entirely recast and the above section is closely 
followed, this Bill will work smoothly and be more effective. There 
are other points in the Bill, which require amenament, but I will not take 
up the time of the House with them now. 

I appeal to the Government to· consider these points carefully and to 
recast the whole Bill before bringintr it before this House again. 

Sir, I support the motion. 
Lieut.-OoloneI B. A.. 1'. Gidney (Nominated: Anglo-Indian): 

Sir, representing 8L! I de. a class of ~ l  who are largely employed in 
the various utility services, I desire to offer a few remarks on this Bill 
before it is put in circulation. I am glad Government intends circulat-
ing it, for there is no doubt that a Bill of this nature aIUlOt be rushed 
~ h without adequate and careful consideration. 

While on the one hand I am not in favour of any law· thai. mabl 
for suppreesin« the rights of the labourer, I refWJe to sat.cribe to ·air 
J)O.licy that gives unlimited acope or powtu: to the employer. Sir, I .. 
in atP"eeaeat with this BID· from elaU&efol);· to 1~  . I cpnsider that the 

! - . ~  .' . '. 
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fLieut.-ColoBel B. A. J. Gidney.] 
institution of 'Conciliation :Boards will have a very beneficia1 effect o. 
all labour. disputes, and I think that the Honourable Mr. Gnin-Jones 
brought fOl'Ward SOme important p{lints in ~ i ii with i~ COt!:-
ciliation Boards. One is tempted to ask what is thE-l1 ~ y for thik 
Bill f It seems to me that, had OOl"ernment, a ~ ye/ft1\ ago. ~li~ 

. t.he importance of such Boards, Committet'9 or Arbitration Coun«llb IUr 
one finds in England, e,g., the Whitley Committee and other Committees' 
of h~ II ~ nature. such' It Bill would nC'Yt'l' have been necessary in India 
~ y  I remember t.he time very well-I take my memory back to 1 1 ~ 
only 11 years ago-when an exiensh'e strike t.ook place on the Great 
1ndian Peninsula . Railway. l\fatte'l'S reached a deadlock, the dispute 
was eventually referl"ed to arbitration, and the arbitrators decidf!d in 
i fal-our of the strikers. In those days there was give and take bet1Veen 
employees and emplo:rers. and trade disputes and lItrikes were, 88 a rule, 
settled by arbitration.; to-day it seems h ~ l~  fiDd it DeCeit· 
sary to introduce a nm of this nature to set.tle them. Wby' Is G6Tem-
ment entirely blameless! As t said just now; I am in favour of clauses 
1 to 14, but not of clauses 15 and 16, and here, to a eertaip. extent, I take-
my stand with my friend Mr. JoShi. (OppOsition Chee1'8.) Ju I reId 
through clauses 15 and 16 and the following ones, two oonundrtllDf. 
p!'eSent tlreinSelves to me. . One is: "When is a strike not a strike t ,. 
The ansWer, aecording to this Bill, ~ m  to he: "When the employer 
is affected. " The other is: "When is a strike a strike '" ADewer ~ 
".When the employe(' is afft'Cted". I do think that to put a Bill like 
this into operation, espeeial1y elauses 15 and 16, is not ,only to limit but 
to . interfere with the freedom of h~ employee. As lJ,r. Joahi ~b ly 
Pointed out, why should the employer only have the right (yf diMnitlSinw 
a IM!rtalnt, may be at the heguining or the middle of a montb, living 
him a month's pay in lieu of notice, and at the same time depriviD« the maD 
of his overtime' Surely the employee C8Ilnot he denied an equal 
righi, if he is prepared to forfeit his month '8 pay. He eaflnot be denied 
~ by ordinary law, but this is exceptional law, to sene a speeial pnrpoee. 
The House spent four long dtllys in tryiug to prevt!J1t IDdia painti..-
itself red. tt seems to me that these clauses should more a.pptopriately 
lIave been embodied in that Bill-The Public Safety Bill. (Aft 
i l ~ bl  Member: "Nonsense ".) It may seem 80 to you, bUt net 
to me because for almost similar ottenoes in the one Bill you deport the 
European British subject wbile, in this. Bill, you desire to fine or imprison 
the Indian British IlUbjeet. 
Now, Sir, I would like to read to the House, Sir John Simon '. 

opinion on the right to strike. This is what he says : 
" That the !trike propet1y udentood ...... perfetotly lawhl. It it .. ad MleDtial 

IfP1; of the right .f the British wap-eamer that he DOOlcl haft a Nit to .ttile ail! 
ibt right ~h  aeV8J to be taken away from him. Dor would aJrY of thoee w1lo really 
appreeiated the eharacter ,of British traditioD8 reallywillb to take it away. But the 
teP1atioir b1 the Trade Virion i~1  to eall oqf egerybody, regaMleu of contracU 
1ftaieh the "ttorlDieil haa mgae, .".., not a laWful aet at alL" 

I am in agreemerif ~ li hl  ~b i  that in the ease (ff a Itfmlt,aI 
Itrike, m"·wWtb, ftl'ious 'Iltility services strike qether, legislation 
of a special-JiIItm'e ..u,ht be ~i y imd mjpt be pat mto ~ 

tion, bat to iMltlde itt ·this Bill iDttividUal Utilit, semdes,· 16411 
POItal; . Telepaph, . ~  Hailway ~  et&;:fa to i~ • 
body of workmen of their riiht of defence of their eeonomie righw, alld 
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for this reason I do think that Government will be ill advised to include 
these two object.ionable C'lauHe!J. I however .maiDI,. do agree that those 
agitators who. go about the country with impunity, fomenting ~ i  
sowing seeds of disatfection or COlIlJDunism among workmen, should be 
dealt with summarily, bat why should illiterate, innocent, misled work-
men be subject to such drastie action' If a clause were put into this 
Bill that the ringleaders of strikes should be seized, tried and punished, 
it would be more deterrent and would receive my approval. There 
are oertain people in all communities, well known to Government, who 
are ringleaders of strikes, who foment strikes for their personal ends. 
Well! I say, keep an eye on them and punish them without fear or delay, 
but do not pUDish the employee who has every jUltification, ahould he re-
sent an unjust punishment, to refuse to work. He should not be forced to 
'WOrk against his wishes or will. Be should not be depriVed of his 
citizenship rights or a legitimate weapon of economic defence. 

'J'be Honourable 111'. A. a. JIG"attan: I thould like to draw the 
Honourable Member's attentiOli to e1a1lle 11 (1), aeeond part, whick 
reads ; 

" Provided that DO penoa IhaD be ..... to have eOlllmitted aD ol'enee under 
thq aeetion by reuon oaly of Ids havtag eeued wom or refueed to eontiDne to work 
or to aeeept employm.t." 

The clause as drawn up does not apply to ordinary strikers, but only to 
the ringleaders and thoae who act in furtherance of II strike. 

Lieat.-Ooloael B. A.. J. Clidaey: Clause 15 gives Government 
power to punish any individual who strikes in an utility serviee, with 
one month's imprisonment or with a fiDe of Be. 50, and anyone who aids 
and abets him' in nch an offeDCf! with three 1D0ntlu!' imprisoDJDellt or a 
fine of RIi. 500. This I absolutely diaapprwe of and ~ for my 
community we shall not agree to thiI eection. I approve of the Bill as far 
as clauses 1 to 14 are coneerbed, hat I eertainly do not approve of the Bill 
as far 88 claUBe8 15 and 16 are eooeerned. I therefore stroD(r:ly 8(iYise 
Government to amend. theac cla1l8e8 or to add 80IDe pro'rision which does 
not deprive any workman of his right to strike. 

Mr. M. 8. 8eIIIa ~ (Madura and Ranmad CUM Tinnevelly : 
Non·Muhammadan Rural) : Sir, I .agree with the Honourable Member 
in charge of the Bill that the public are equaDy interested in thest> strikes 
which art' bound to exist so long as there is this eternal competition 
ht-tween eapital &lid labour. I cannot, however,- eongratulate the-
Government on the provisions made in this Bill. It appears to mt' that 
the labour point of view has not been given that attt'ntion which it 
deserves ; and some of the provisions, especially part 3 of this Bill. are 
80 much against the growth of labour organisations in this country 
that I would advise the compl.,te deletion of part 3 of the Bill ; and in 
getting this Bill circulated I would offer the suggestion to the Honourable 
IIBlbet in eIlal1re'thoat eit'tulati<* sbmlld llOt in this caIJe hit eonftned to 
the stereotyped list of bodies and 8IIIociiltioD&, to which Bills are usually 
circulated, but should also be circulated to all Trade Unions, all railwa, 
employees' unions, postal unions, and other Bimilar organisations. It is 
Il~  that we will have ideas of what they think of this Bill. 
. __ So far .. the .prcm.iQIII .ve ~  I have ne dou.\K .dlat .tllere--'Y.'. ~ ~ ~ bouda I • ..... ~ .. JNIIl.·B. tbe 
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question is whether the courts of inquiry and the boards of conciliation 
which this Bill proyides for are really the kind of arbitration board.s which 
labour would have. For these boards to act successfully as arbItrators, 
fhe imperative necessity is to make them sufficiently impartial so that 
they might gin satisfaction prima i~ to both parties to the dispute. 
flDd .especially in the case of State railways ; where the State happens to 
be the employer it will not enhance the- im ~ i l nature of these arbitra-
tion boards or these oonciliation boards to make the Government the 
appointing agent of these- boards. Labour must be given n chance as to 
-the e'hoice- of some of those that might sit on the-se boards; otherwise it 
would not give- them satisfaction. The recent South Indian Railway 
strike seems to be- in point as an illustration of what I say. I havE' bl'en 

- l l~ following the movement of the South Indian Railway employees' 
Hssoeiation. The South Indian Railway Agent wanted to give effect to 
t\ certain Jlolicy of retrenchment which· he haa in view. Certainly that 
necessitated some inconvenience to the employees concerned. The em-
ployees made known to the Agent their demands and asked for rJldress. 
There was not that quick and sympathetic response which was expected 
of the Agent in such a case. The Agent remained indifferent and then 
the ~ l y  applied to the Agent a...qing for the matters of difference 
between the employees and the employers to be referred to the arbitra-
tion of the Labour Commi8lllioner. Sir, we have got such a fUDctionary 
as the Labour Coonnissionf'r in Madras. They wanted that the matters 
in dispute should be referred tO'the Labour Commissioner. Then also 
there was no response and then they took the step of reporting the matter 
to the Labour Commissioner directly, asking him to intercede and to 
arbitrate. The Labour Commissioner remained indUferent. And as a 

'last hoPe. the employees applied to the Government direct asking them 
, to intercede in the matter and to set' that their grievances "Were redressed. 
" ·The Government 'Was equally indifferent. What could they do in those 

eireumstanees! They despaired of moving the South Indian Railway 
authorities to redress their grievances and consequently they had recourse 
to a strike. I ask the Honourable Member in charge of the Bill what 
proyisions he has made in this Bin which would apply to the conditions 
that I have just enumerated. Whnt are the proyisions in the Bill which 
would have enabled the South Indian Railway employees in those circum-
stances to take the initiative of. insiSting that their matters of difference 
should be settled by an arbitration board t So, I submit that clause 3 
of the Bill ought to be so amended tllat the employees also are given a 
voice in the matter not only of the choice of arbitrators but also of the 
mode of reference to these boards. 

One other matter which I seriously take objection to is thi!!. I see 
in clause 13 that provision is made to keep secret the enquiries that theee 
courts of inquiry and the conciliation boards have to undertake. Now; 
what is the secrecy in matters of dispute that are opeoly referred to theae 
eourts of inquiry' Why mould an.vthing be kept confidential' Why 
should an enquiry be held in secret f Clause.5 says : 

" A eoun 811&11, fither ill. publie or in printe at ita dieereAoa, inquire iato tile 
matters referred to it and report ther'!On to the authorlty by whieh the 'eoartw .. 
appointed. ' , . ' . 

I mImrlt that the- aeereeyprovided fGtili·f.1lieS is 'eiltitely out of place, 
Again wheneertUn I1eiCameIlt8 '..., l ~ b  cb:neiliatOrybOardl,1t 
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is also laid down that the documents refp.!'red to by those courtf! ought 
to be kept confidential. That cCI'tainly would not enhance the pre!oltige 
of the enquiry that ill sought to be made by these boards. As I have 
already said, part 3 deserve-H complf'tp. d .. letion for this Teason ; because 
in the Statement of Objects and Ren!lOlls it is Mid that thP.He pro\'jl'ljons 
we-re ~ i  out of the British Trad,· Di;'IUJtt·s lind Trade Cnion)! Act, 
1927. But the Honourable M mb ~  in chftr!!1' of the Bill must ~m mb  

that we are called upon to deal with a different stairI' of dewlopment in 
the-indUl'ltries of this country. In hi ~ eonntrv. indu!oItries are more 01' 
1e1Vl in a ~ of transition ~  lahour or/i!'aiti!olation;. are not so well 
de-veloped and equipped in India as h ~  ar .. in Eng-land. ~  it is no 
ust' tranRplantinll or incorporatil1/i!' thl' eorrt>sponding JlTO\'isions in the 
Trade lTnions Act of England into Indian If'/Z'islation and makin/Z' the-m 
applicablE' wholPNale to·thE' trad!' unions and labour organisation!' in this 
conntry. 

One other M<;malous i ~i  that is made here is to give a premium 
to t]w black-legs of trade- unions. Spt'eial pruvision is madt· to en-
courage black-legs. The-se black-legs are made immune from punishment 
for disobeying-the orders of trade union". II!'r ... I see the li ~  of di,-ide 
and rule and this li ~  is made sppcially applicable to this category of 
m l ~  J submit that that is also a matter which has to be taken into 
consideration and this provision also Hllist he dt:let .. d. 

With tht'se remarks, T sllhmit thaT. :t the Bill goes out for circula-
tion, and public upinion is obtained .\0 it,.. provisions. I would reiterate 
my rt'que-st that trade unions and labollr o1r!!!lnisntions shr,uld be speci911y 
invitNl to giw their opinion<; on thi,. Rill, 

The lI1hl~  then adjoul'ne,1 :"Jr LU!wh dl Hlllf Past Two of the 
Clock. 

Tht' Assemblv I'e-assembled after Lunch at Half Past Two of the 
Clock, )11'. i ~  in the Chair. 

Mr. B. Das (Orissa Division: Kon-Muhammadan) : Sir. I ,yeleome 
this Bill and I also welcome its circulation in the country. Sir. I do not 
like strikes. Strikes hold up the ordinary busiuE":'!''i of the-country and 
bring-in ~  i ~ to the-people. They do not b i ~ ~ dividE"nd 
to tllf:' investOl' who has invested his money to capitaliSt' an undertaking. 
Nor do they b i~ labour any ar"parent profit or advantage. As WE" have 
found reoently during the strikes in this ~  labour has had to go 
without its lI~  for month" at a stretch. ::::;ir. I was very much surprised 
to hear the interpretation which my Honourable friend Colonel Gidney 
gave to the word" strike". HE" quoted one eminE"nt authority with whom 
I am al80 acquainted, and if Colonel Gidney had gone a little-' further 
and read onE" or two lin?s m ~ from t :lat authority he would have seen 
what the Right Hon 'ble gentleman really thought of strikes. I will just 
guote those two lines from Sir .John Simon's speech in the House of 
Commons in 1926. He said : 
., Evl"ry workmnn who was bound by a ('ontrnet to 21\'1' notic.'e betort' he lett work 

aIld wIlD, Ia view of that deeiaiOD, baa either ehMell of hill ~ will or felt compelled 
to IlOIlll" ont by leaving hili t'luploYIIlPnt w;tho:.:t prop.'r UGtiCI', 1148 l.lrokmr th,fI latll.'· 
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When an employee or workman breaks a coutract, I think, Sir, he hM 
broken the strike law. Colonel Gidney was not right to say that any· 
body can bring off a strike. 

111'. R ... Joshi: Why do you quote a ~ib l , 
111'. B. Das : I think I can quote a Liberal if he meets m~  point, but 

I will quote your own Labour leaders too by and by. I am coming to that. 
My Honourable friend Mr. Joshi. for whom I have the highest respect, 
is the adyocate of labour in this HOUise. I have every sympathy with 
labour's claims ; but when labour tries to hold up the trade of the countI"1 
and paralyses industries I have no sympathy with it. My Honourable 
friend Mr. Joshi talked of two thinC'!; and he advocated that there should 
be general strikes and sympathetic ~ i  in this ~ y  If thil! Bi\l ia 
J'assed into law, it will put a stop to general strikes and sYlllpathetiG 
strikes. With your permission, Sir, and with the permission of thE.' House 
I shall quote two eminent Labour leaders' views about sympathetic 
strikes and general strikes, and I hope Mr. JOshi will agree with them. 
I now read 8 passag! frt)tn a speech of Mr. Cramp, the Industrial Secretary 
of the :!\ational Union of Railwaymen who expressed his view on the 
~li i Strikes. This is his view : 

•• Thert' would Dot again be a geDt'rnl strike of that eharaeter. He did not beJievo 
that tht' general industrial strike eould ever be earried out elfeetively, becaUIt' if they 
earried it to its logieal conclusion they pta"ed 8JId paralysed theDlBt'lves WI well 8S 
everybody t'lse.·' 

I hope my friend Mr. Joshi will accept the statement of Mr. Cramp. 
Then I have another authority (In the sympathetic strike and that gentle-
man happens to be no less a man than the Leader of the Labour Party in 

~ England and a man who is held in very high esteem in tht" labour world 
, of India-;-I mean llr. Ramsay Macdonald. Mr. Ramsay llacdonald 
,wrote in April 1924 : 

•• All my life I have been oppOllCd til the sympathetic strike. It has no praetical 
Talue. It i! simply beating the air. It hu one eertain renlt-a. bitter and blinding 
reaction. ' , 

Sir, India is not such a country of agitators that we can think of general 
strikes and sympathetic strikes. 

Sir, as regards this Bill I wish to May that there should have been two 
BIlis and not one Bill. Clauses 1 to 14 of this Bill are already long over-
due and many of us on this side of the House expressed that view, that 
there should be conciliation boards to settle trade disputes specially wheu 
you, Sir, were a Member on the floor of the House you wanted such a 
measure to be introduced in connection with the fintt Steel Protection 
Bill whereby disputes between Taw and their employees could be settled 
at Jamshedpur, I think the Government have taken a long time to bring 
this Bill about conciliation boards, etc., before us. My Honourable 
friend, Mr. Joshi, BUggeeted that there should be panels from which the 
art,jlraton should be choaen. I entirely agree with him and my views 
aft that the trade umons should be allowed to nominate a eertain panel 
and that the Chambers of Commerce and the employers should be allow-
ed to choose a certain panel from which the Goverument of India in the 
Industries and Labour Department may choose a particular arbitration 
buard.· I wish the -otJau ela ..... of tAe Bill wWeh &PJ17 to the IJTIIlM 
thetic Birike eouW have been introduced ·in tlae f()rm. of anotIler BilL 



"'What are the Government trying to qo' 'flle ~  are trying 
to embody legislation of Parliament which was embodied in three of four 
.Acta .\.Q th" Houae of COIIlmonli. One, to which my friend Mr. Joshi 
referred, was plUllled in 1875, one in 1906, and a third in 1926. If the 
GovernmeJ;1t in England took all that time to create the proper atDlOflo-
phere, we cannot expect that India can have the ume experience 88 the 
House of Commons or as the Labour Party in England, and England took 
a period of fifty y8&1'11 to acquire knowledge to frame her legislation. I 
auggest that Government should not introduce such penal ising claW1e8 as 
have been iDtrodueed in clause 15, 16 and 17, and I thiak after this Bill 
0CQIletI back from the country Wi! Khan have to llee whether we cannot 
~i y t1leee ~ illi llll about the illegality of tttrikes and the penal 
tlaU8e8 relating t.o tboae who' PNlIDotc strikell to suit the eonditioDl of 
the people in thia eountry. 

Sir, I bave to ~ ODe l ~ mel'qCe to ay frieod Mr. J08hi. 
Strikes are ~  • pleasMlt tmq. They &lie eauaiul _ }oj of hardship and 
lots of people Ife .... rviN (Ql account of tllese striba. The people who 
\u'ing about ~ ftrW.es ~  .. fer ,-..ore w ..... even tho.h a par-
ticular industry OIUmOt hqr the extra eharges OIl it. Let me make it 
~l  I do not desire the capitaliat to profiteer IIOl" the Labour to 
exploit. I would like an adequate share of thl' profits of an industry to 
go to all the employers, and the employees and al80 the section to which 
I b l~ ly  brains. Surely thoee people who advocate strikes ought 
to CODSid,er how much an industry can stand in the way of wages to 
workers. I hope the worke1'8 before they go on strike will' see that the 
particular ind.try ean ltand the wagee which they demand. That is a 
thing often forgotten by the labour world and it ifi the cause of many of 
the strikes that thl' country h&s to face. I do not believe, Sir, that there 
are any Bolsheviks or Communists behind these strikes; but at ~ .< 

I believe that there are unknown men who want to blossom forth iAto full- . 
fledged l.eadel'6 aDd they arl' respon:,ibll' for hl ~  !t'1Oa11 and bi ~ i  .u over the country, and I lsay that those who 8rl' responsible.. fer lII.e 
condition of our labour ~ tnis country IIhould see that such i~ 
leaders do not thrive in the labour camp and that they are not allowed to 
bring about unnecessary strikes that cause 80 much Larassment and trouble 
to, at times, millions of pl'ople and that i l~ i  our indulitries and 
ineidt'ntally reducl' the national wealth of the country. 

Mr. Pual Ibrabim ~ ll  (Bombay Central Division: Muham-
madan Rural) : Sir, I rise to rl.'Cord m~  prott'St on tht' motion bl'fore the 
Bouse. I thought Government were anxious to settle the strike at an 
early date; but looking at the motion before the IIOUtit' I do not think thl' 
Govl'rnment have at all considf'red the rl'commendatiolL" Ik'nt bv th·.' 
Bombay Govl'rnment. nor the strikes that are going on now in the Bombay 
City. I do not know. Sir. what tlmgiblp reason GO\'l'rnml'nt have advanc-
ed for brinlling in a dilatory motion Rnd forcing this Holl.,*' to 8t'cept it ; 
beeausl' looking at the Standing Orders one finds that it is impossible for 
any non-official Ml'mbl'r to bring in /I motion for a Select COlDlllittl'e. if 
Governml'nt bring forward /I Dlotioq for circulation. I wu.h. Sir. Gov-
ernment had brought forwarrl the motion which they orill'iually intended 
for a Select Committt'f'! and left it to the HOURe to dt'Cide which motion 
they preferred. Sir, the only rtlMOn that thl' Honourable Member for 
Industry and IJabour has advanced is that thl'rl' ili no time. Now .• e wish 
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to know who is to blame for it. Why should Government have decided to 
have such a short Session of thr!'l' w,,(·ks wlwn two important Bills were 
before the House? Gon'nm1t'1l1 k!IOW l'l"UUI tllt'il' past t'x]wril'nce that in 
a House of 144 lIemben-. each party i:lnd men who wish to expreSlS thl'ir 
opinioru; on the Bills must "pl'ak. <mil neeessarily 111l'l"t'fort' that involves 
time: and I would likl' to know ±'rOlll the Honourable llt'mber for In-
dustries and Labour wh;y he did 1]tl: think it propel' to 1'1'(Jue8t (tovern-
ment. in view of thesE' two important Bills l'oming' bl'forE' thl> 1I0use. to 
haw' the Session prolonged. Sir. I consider this Bill to be more impor-
tant than the Bill which will bE' debated on Monday next. the Public Safety 
Bill. for this reason that the commercial community, both European 
and Indian. in mb ~  had sent a wire and ~  tb> Gowrlll11l'nt 
not only to publish the Bill but to takE' immediate action and brilllr up-
this Bill. The Honourable Member for Industries has told that the Gov-
ernment of Bombay made a representation to them as far back 8.<; I~  ; 
and still the Government of India have not thought it proppr to bring for-
ward a motion for Select Committee. I think, Sir, Government :;hould 
realise the responsibility which ~~ ar-: taking by prololl!,!illg a measure 
of this importance. 

A.s ~  the point made by m~  friend, Mr .• Joshi. that tl\(' lahour 
leaden; were anxious for a conciliatjon board or for conciliation, but 
that the millowners did not com!' forward in the manner they liked. I 
would like to reply to him by the speech which I will just rr'ad of Mr. 
J. B. Petit. the Chairman of the Bombay Millowners Association. delivered 
recently in Bombay: 

•• For our part," 

he continued, 

.. we u!e done ~ hi  "-e ~ l  to end this deadloek. Those who ha\'e followed the 
long ~ i  for the setting up of 1\ eon<>iliation board would 8 i ~ to the eincere 
auiety-Clif-the ~ for a fair and ~  st'ttlpment. But on ~  o('('asion it i~ the 
&trike l~  who. after lIt'{'uring tbe nlaximum ('onression, broke ~  b~  insisting upon 
impractical deJrulDds. Wl' agre('('l to tb(, tondEation board; W(' agn·l·t! 10 the terms of 

~  ; Wl' l ~ to the im·lusioll aIJ"1D1! tb('m of th(' ('ollsidl'rntion of all the 11 
demands. Tbe ess('lltial prl'liminary of all I'fT'orts at cOIU"ilialioll is th .. suspension of 
an bellirose aetivities. This thl' strik" ll il~ ~ wouM n:>t agn·(· to, l'X(·(·pt on impossible 
conditions. ' , 

I hope my Honourable friend. )11' .• J "'ihi, will relliise that if he agrees to 
a conciliation board he cannot continne the strike for that period ..... . 

Mr. N. M. Joshi; May I put a question to m~  Honourable friend? Is 
it provided in the present Rill that "trikes must he sllspendprl beforf> the 
court of inquiry or a board of conciliation is to be appointt'd ? 

Mr. Pazallbra.him Rahimtulla : It is provided here to make the strike 
impossible by giyinl! notice to the owners that you ar(' going to strike .... 

Mr. N. M. Joshi: I am afraid you haw not read the Bill. 

Mr. Pasa.llbrahim Ra.himtulla : So that those owners who know that 
there is !!oing to be a ;;trike can find oth!'r lll('n to take the:I' plaet's. 

Mr. N. M. Joshi: It is not laid down here that every strike iii illegal., 

Mr. Fazallbrahim Rahimtulla : ~  ; hut it is made penaL. 

Mr. If. M. Joshi: It is not. 
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Mr. Fazal Ibrahim Rahimtulla : Of couTlle it ill. J hope m ~  

will explain. apart from the reaNon that they have given, namely, that 
there is no tin1l', tl\(' responsihility tlu'y haw wken in asking hi~ lI ll I~ 

to IH'('('pt II dilHtory motion. 

Mr. Varahagiri Venkata logiah (Ganjam cum Vizagapatam : ~ 
Muhammadan Rural) : Sir, the Honourable the Mover of this Bill in speak. 
ing un the Public Safety Bill stated that Labour was in its infanc:y. 
that .;1 wantNI the protection of the Government and the Government 
would therefore not only protect it ~ i  outsider!4, but also against 
itself. Thi!' shows that Government wants to treat I.Jabour aH an iu-
capa('itatecl perRon and to constitute itllelf as its trustee, This roll' of 
t ru.,j PI' i<; not new t() us, Go\'crnm"nt ('(Instituted itself th(' trustee 
of India amI Indians so long' ago as 175 p'ars back. and it ~ ill continues 
to ~ i  Indians as perpetnalminors, Government, Sir, now threatI'll); 
to asSlIm(' this r61e with reSpt'et to Labour. Indians, I must submit, can 
no 1 I 1~ l  bl' (1l'C'l'ivcd by suell Itssumption!-o and Lahour mi!!'ht very wdl 
!!Oll.y ... ~  Yo' m(' from such fri.'nds ", If. for thi!-o statement £If mine. any 
just it1('at inn \\'('1'(' n(·('essary. th(' Bill hefore t h(' II 0 w.;(' affords ample 
proot, 

The intention of tbis Hill is said to be tu further the intt'reiits of 
Labour. But. Sir. I find that the Bill would ht>lp the m l ~  and not 
the Lahourt'l' at all. It places many impediments in the way of Labour, 
while erl'at iug facilities for the lll l ~  The Bill, I may characterise, 
Sir, without any ('xaggeI'Htion. as ~  reactionary and mischievous. In my 
opinion. nt, mending of this Bill will set matters right; if. really, it is 
tl) 1 ... of any ns(' to the public, it must be ended or it· must be completely 
on'rhaul('d or anotiH'r Bill with a bt'tter and more liberal spirit should 
Le conl't'iYf'(I and introduced in thi!! House. 

Thl' objt'l't of this BilI is stated to bt> to prevent strikes and ~ 
I!ettil' trao\l' disputes. To gin eff('et to the objects of this Bill, ftriaiu 
trihunals ~ to be brou:zht, into ~  ..' ... : '<' 

Tht' Bill makes proyision for GOl'ernment being the sole juag;S .for 
deH·rmir.il1g if t I1f'S(' trilJUnals shOlllrl or should not ('orne into i8 ~  ;. 
and whf'n th(,sf' tribuJlllls arf' brought into existenc('. the i i ~ 

h i ~  is made the GO\'f'rnment· itself. and what are these judges to do; 
when h ~ arE' appointE'd to these tribunal .. ! h ~  are not to decide 
tradr disputl's finally betwef'n thE' parties. but they are merf'ly to make 
TecommE'ndations or rt'ports t() Go\'ernment on which the Government 
mil!ht or mig'ht not Ill't. at its pleasure. 

It is a well-known fal't, ~i  that in this l'ountry the GO\'E'rnment is 
the lar/lt'st Employt'r of Labour. It owns almost all the Railways in 
this l ~  and th(' trad(' disput('" a 1'('. ll~  hf'tw('('n th(' Goyern-
Jnl'nt as Employer and the LabourE'rs as m l ~  In countries wherE' 
thl> Go\'('rnmrnt is not Hn Employer, then' is at leHst some justification 
for GOYf'l'nml>nt taking npon itst'lf the ~  of appointing' .ludges to these 
tribunals. In these l'irl'umstances. Sir. in a country like India, the 
dt'cisions or the rNmitf; of the inquiry by these tribunals will be suspected 
to he ) ~ l1  conclusions. The chief drawbal'k of Gon'rnmt'nt ap-
pointin!! jufig'es is that it is Gowmmt'llt. As a rule. Sir. in almost all 
l'()nntl'ips tht' Govf'rnmf'l1t l'ommnnds t hI' l'onfidt'nct' of lI l )~  more 
thnn that of Lahollrprs. t'Xf'('pt in l'onntries such liS .\ustralill where 
1 he GOYl.'rnmenfl is controlled by Lauour. In spite of ~h  disad,·antages. 
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Sir, I admit there can be no better ageney than Government to bring 
into existence machinery to settle these trade disputes considering the 
res(\urces. information and facilities it. commands. In the circumstances, 
Sir. we eannot help accepting GovePDment ~ y as an inevitable evil. 
The only thing to be done therefore is to try and mini mille the evils 
that attend upon Government being the agency for bringing these 
tribunals into existence. This can only be done, Sir, by making these 
ttibunals altogether free of ~l m  control and making them not 
subordinate to but independent of Govemment. Thill can be done in 
&evcral ways. One of the way. ii ..... 

•. Pr4lSideJl\ : These are JDatters of detail. 'l'he Bill is going to the 
country. It i$ not going to ~  Select. Committee. 

Mr. Varahagiri VeDkata Joriah; Sir, I am making certain sugges-
tionf' so that the public may give e%pression to their views on these 
buggestions. 

JIr. PresideD' : You are a member of the public. 
JIr. Varaha«iri Ven)p.t& Jogiah : Then, Sir, as has been pointed out 

by my Honourable friend, llr. 8esha Ayyangar, there are other provisions 
(If this Bill which are very dangerous. For instance, tile Bill makes pro· 
"\"ision for these tribunals to make inquiries in private. that is, confi-
dential enquiries. This provision, Sir, especially in the present state of 
conflict between the Employer and the Employee will be considered very 
dangerous and it should be very strongly opposed. 

There are also other powers, which this Bill gives to these tribunals, 
sQch as those of adjourning their proceedings with a view to effect com-
proIll\.aes. Thi.s i.s a proviJion, Sir, which is detrimental to the interestR 
of labOur, because this makes the proceeding!! il~ y  and it would 
21ff,c't the Labourers more than the Employers. because it. would starve 
theL-abourcrs and they cannot stand the prolonging of these proceedings. 

Then, with regard to the public utility service, pro\'isions that have 
been incorporated in the Bill, I would like to say only one word. These 
are aloogether one.aided. Ai has been pointed out by" my Honourable 
friend, :Mr. Joshi, while it provides penalties for giving up service with-
out notice. or without permission., so far as the Employees are concerned, 
it }.Irovides no penalties for the Employers. There is not one word. 
breathed, in any part of the Bill, about the right of Employees to be 
allowed to work, unless dismissed, aftter due inquiry or for proveu 
mise,onduct. 

The penal provisions, Sir, whieh are embodied in this Bill again are 
of Ii very dangerous character and give arbitrary powers to Government 
and leave a very wide door open to haraH and punish disinterested public 
workers in the cause of labour. I wish to make only one other observa-
tion with respect to the provisioB8 in the Bill. Sir, with regard 00 the 
provision of admitting" black-legs" into the UniolllJ, the Bill provides. 
in fact insistll. that persons failing to abide by the decisiollil arrived at 
by Unions should be admitt-ed into the Uniom.. I I!ubmit, Sir, this will 
give free scope for Governmenb spiel ~  Employerll' a.gentli to swarm 
into these UnioDll and to sabotage thell' growtb... 
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With regard to this Bill being copied from the Trade Disputes 
(Amendment) Bill that was lately passed in Great BriUiin, I may say, 
Sh', t.hat Labour is in its "ery infant stages in this country, and therefore 
aU the. provisionll tbat were passed in Great Britain should not be 
copied and inh'Oduced here. Further, there isa great difference between 
Great Britairl and this country with regard to Labour. As I have already 
pointed out, Sir, in this cOllntry Government itllelf iR, to a large exteJit, 
the Employer, wherel&8 in Great Britain and other count,-ies the case is 
ditlercnt ; therefore there is no analogy between the conditions il~ 
jng in Great Britain and this country in that matter. , 

I have, in these circumstances, no hesitation in saying tbat this Bill 
i. a delibeTate and unjustifiable attack on the elementary rights of 
Labour. ]n this connection I am glad to obser"e, Sir, that tbe Chamber 
-of Commerce of Calcutta has lately pas.ored resolutions eondemning this 
Bill. 

Sir Pnshotamdaa Thakurdas (Indian Merchants' Chamber: Indian 
Commerce) : Sir, 1 want to say a few words in conneetion with the 
remarks that fell from my Honourable friend Mr. Cocke this morning. 
It is quite true that the Indian Merchants' Chamber, Bombay, cou.pled 
with the Bombay Chamber of Commerce did send a wire to the ~ 
Illent of Intlia hoping that this Bill would be published immediately and 
thnt it might he possible for Government to see thl! Bill through this 
Session. The point, however, to remark is-and that is whY' I claim 
the attention of the House for a few minutes-that at that time we did 
not kno\y that the Bill had been dra\yn up in the manner in which It 
if! before the House. My Cumber felt that this Bill would be on the 
lineH of the Bill eirculated by tbe Governmen' of India in 1924, and the 
third part of the Bill against which we have heard so much frolll. Mi .. 
Joshi, Mr. Jogiah and others, my Committee were not aware, wouI.t!orm 
pal1: of this Bill Obviously, if the Government of India want to ~  
in this Bill these clauses which are highly contentious, it is only right 
that the Government of India sbould circulate the Bill and not consider 
it.in this Session. 

Sir, my Chamber are anxious that there should be devised 8 m~ 

a 1'." method of putting an end to these labour strikes and 
differences, bot the Government .of India have, if I 

may say 80, a great knack of trying to close the stable door after the 
kone haa 1l0wn. Strikes have been and are on and one does not know 
what may not happen during the next few months. I rea.J.ly wonder why 
thc Govenunent of India think it necessary to put in this Bill, some partR 
which make the Bill a highly contentious one. The position of m:y 
Chamber .. .an be summarized. as follows ~ i l i  re81llating indua-
trial disputes is long overdue, but. they were anxious that such legislation 
will help in t·he pnvention of such disputes and not be the cause of 
either reprell8i.on of or injustice to the working class. I hope that when 
the Bill comell back to this House after being circulated, the Government 
of India will be able to deville some method by which the non-contentious, 
or the leallt conttentiou8 part, of the Bill may pass t)1rough the Legisla-

, ture and the rest may be discussed at leisure. 
ftt Bonourable 1Ir. A. C .• oW&Uen : Sir, I have DO intentJon to 

reply to the vlrious pointS that have been raised by the earlier speakers, 
LlfilLA ' a 
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[Mr. A. C.McWatters.] 
beeause most of them I tJUnk are point. which can very well be discuuecl 
in Select COQl.mittee. Many of them are interestil1g and some of them are 
~  but I think the time for discWJSing them is not DOW. There is 
ORe point, however, which is directly relevant to the .motiOD for cir:-
oalation whicb was raised. by my friend Mr. Sesha ArYaugar, and that 
.ia that we should take special steps to see that in the circulation ol thia 
Bill it should be brougbt prominently to the nonee of the trade unioDa 
and other similar bodies who are directly interested, and Ill)'" friencl 
Oolonel Gidney raised a similar point about the Anglo-Indian aJid 
Domiciled European Association. Well, Sir, I think I 0&Il say that while we 
employ the ordinary machinery of circulation, I shall certainly do my 
best to see that. Honourable Members' wishes are followed in these matters 
by special instructions to Local Governments. That, Sir, is all I wish to 
say. . 

JIr. President: The question is : 
•• That the Bill to make provision for the inveatigation and aett.lement of trade dI8-

putee, and for eertaiJ! other purpOlles, be eireulated for the purpose of elieiting opiniOlll 
ihereon. " 

The motion was adopted. 

THE DANGEROUS DRUGS BILL. 

The Honourable Sir Bhupendra Bath IIitra (Finance Member) : Sir, 
1 beg to move that the Bill to centlralise and vest in the' Governor General 
in Council the control OVE.'r certain operations relating to dangerous 
drugS and to increase and render uniform throughout British India the 
penalties for offences relating to such operations, be i l ~  for the 
purpose of eliciting opinions thereon. 

Sir, the Bill, h ll~h it looks bulky, is really a simple one. Its 
• objects are two-fold, firstly to centralise and ,-est in the Governor General 

in Council the control over certain operations relating to dangerous 
drugs, and secondly to increase and render uniform throughout British 
India the penalties for offences relating to such operations. As men-
tioned in the Statement of Objects and Reasons, the measure is intended 
to implement certain obligations undertaken by the Government of India 
by ratifying the Geneva Dangerous Drugs Convention of 1925. 

Sir, I move. 
Mr. C. Duraiswamy Aiyangar': Sir, I have no desire to interrupt 

the course of bUl'iiness in this House by any lengthy speech, but I wish 
to state a few points with reference to this matter. I find, Sir, tha.t 
this Bill is already a highly belated Bill and still the Government indulge 
in making a dilatory motion also. It has been the unfortunate lot of this 
country that from the very beginning Government have been persisting 
in their policy relating to opium and ~ 8 drugs more actuated by 
oonsiderations of revenue than by considerations of the· health and 
morality of the country. Sir, I do not prop,oee to:BO into the old history 
at this moment, because I have on several previOus' occasions discu88Cd 
before this House the ancient history, and to bring it up to date it is 
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beyond doubt that tbis Government bave been 10 ebltiDate whit reference 
to their poliey relating to opium that tM,' haTe 1leftl" atte.ptecl ... 
recede a step from it. Sir, the JIID8t unfortunate thing f6r this eo-r 
was that, while lOme attempts 1R1"e made· by philaathropiatB iJa EBfIaDd 
to bring this Government of India into a state of morality and edIieI 
towards their people and subjects, the 1Dlfortunate COJIUIlisaion of 1898, 
the Royal CommillSion, came with the objeet ()f aettliDg matten and dietat. 
i.:nf certain principles to this .Gove"!D'ent. But then ID7 b~ 
friend's predeceatlOl' in of6ce, Sir DaVId Barbour, put a stroDg apoke m 
the wheel and pulled' the Commission by the nOle with his ery of 6 mil-
lions of reVE'DUe from opium, and therefore it was that the recommenda-
tions of thE' Commission, which were expected to be favourable to thia 
country, became most unfavourable and most unfortunate. But, Sir, 
luckily for the world at large and for this eountry in particular, tile 
League of Nations came in and began to agitate this question over and 
over again, and, whilE' all the other nations repreaented in the Leque 
were in favour of bringing opium consumption to such a state that nothiDg 
but quantities needed £Or medical and scientific use should be allowed 
to be manufactured. This country represented· by its British delegation. 
which I once before remarked only plays second fiddle to the British 
delegation from England, put so many obstructions that until it was 
absolutely diluted they would not give their consent to it. In this COUNe, 
Sir, they have on various occasions before the League of Nations never 
spared the leaders of this country and slandered them to the utmost. 
They have slandered Mahatma Gandhi; they have l ~ otQ,er poli-
tical leaders of this country, by saying that they never once objected 
to the opium policy of the Government of India. Sir, Mr. Campbell 
dared to make some such statement which was labled here by Mr. Andrews. 
And, Sir, the same slander was echoed by my Honourable friend who 
has now become our colleague, lIr. McWatters. Sir, the Honourable 
:Mr. McWatters said in the Council of State in words which I quoted on a 
previous occasion : 

II The HODourable Mr. ldr-Watters, OD behalf of GoverJUlleDt, regretted that eseep& 
for a few workers likf Mr. Andrews,.there had beeD very little pub lie opiaiOD Gprilul 
in this matter, aucl aaid that the IDdian l'atioual Cougreu diaeovered thia opium qu_' 
tiOD oDly lut year." 

'Then after making that statement : 
•• EveD though he had deelared this in such 8&rODg terma, we are told by the 

HODourable Mr. MeWatterll that there has beeD DO public OpiDiOD in this ~ eoa· 
4ileumiDg the policy of GovernmeDt in this matter." 

Sir, he is evidently ignorant of the agitation that has been going on 
for a long time. In fact, the late !tir.· Gokhale gave his life to thbi ques-
tion and sacrificed his life without any effect. Sir, leader after l ~ 
in Congress after Congress from public platforms on many occasions 
have llondemned the opium policy of the Government of India and still 
this Government would not yield an inch and yet they slander these 
very leaders behind their backs "to their heart's content. But, Sir. we art 
glad that now at least the Honourable Sir Bhupendra Nath Mitra has 
come up with a Bill of this kind. But I am perfectly certain that this 
Bill, eveI\ if it is passed into law as it stands, weuld Dot give any 'real 
benefit to this country, unless it is thoroughly changed. Sir, in 1923. in 
the League, the American delegate pre&&ed ~ ly for two thinp whitit 
if,· this Government had any responsibility towards their own subje.cM· 
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~  JMr. ~ ~~ i~ l 
IIaould have ~I ~~ y ~ ~  'without any b i~ "being 
r.-.. '" ~ .. 'i'-p.. • • 

' .•• la May 1~~  ~ ~  ,.deleptj! w,ed that the following two, propoaitiou 
a1IoaJd. he. iacorponr..ted ... namely,: . , . • 

1. if the ~  of ~h  JtagUeOpiilm ~ i  is to be achieved ~ i  to 
.1 . itli ipirit and true'iatent it must he recognized that the Ule of opium pro-

duets for otlK>r fhan meih-iual and IC.'ienufiC' purposes i. an abuse and no' 
, legitiDul teo ' ,..." 

: 2. la order ~ prevent tI .. · abue .of these drugs, it is necessarj to exercise the 
eoatrolof the produ('uon of rawopi!lDl in surh n mannt'r that there win 
be no surplus available for l1on·medical and non-seientific purposes. 

The repreaentatil-ea of the pow.era ·aaaoeiHted themselves with these sentimeJlta 
eXeept India whieh made an exeeption with regard, to opium." 

Sir, on many of these ()CC&Sions ·when the League of Nations meets our 
representatives they gi-.:e various versions. about the necessity of opium 
in this country. They do not hesitate to say that opium was a social 
and: religious necessity of this country, and when that observation waa 
reiterated by Sir Basil Blackett on the floor of this House my friend 
Mr. Harbilas Barda got up and objected to such a statement being made. 
But that is the way in which they manage the business outside the 
country, and witbtn the country they were never tired of increasing 
their revenue, e,'en by working up the internal consumption when the 
export to China was curtailed. I remember that the Honourable Sir 
Basil Blackett brought a Resolution on the floor of this House in 1926, 
when we of the Swaraj party were all out of this House, and even then 
h~ did not want to come to any understanding about the reduction of 
the internal consumption of opium in. this country, but "'anted to take 
steps with reference to export- to other countries. The idea of protecting 
the subjects of this country has always been very far off from the 
:Members on that side. 

Now,· Sir, 1 will refer to a few Articles of the Convention. Article 1 
of the Convention was : 

.. Ezeept as provided ia paragraph 3 of this arnele witla regard CD retail ale, the 
importation, _Ie and distrihution of opium shaD be a monopoly of tbe Govemment aDd 
tile right to impurt, sell or distribute opium .han not he Ieaaed, aeeorded or 4lelegatel1 
to _,.. persons what4iver." 

Artiele 2 is : 
•• The sale of opiUVl to miaora. aJaaIl be profdbited.. All posaibJa steps IIhall be 

taken b7 the Ccmtraeting Powen to pnmmt the spread of the habit of opium IIIIlOldatr 
auu.g miaora." 

AItiele 3 is : 
.. No minora IbaD be penllitted to ~  any &lokiag divan." 

.Artie1e 4 is : 
.. The Ccmtraetiuc P01I'er& Ihall limit as much .. pcaib1e the number of retaU 

...... aac1, where smoking divans are permitted, the number of divans." 

Sir,theee absolute prohibitiODS were required by the Convention. -I may 
alto J:e&d another Article of the Convention, Article 5, which reads : 

.. The Coutraetiag Parties Bhall _t etfeetive laws or regulations to limit a-
elaliTely to media.l and aeieJltifie purpoee the IIIIUlUfaeture, import, ale, diatributioa, 
Bpert aDd _ of the 8II~ i  to ~hi h this Chapter applies. Tbey shall eo·opera. 
wiill GIle another to prt!1'cat the use ~ these wbitanees for auy other purpoaea." 

Sir, the.e are the' fOiBta ,pon whieh the League of Nations has always 
i:-€eJI v.-y particular. I 1V1iJh ·to ask the Honourable Sir Bhupendra Naflt 
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Mitra whether he has made ay provision tor these total prohibitiona in 
\be Bill which he has placed before the House. Sir, f1'om clauses 4 to tl 
of the Bill before the HOUHe we find what are prohibited and what not. 
Clause 4 alone makes lome provision for total abolition. All the other 
clauses provide loopholt'IJ by lIIlying •• Be shan not do so and so ...... Ia_ 
under rules framed by the Govel"DlOl' General in Councilor by the Loeai 
Governmenn.. " In fact this Bill' ~ not for total prohibition, nor fJ)l' 
regulating consumption, but to cover all the operations by way of roles 
to be framed by the Governor General in Council and the. Local Gov-
emments. In fact the Bill may be considered as an eye-wash ; the only 
principle underlying it is to thl101V dust into the eyeH of the League of 
.Nations. Next time they gp to the-League they 'Will say. here you are, 
we ha\'e passed a big legislation about this matter ; we have done our 
duty to the world and to our subjects. I would ask the Honourable Sir 
Bhupendra Nath Mitra whether all these things, whieh are required to be 
absolutely prohibited according to the i ~ will be prohibited by' 
the rules to be framed under this Bill. Once we have passed this 'Bill 
and conferred this rule-making power on .the.-Governor General ~ 
cAl, the rules will never come before the-House. All we shall have on the 
Statute-book is that rules may be ~ ~  and may be enforeed and tllat 
licenses' may be granted under certain conditions. But ho,w those rules 
are framed and what the effect of those rules' is never comes b ~ this 
House for discussion on the floor of this House for modification or 
extension. Therefore, Sir, ~  my phrt at any rate, I 40 not entertain anY 
hopes that by this Bill there will follow that ethical reform which is 
absolutely necessary for nation-building. Not if this Bill goes on the 
Statute-book as it stands now. I have found, Sir, that Government look 
upon revenue as the sole consideration in these matters. They would be 
ready to agree to the age of consent being ~  to 15 because they do 
not lose any re\,enue by that. If, however, Sir, a fee were to be charged 
on all marriages below a certain age, the, Government would surely sup-
port eArly marriages. That is the spirit in which they carry on. I am 
6Ul'e, Sir, that by this Bill notm, of any nlue to India will result; 
it is merely a handsome presentation to the League of Nations, to show 
how much they han done in ~ i  by the Convention which they 
hne signed 

I do not propose to oppose'this motion for circulation at this stage: b; 
cause no purpose is served by doing it. It would only enconrage the 
Government to carry on with the policy which they have hitherto followed. 
There is only one suggestion I wish to make in the matter of the cireuIa-
tion of this Bill for eliciting public opinion. Care mnst be taken as to 
whom they consult in a matter like this. A warning has already been. 
given in the ~ of the previous Bill by my friends Mr Sesha Ayyangar 
and Mr. J ogiah, and I want to' repeat that warning hete. So far 88 I 
Lave been able to see from my experience in this House Clf four or five 
~ 1 8 the procedure which the Go"el'llJlleat follow in tIIe'matter of cir-
enlation is somewhat as follows. If the Bill .relates, for instaace, to the 
mercantile marine it will b@ sent to High Court Judges for opinion. If. 
thete is an amendment of the Succession .Act, then it will be sent to 
C'hambers of Commerce for opinion. If ~ matter ~1  to the m~ 
reform of the Hindus, it will be Bent to Chl1i&tian missionaries for opiDioa. 
If the Bill relates to divorce amongst Christianll, Uindus will be COD-
.ulted. This is the mlUlQer in which Billfi are circulated for opiaiOD. 
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~h  is the ROOd of gettiDa OpiDiODB like that' Therefore, I wcnJld 
nquest my friend Sir Bhupendra Nath Mitra to take the opinions of tile 
'k.aders of the people on this question. Let them Rot be abused and 
:elandered any longer for not gil'ing their opinions against the poliq of 
the Government ~  India. And I would suggest too that in maid", 
'their suggestions they ought not to deal with minor matters of detail, 
aueb as the wording of e1aU8e8, but go into the substanee of the Bill. I 
would request the publie men who are oonsulted to think deeply over tile 
matter of how best to -make this Bill really effective and useful' by 
m&king suggestions as to total prohibition to be enforced ill certain matMn ; 
fur instance, t«;)tal ~hibi i  of sale of opium to minors, to weme1l, 
-iaetery workers, etc. These are QUestions which they must take iato 
eanaicleration definitely and aeriously. I hope opinions like that will be 
collected and I hope aJao that instead of shelving it again, the Hono1U'8ble 
-Sir Bhupendra Nath Mitra will try to bring it up as early as p48iWe 
ba the Delhi &elISion. 

TIle B01lO1D'IlJle Sir -..peDdr& .__ Kftr&: Sir, I have listened 
with great interest to the speech made by my i~  Mr. Duraiswamy 
Aiyangar. He has, however, overlooked one th\tlg, nameQr, that 
this Bill leaves the existing law about internal consumption of raw 
opium alone ; that is, it does noL propose to interfere with the Local 
Governments' authority in this particular matter. That being so, Sir, 
many of the remarks which fell from my Honourable friend are irrelev-
ant for purposes of the present Bill. In regard to the other point, that 
is circulation, that, Sir, I believe, is a matter of procedure for the 
Legislative Assembly Secretariat, because the circulation will be 
arranged for not by t:tJ.e administrative department but by the Legisla-
tive Assembly Secretariat. 

Mr. O. Duraiawamy Aiyangar : May I ask the Honourable Member 
"'hat he means in this Bill by " inter-provincial transport," "inter-
{lrovincial export" and " inter-provincial import " and with reference 
to the sale of opium whether he intends to do anything at all for the 
reduction of internal consumption' I entertained too much hope that 
he was going to reduce internal consumption also. Am I to be con-
Midered to be mistaken on that point ! 

The Bono1l1'&ble Sir BhupeDdra Bath JIIitra : The Bill has nothing 
to do with the internal consumption of raw opium. My recollection 18 
that it was last year probably, or in 1926, that Sir Basil Blackett made 
in this House a full statement explaining the attitude of Government 
,m regard to that matter. 

Mr. President: So all the trouble of the Honourable Member is 
itasted ! 

1Ir. O. DuraiIwam,. Aiyaapr: Yes, I am sorry. I had some hope. 
1Ir. President: The question is : 
" That the Bill to eentraliae and veat in the Governor General in Conncil the colltnl 

over urtaiD operatioDII relating to dangeroWl drnp and to iacreue and render nllifonD 
tlsl'Oughont British Jlldia thf. peaaJtiee for oirenus relnting to such operatiOllB be eh-
Clllated for the purpoae of elieitiJlg opiDiou thereon." 

"The motion was adopted._ 
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.. .......... •. A. C .• W..... (Member for Industries and 
Lab .. )  : ., 1 .eft that the Bill further to ameJld the Workmen's 
(;empe.uatiea Act, 1923, for eert.aia PUI'pOIIIII, b.e -einu1ated for the pur-
pole of elieiting opinions thereon. 'l'hiK Bill, Sir, .. 1 explained on all 
. earlier oecuion, is merely aD. aUempt to correet certain defect. which 
we uve discovered in the _orkin« of tm Act during the four years 
iii whieh it ha. been iii operation. They are mainly suggestions made 
by the Conuniasioners of Workmen '. Compenaation, and for one of 
them. that relating to the extension of the Act to workmen employed 
by contractors on railways, we are indebted to a mggestion made by 
my Honourable friend Mr. Joshi in our Standillg Advisory Committee. 
On the more general question 01 conaidering whether the Act &8 a 
whole need. revision in mattern of wider principle we are simultaa .. 
ously addrelS8ing Local Governments. Local Governments have not yet 
been consulted on these details, .uthough, &I I have said, the Co..u.-
.-ioners for Workmen's Compensation in some of the provinces ave 
been ; but in &. Bill of this kind it is desirable that the Local Govern-
ments and the public should be consulted. 

Sir, I move. 
The motion \\'as adopted. 

•. President :  I understand that the next two Bills-are not to 
be taken up to-day. 

'l"IIe Honourable 111'. I. Orerar (Leader of the House) : That is 
correct, Mr. President. I regret that Sir Denys Bray is still obliged, 
by illnelS8, to be absent from this House ; the motion in his name will, 
J! possible, be put down at a later date. As regards the motion stand-
ing in my name, I do not propose at this time to move the motion. , 
ELECTION OF .A PANEL FOR THE STANDING COMlUTTEE FOR 

THE DEPARTMENT OF COMMERCE. 

'!'he Honourable Sir George Bailly (Member for Commerce and 
Railways) : Sir, I move: 
If That thi8 I mb)~  do prol'l'('(} to p)('('t in the mannpr d('8('ribed in the Rules pub-

li8hed in the Homl' Depllrtmpnt Notifiration No. F.·49, dated the 22Dd August, 1922, 
lUI _poded by the Home lkopartmeat Sotifieation Xo. D.·7!I-l·('., dated the 30th Janu· 
ary, 1924, a pane) eonaiating of nine members from whil'h three will be nominated to 88ne 
on tbt> BtaDding Committee to advist' on tite lIubj('("ts in the Department of Com· 
JIIeree. " 

Sir, I do not think it is neces.o;ary for me to say more than a couple 
of sentences in support of this motion. ThE." period of one year for 
which the Advisory Committee of the CommercE." Department was 
eonstituted in the autumn Session of last year is about to expire. It 
is therefore necessaJ}' to provide for its reconstitution and it iii for this 
reason I have brought forward the motion. 

Sir, I move. 

The motion was adopted. 

-I. Bill further to amend the IDdian Penal Code. 

2. Bill further to amend the Indian Limitation Art, 1908, :18 passed by tbe 00naeIl 
ef State. 

( 1131 ) 
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ELEC'fION OF A ) I ~ .TO :BB.VlEW: TlIE SBPABATION 
. OJ.' RAILWAY FINANCES FROM GENElUL FIN4NCBS.· .' 

'!he Bcmourabl. Sir aeorp BaiDJ (Kember for Commerce 'mel 
Railways) : Sir, I move : 

., That this ~ do proceed to eleet in luch ~ .. may be P1'elleribed 'b:r,t1Ie 
Honourable the PU181dent fourttl\'n membc:r& to eerve WIth the Honourable the JlUlwa, 
Member, the Hononrable the Finance Member and the FinaDeial Commilllioner of Bail· 
ways, as II eOluDlittee to reyiew ~i  separation of railway finunccs froUl the ,eneral 
finanres of the rOllutry in aerordlinrt' wit-it titco Resolution adopted by the LegIslative 
A88t'mbly on the !lOth September, 1924." 
I am moving this motion, Sir, in accordance with a promise which I 
made in my speech when I introduced the Railway Budget last cold 
weather. The terms of the motion have been framed in the widest 
possible terms so that the Committee may have the whole field open to 
tiiem and may be able to make ~  recommendation that seems suitaQle 
t<. them as regards thc separation of railway and ~ l finances. I 
understand. Sir, that before I gave notice of it, the terms of the motion 
had been shown to the le\ders of the various parties and groups in the 
House, and I understand that they found it acceptable. I do not. think, 
Sir, that I need say more than that. 

Sir, I move. 
Mr. Jamnadas •.• ehta (Bombay City: Non-Muhammadan Urban) : 

Sir, I m~l  that the Railway Member has been as good as his word and 
has implemented his promise given last Session. At the same time, Sir, I 
think, there i8 a serious flaw in the motion as moved. Three official Mem-
bers are to be ex-olficw members of this Committee and ~ i  if I under-
stand the motion correctly, the official Members are to vote in the election 
of 14 other Members; this would mean that Government win have a double 
representation on this Committee. I know it is not their intention to have 
a packed committee, but a committee as widely representative of the House 
as it is possible to secure; and therefore I should like to have 8 clear decla-
ration from Government that they would ask their official ll ~  not to 
vote when this election takes place on the day which you. Sir, will fix here-
after ; otherv.;se, Government having three l\lemhers l ~  mi!rht have 
3 or 4 more by their own official voting, which, I think, is hi hl~  undesir-
able and th(' House ..... . 

Mr. President : What is the amendment of the Honourable Kem-
ber T 

Mr. JamDMu .. Mehta: I suggest to Government that Government 
should ask their official colleagues not to vote when the election of 14 mem-
bers ~ place, because they haV!! three members ex-o/licio . ...•. 

llIr. President : "f'bat is not the proper way. The proper way far 
the Honourable Member is to move an amendment. 

Mr . .JamnMu .. JlehV. : In that ease, I shall move it with your per-
mission that the official members do not participate in the election of the 
14 members. (Ar. Honourable j(ember : II That the non-official Members 
of this Honse do proceed to elect, etc. ".) 

BIr. President: That the non-official Members of this House do pro-
ceed to elect, etc. Is that the amendment , 

1Ir . .Tamnadu K ... hta : Yes, Sir, that is the amendment. 
The second point which I wish to take is that the tf'nns of referell<:e !o 

the Committee should be thp. wideHt : they should include the question of 



i b ~l  OP A co_rrru TO UVU:W TO 8BP-UATJOJl 01' IWLWAY IllS 
... AlfO&I I'AOIl OBn:BAL J'DIAJfCZ8. 

IDdi.uj&ation 81ld racial discrimination in Rallway lervicel and the .griev-
~  of labour ; these matters widely touch railway finance. Railway 
'4Daliees improve or deteriorate by the absence or otherwise of Itrikell. 
Then It great deal of discontent ariHes on account of racial diJlCl"imination 
:which aft'ee;ts the 8ubordinate service!! particularly, in State Bailwa1B. I 
wi&dl to be alllured that no objection will be rai"ed in the Committee. when 
thl! discussion of all these questions arises. 

With these words I move my amendment. 

1Ir. K. e. hfI1 (Berar Reprcsentative) : Sir, I support the amend-
ment moyed by my Honourable friend. Mr .• Jamnadasl\Iehta. I had thought 
that it would probably be within you!' powers to prescribe that .the election 
should be h~  non-official Members, but as my friend has mO\'ed this amend-
ment I support it. This motion m~ before the House in pll1'lJD8DCe of 
• promise IIlready given. I think it necell88!'y that the question should be 
thoroughly and exhaustively discussed. So far as the offieial )lembers are 
concemed, the provision of three ez-officw members jH sufficiently strong to 
put before the Committee the official view of the question, but it is really 
for the non-oftlcial Kembers of this Bouse to detide whether the separation 
that has b<>en made has been ~ i i l or not ill the interests of the tax-
payers, lind it is for the i i ~ to decide how far the conditioD.i which 
were laid down have been strictly adhered to, ahd what modifications if 
any should bt> made in the existing arrangements. From that point of 
'riew the amendment is very important, and I do not think that the Honour-
able Sil' George Rainy can have any objection to aeeept that amendment .. 

tthe Honourable Sir George Rainy: Sir. I should like to rifle on a 
point of order. I have had no notice of this amendnlent and was unaware 
that any amendment was likely to be moved. "'?e have done all wc could 
to take all fhf> pcrties info our confidence. and it would be very l~l  at 
this stage to ask Govemment to waive notice. 

JIr. President: Will the Honourable Member quote his authority f 
Under what Standing Order is noticf' of this amendment ft>Quired! This is 
neither a ~ l i )  nor a Bill. nnd I would like to know under whlt Stand-
ing Order notice of this amendment is necessary. 

fte Honourable Sir George BaiDy : I do not raise this point under 
any particular Standing Order. Sir. As I understand the ~  it is 
within the c1iHCretion of the Chair to decide whether it is reasonahle in the 
eircnmf.1&nces that the amendmeout !lhould be made. The point I i b~  

to make, was th,t it is hardly fair, when we have tried from our side of the 
Bouse to take 1111 parties into our confidence and !ret the motion into a form 
which all parties could accept, to have an amendment moved at the very 
lut nurn:ent 1jke this. , 
1Ir. PrelideDt: If the H(lnournble Member will satisfv me that the 

Chair has discretion, the Chair will exercise that disereti.. • 

The Honourable Sir George JtaiDy : I am prepared t(l accept 'that 
position. . 

•• President : I think the best course is to take lthis matter up on 
Monday or sOme other day. ' 

'1'he BonoarabJe Sir aeorre ~ :M:ight I suggest one point T We 
do not knoW em what date_the matter may be_brought up. and-:as there will 
be further proeedure iu the way of electing the Commiitee after the motion 
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has 'heen passed, it might be inconvenient to the lIembers of the HoI1St' who 
are anxious to take part in the election because they might be compelled to 
leavc Simla hefore the election cam£' on. 

Mr. President : When was this e:irculated to Honourable Members f 
Itr . .&. A. L. Panona (Financial Commissioner, Railways): 1 am 

afraid I do not know the exact dat£'. It was circulated I think two or 
three days ago, possibly the day before y ~  

As I have lisen I would like to explain what occurred. The reaSOD why 
three official Members were mentioned by thE'ir offices in the motion ... 
bee:ause by the tim£' this CommitteE' m£'ets, tM Honourable the }4'inancE' Mem-
ber will not bp. the Honourable Sir Bhupendra Nath Mitra, and it is desir-
able that the Honourable the Finance Member should bc on the Committee. 
For that reason I approached the leaders of all parties and showed the-
the form of motion as it has appeared on the paper and asked them whether 
the motion wfluld meet with their approval. 

111'. PreBident : But the followers arE' not· always loyal! The 
Honourable Member will see that he has not even allowed two days for 
HOl1uurable Members to consider whether they should give no!ice of any 
aml'ndment. 

111'. A. A. L. ParsoDl : The Honourable the Railway Member is -pre-
pared . to accept an amendment, omitting his name and my own from the 
list of those persons to serve on the Committee, and raising at the same 
time the number of members from 14 to 16. In that case the only non-elected 
nominee of Government on the Committee would be Sir George Schuster 
who cannot for the moment be elected to the Committee for the reaSODS 
I have explained. 

Mr. Jamnadas l't'L Mehta : :My object in moving this amendment is 
Dot to delay the motion. Now that the justice of the amendment is obvious 
to the Government, and they have agreed that two of their nominees will 
contest the election, I would like to withdraw my amendment. 

Mr. President: Is it the pleasure of the House that the amendment 
be withdrawn T 

The amendment was, by leave of the .Assembly, withdrawn. 
Mr. A.. A. L. Parsons: I move: 
" That in the motion the words ' the Honourable the Bailway Member' and the 

word!! 'and the Firumeial Comnlissioner of Railways' be omitted" and for the word 
, fonrteen ' the word ' .ixteeu 'be substituted. ' , 
The motion was adopted. 

MP. Jamnadaa l't'L IIlehta : Sir, I would like to enquire whether the 
terms of reference will be those that I have suggested. 

'!'he HODourable Sir George Bainy : Sir, it is not my intention to lay 
down any restrietions as to what this Committee may go into. It will rest 
on whoever nets as the Chairman of the Committee to decide that. 

Ifr. PreIi_t: The question is : 
" That the following motion, as amended, be adopted : 

I That tIaB Boue do proeeed to elect bt .nellllUUlaet .... y ~ ~i~ by the 
~ bl  tile President I ~ membel'll ~ ll  wiUl the HoaourabJe 
the . ~ lIember R8 a. eommittee to ~~  the IeJl&l'&tion of raJlwir' 
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fiDaDCell from the paeral banee. of the eoaatry iD aeecm1anee witla tile 
Beaolution adopted by the Leplatiye A8lelllbly oa tile 20th ~ 
192. '." 

The motio» was adopted. 

111'. Preliclent : I may inform the Aasembly that for 'be purpele f1l 
election of members to both these Committees, Ule Aa&embly oftiee will .. 
open to receive nominations up to 12 Noon Oil Saturday, tbe a2nd • 
tember, 1928, and the electioDB, if nef:Ml&ary, will take place in this Cham-
ber in accordance with the principle of proportional representation lIT 
means of the single transferrable vote on Tuesday, the 25th SeptembG-, 
1928. 

DEMANDS FOB SUPPLEMENT.AKY G&ANT8. 

&rAJ1P8. 

fte BoD01l1'ab1e Sir JIIlv.,adra.ath IIitn (FiDaRce Kember) : ~ 
I beg to move : 

•• 'ftIat a aupplcaaatary RID not aeeediag Ba. 1,85,000 be paUed te tile O.ft'" 
General iII CoUJl4."il to detra7 tile ebar,. that will I!IODie iD e4NU'IIe of JIB,..._t ~ 
the year endiIlg the 311t day of Marl'h, 1929, iII reapeet of • StaalJIII '." 

The motion WAs adopted. 

,." " AoMIlU8'lllATlON OP JUSTICE. 

'!'he BOJlO1U'8'ble Btr Blm.peDdra Bath IIitra (Finance Member) : Sit, 
I beg t.) mo\'c : 
.. That n III I m l ~  lIum not t'x('eedmj[ Ra. 50,000 be granted to the Governor 

General iu ('A1unci! to defray tbe I h ~ 8 thnt will m~ iII I'ourae of pa,...ent duriDg ta. 
y('nr ('ulling the 31st dlly of Mar"h, 1929, in respect of • Administration of Juatiee '." 

Mr. B. Du (Orissa Division: Non-Muhammadan) : Sir, this ~ l 
JUE'ntary Gran: deals with one specific conspiracy trial in my own pro\ince 
of Bihllr and Orissa. It is proposed to contribute from the Central RevenutB 
a StUll of Rs. 50,000 towards the expenditure incurred by the GoverDDleDt 
of my pro\'inc(' in that criminal case. In the proceedings of the StandiD« 
Finance ('ommittee, I find it stated : 
•• It wu Itated that the Goyernment of Bihar and OrilJllll ba(l represe:ated that tJut 

Deogllar cODllpiracy case which wal being pro5Cented in tbat provinre, would involYe tIMt 
Local Goyernment ill hcnv,v expenditure whiell "'as likely to exceed Ra. 2 Jakhs and the 
Oovernor iII Coundl had asked for a eontribution from Cen" rC\'ennes towarda tlMt 
cost of till' case in view of the' flu·tII: (i) that tht' trial hod little or DO direet inteNlit 
for tile province, (ii) that the aceaaec1 iII the COlIC were not inluabitants of Bihar aD4 

i8~  nnd (iU) thnt thE'ir tri31 ill the province was only due to the faet that th!W 
of thl'm were nrreRted while on a temporary visit to Deoghar." 

Sir, accidE'nt.all;r-whether fortunately or unfortunately I e&m1ot say-my 
province llllppt'ns to be known as a very healthy province. Naturally every· 
body eComes to my province for the purpose of a change of climate or ffIr 
reasons of heAlth. If Rny of t.he outsiders who happen to come to my pro-
vinee hatch any conspiracy, then a poor pro'finM like Bibar and On.. 
ought not to be burdened with the whole exteat of the expenditure im'olved 
ill proHeeuting such conspirators. I would have l.iked very much ~ the 
GO"('TDDlt'nt of India S8nctibneci the whole erpenditnre of ttvo lakhs Which 
hl~ Bihar and Orissa Government asked for. The Bihar and Orissa·.oo.-
~  ineul"l'ed or are iaeu.rrmg Dis hwge ~ i l  011. hWf el other 

prO\'iDCftl and b i ~  be telmbursE!d to that Utfftt. It Would •• oft ... 
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better if the Government of India had bl~  a Supreme Court or some 
sort of Central ('ourt where questions affecting the various i ~  should 
be taken into consideration and such cases to be tried at the cost of the 
'Central Govp,rnment. A poor province like mine should 110t be burdened 
10 blleh an extent as Ii lakhs and that for the reason that the alleged cOllspi-
-r.ators were a1'1'f'.I>t.ed in my pro,·ince. 
. Sir, 1m3)' say that my province is very poor. Recently, the Govern-
ment of ~h 1  and Orissa appointed a flood inquiry committee for my tract 
'Of the country, Orissa, and the report has been submitted. It involves very 
h ~ expenditure on any Government if that Government would like to 
give effect tn all the recommendations there to eradicate the causes of floods 
in Orissa. If I can take it as a precedent that the Government of India 
could contribute part of the expenditure of Provincial Governments, I can 
ask the Honou.rable the Finance Member to sanction a few lakhs,of rupees 
towards ilftJH'Oving the condition of the people of 'Ora as mm ~  by 
the flood enquiry committee and that report may soon come up before the 
-Government of India. I hope this precedent of the Honourable the Finance 
·Kember will be utilised in other eases also. ' I think it is a. dangerous princi-
ple that a poor province like mine should be burdened with the remaining 
part of the exp«.>nditure in this Deoghar conspiracy ease which is more than 
Ii lakhs of rupees and in which my province has no direct interest nor is 
any resident of my province implicated. It. either for the other ~ 
YiIlces t(! share the expenses or for the Ce.D.tral Government to finance 
the whol«.> ~  . 

The Honourable Sir Bhupendra :Hath Mitra ~  Sir, I do not want to 
'WaSt..- the timp. of the House for any long period. 

Mr. President : What is the suggestion' 
'!'be Honourable Sir Bhupendra :Hath Mitra ,: Sir, I believe it was 

the poverty of the province of my Honourable friend Mr. Das that operated 
88 a considHlition to the Standing Finance Committee in agreeing to this 
.eontribution. Otherwise, I believe they were very doubtful about estab-
lishing a precedent. 

Mr. B. Das : Quite so. But I cannot understand from the argument 
i)f the Honr)urable the Finance l\lember why my province should bear the 
expenses of 1lf'!{\ple of other provinces, whose people come to my province 
and C(Jlamit alleged -conspiracy or sedition. 

The Honourable Sir BhupeDdra :Hath Etra : The answer to that is 
that it is the usual arrangement. (Laughter.) 

Mr. PrtUdent : The question is : 
.,. That a nppll'meDtary BUm Bet exceeding Be. 50,000· be . grallted to the Goveruor 

-6aera1 iD Council to deflUY the chargee that wiD eeme in eGIll'8e of payment d1ll'iDe 
the year ending the 31st day of Mareb, 1929, in respeet of ' Adminiatration of JUltiee'." 

The moticm was adopted. 
CI'9tL W OBKS CENTRAL. 

'!'he Honourable .SIr Bhupeudra lfathJlltra (Finance Member) : Sir, 
I beB to move : . . 

. " That. IGppJemeatary .am lUIt eueediag Be. .2,13,000 be ~  to. tile Go"eaor 

.a..ral in ~ to ~ ~  .rps that wiU eeDJ,8 in ~ of payment ~ i  r-r eDding the Slllt day of .arel, 192',ln t'eIpeet ~  ' ~ I1 Worb Central '." 



· Pandit Birday Nath ItUIlZI'U (Agra Division; Non-)luaau:amadan 
Rurlll) : )%IIY I IlHk, Sir, what is the sum for which. the residence alreadf 
eonl!'tructed for HiR Excellency the Commander-in-Chief which cost about 
four lakhs hillS been .sold' The second question·.I' "aulcJ like to ask • 
whether Bny attempt was made to enlarge the· exiSting house insteaa of 
selling the building and ~i  a new one' 

The Honourable lIIr. A. O. McWs.*n M mb~  for Industries an4 
Labour): Sir, I think I can reply to that question. I do not know 
whether I would be in order in disclosing the exact figures, but I eaa. 
assure the Honourable Member that the house was not sold at a 10. 
and the Government did not lose a penny either over the cost of the 
bouse or over the cost of the land. Secondly,. it was very carefUlq. 
considered whether the house as it stood was capable of such extenaioDa 
and iJDprovements as would have made it suitable for the permanent 
residenee of the Commander-in-C.hief, and it was decided it was not. 
We had a favourable offer for the first house and we thought it Wa& 
really an economical and satisfaetory transaction. 

Itr. K. C. Neogy (Dacca DiviRion : Non-Muhammadan Rural): How 
is it, these considerations did not strike the Government before T 

The Honourable JIr. A. O. IIcWatMrl: That is going back before 
my time and I can hardly answer that questioD. 

Itr. President: The question is : 
•• That a 8ul'pl<,mentary 8um not exceeding Be. 2,13,000 be granted to the Gov-

ernor Gent'rnJ in ('.oulleil to defray thE' ehargee tbat will eome in eourse of payDIeat daJ'" 
ing the year ending the 31ft day of March, 1929, in rnpel't of' Cinl Worb Central' " 

The motion was adopted. 
CAPITAL OUTLAY ON CURRENCY NOTE PanftlNa PBEss. 

The Honourable Iir Bh1lp8Ddra NaUl _Va (Finance Member) : Birr 
I beg to move : 

., That a 8uppl('J11entary sum not exeetodiDg Ba. 3,80,000 be graated to the Ooftnaor 
Gelleral in Couneil to defray the ·elulrgee that will eoJD8 in eoune of paymeat duriag tt. 
:rear ending the 31st day of March, 1929, in re.peet of I Capital Outlay on CurreIIq 
Note Printing Prees '." 

The motion was adopted. 

DEMAND FOR SUPPLEMENTARY GRANT IN RESPECT 01" 
RAILWAYS. 

Mr. A. A. L. ....... (Financial Commissioner, Railways): Sir, I 
beg to move: 

.. That a IUpplemerda" 8Ullt not E'sceeoding Be. 12,000 be rraated to the Governor 
Geaeral in Couneil to defray thE' eharpa lI·hieh will eo_ in eoUI'8e of paymeat duriq 
the year ending the 31st day ot Ifareh, 1929, in reaped of I Audit '. " 

Thifl money is required for initial outlay in the current year on 
making permanent the separation of Audit and Accounts on State-
managed Railways where it has already been temporarily in force and' 
on extending it to other State-managed Railways on which it is nOw 
propoaed to inaugurate it. The details of the . .proposals which we are 
lay.mg before the Bouae h ~  been fully expla. ined in .what is, I am 
maid, a very lengthy l ~  ,whicb:ilaa. b il ~ h  .handa of". 
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](embers now for some time. I regret that I should have had to 
t,ouble the Hense with so lengtlly a document, but I thought it dem-
able...tlu!.t they should have full details of the results of the experi-
ment that haa been carried out with their approval on the East Indiaa 
Bailway for the last three years. And those Members who have not 
W either the leisure 01' the inclination or both to read the whole of 
tlle lIlemormdam win have found what is I hope a fair and succinct 
BaIIlDl&ry of it ill the proeeedings of the Standing Finance Committee 
for Railways, wmeh examined Our proposals very exhaustively. After 
their repo1't and in view of the fact that the memorandum does go 
i.Jlto meh detail I do not think I need detain the House very long with 
preliminary remark&. 

There are, however, one or two points which I should like to make. 
It may occur to some Honourable Members from the recital of our activities 
which we have given in this memorandum that we are making some-
what extravagant claims on behalf of the work of the Accounts De-
partment which has been under me and my predecessor for thc last 
3 years. That was not our intention. Our intention was merely to 
mbw exactly what had becn done while the accounts had been separat-
ed. I myself agree in fact entirely with the judgment which has beea 
passed by the Auditor General on the results of this separation. He 
has pointed out quite rightly that theoretically the same results might 
have been obtained had Audit and Accounts not been separated; but 
as he has also pointed out that is merely a theoretical point. What he 
says is: 

" All this is in theory only. III practice it is roally impossible to speculate how 
mueh of the work both on the side of accounts as well as of audit would actually have 
been elfeeted without separation. The faet remains that anything like the Mme measure 
of improvement, reforms and eronomies have not been effeett'd in the past by the 
eombined Audit anel Aep.ounts Department and a very strong point in favour of the 
separation is that all t.his h'-lS been aceompliBhed in a short space of time." 

I think I can claim for the Accounts Department which has been 
under my predecessor and myself that it has taken very great pains 
to improve the accounting system on the East Indian Railway and I 
believe that claim would be substantiated by· Members here who are 
on the Public Accounts Committee. A large number of cases came 
llefore them in which, owing to the efforts both of the Accounts and 
of the Audit people, irregularities had . been traced out and remedied. 

The l~ do not only include the extension of the separation 
of Accounts and Audit hOD: the East Indian Bailw'ay to other State-
managed Railways. They also include the making permanent of the 
present arrangements of the Clearing Accounts Office. When this question 
was discussed in the Standing Finance Committee ~  Railways we had b ~ 
us ccrtain complaints; in the first· place, that the apportionment of 
foreign traffic receipts during the time the Clearing Accounts Office had 
been in existence had become more inaccurate, and secondly with re-
gard to the position of the clerks in that oftice. For these reasons there 
was some discussion in the Standing Finance Committee whether the 
right moment had ~ m  to. make h~ ~  arr8!lgemet;tts permanent. 
The Committee deCIded 'WIth Qne dissentIent that the tIme had come 
.to make the arrangements permanent; but at the same time it was 
decided that there should be an investigation into these two matters. I lim 
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now in a position to lay information before the' House which I did not 
previously possess with regard to one of these matten, that is to av, witJl 
ngard to the accuracy of the accounts which have been prepared in the 
Clearing Accounts Oftlce. In 1927-28 I find that that oftiee ~ 
trwactions aggregating over 18 crores of rupees and h ~ ihe 
flDally admitted irregularities in apportionment of rating-were UDder 
•. 16,000. That is to say, it was considerably less than ~ eleven 
thousandth of the total amount accounted for or, to give deeiJUl 
tgures, 0.0087 per cent. I do not think anybody could describe that 
.. inaccurate working. 

With regard to the position of the· clerks on which I myself haven-
eeived many representations-and I know that Bonou1'8ble Members 
in this House have also done so while there has been in addition some 
discussion in the Pre88,-it is particularly becaMe of the position of 
these clerks that I am very anxious now to see the' arrangements made 
permanent. These clerks have been transferred from a good many 
ofilees and their main complaint is I gather that at present they do 
not know their position on the list of the office, their position vis-a-vis 
each other. Until we know that the oftice is going to be permanent. 
it is impossible to settle down and arrange the lists of the office in such 
• way that each man will know he has been properly placed and will 
have no SeD.<le of grievance. It is also, I may say, impossible for me to 
take steps to provide accommodation for these clerks until I know 
if the office is to be made permanent. And the want of aecommoda-
tion in Delhi is one of the main ditBculties to which these clerks are 
at present subject. It is for these reasons that I am particularly 
anxious that the arrangement with regard to the Clearing Accounts 
Office Mould now be made permanent. I 

There arf' two further thinj!'s I should like to add. First of all, in the 
memorandum it will be seen that there are proposals for traDBferring 
further work. the work of local traffic audit, from the State Railways 
to the Clearing Accounts Office. On the advice of the Standing 
Finance Committee for Railway. I have decided to postpone those 
proposals for the preent, particularly because they would involve 
bringing more clerks to Delhi from. Calcutta and elsewhere before we 
have accommodation for them. 

Lastly, I w!sh to refer to the methods which we propose to adopt 
for recruitment if this House accepts these proposals. The superior 
oftlcers I think offer no ditBculty at the moment. I am hopeful that 
the Auditor General will be able to produce for us a. suftlcient number 
of otBeers from the Indian Audit Bnd Accounts Service to fill most of 
the posts that will be created in the Railway Accounts Service. For 
the future we propose to adopt exactly the same system of recruit-
ment as obtains in the Indian Accounts and Audit Service, namely, by 
open examination through the Public Service Commission. 

A point which is of greater difficulty is the recruitment of the subordinate 
4 P... staff. Now, I am extremely anxious myself to get rid of 

the present haphazard methods by which clerks and other b i ~ 
tp'e recruited. You can never say that you are getting the best men 
by our present methods, and if I may say so, it is an unmitigated 
JUllsance to peraons in my position to have to receive almost dally 
applications from various people to confer appointments on somebody 



'. 
LEGISLATIVE ~  

[Mr. A. A. L. Parsons.] 

whom ~ y know. My idea at present is if possible to recruit for both. 
the Cl'earing Accounts Office and for other accounts offices, for posta 

~  and other ~b ~i  b~ examination. I should li ~ to 
maJiI" it an open examlDatlOn, that IS to say I should like to avoid 
having to select people to sit for the mi~ i  but I am a little 
doubtflll whether that is feasible. We might be so ftooded with. 
applications for the examination, that it would be almost imposaible-
to get an examination held. I propose therefore to discuss thiI. 
matter again with the Standing Finance mmi ~  for Railways with 
whom I have already agreed to fO through all the rules which I have 
suggested for the recruitment 0 the statIo 

I think, Sir, that is all I have to say. The genesis of these pro-
posals can be ~  in the report of that distinguished Committee-
which was presided over by Sir William Acworth. This House helped 
in starting them when it agreed in 1925, that they should be tried out 
on a large seale on the East Indian Railway. They have since been ~ 

proved by an eminent accountant of international reputation. In the-
judgment of the Auditor General they have been tried and not found 
wanting, and they have been approved, unanimously except in one 
minor respect, by the Standing i ~  Committee for Railways. 
They are also expected to lead to a reduction of about Rs. 2 lakb& 
in the establishment costs of Railways and to further economies for 
which no exact figure can be given, but which may be about 10 lakhs. 
I know of no stronger arguments that I ean use to commend them t& 
the House. 

JIr President : The question is : 
II That a lI l m ~  II1IID Dot exceeding ..... . 

(MI-. Neogy stood up in his place.) 

Does the Honourable Member wish to speak , 

1Ir. It. ~ Beogy (Dacca Division i Non-Muhammadan Rural) : Yee, 
Sir. I shall try to imitate my Honourable friend, Mr. Parsons ..... . 
1Ir. Prwidm : And be equally long' 

1Ir. K. O. _..,. : No, Sir ; I will be very abort. Well, Sir, my finIt 
quarrel with him is with regard to the procedure that he has ehoaen to 
adopt in bringing forward this important question of principle. I do u.at 
think that very many Members of this House-particularly those wh9 
were not in the Finance Committe&-were aware euetly of the import 
of this Supplementary Demand. When on the last occasion, about three 
years back, there was a motion made in this House for ~ i  to a. 
experiment b i~ C'arried on with regard to the separ,*ion of Accounta 
and Audit on th(l East Indian Railway, the Honourable Member's pre.-
decessor preferred to bring forward a rel!'ular Resolution giving the essen.-
tial details of that scheme, and it \\"as only after the House had accepted 
that Resolution that the I>"Urplementary estimate seeking to ,:t;yp financial 
dect to that scheme was brought up in this House. I do not know why 
my Honourable friend has not chosen to follow that excellent precedent 
that he had before him in this matter. S!r, apart from that, I do not 
think that this is the proper time, just at the fag end of a day, at thefai' 
~ of the Session, to bring up a quer."tion like this. Hoi·eTer, Bir, on 



the last occasion the atmosphere of the HOlLlje ~ b  'dilferent from 
ww,.t 1 find-tQ-d,ay ; and the ,credit for that belongllcertainly to the per-
8lWiiYe . powers of the Railway Department.. When r went ,through my 
Honourable friel,ld's memorandUlU. I was; reminded of the usual qpe 
of ad"ertisement .. of certain patent medicines. All kinds of merits are 
d,aimed by my Honourable friend for this IiCheme of separation. But 
ltD-en I turned to the Auditor General's note, I found that my Honour-
able friend the Financial (JommiKSioner did not quite succeed in per-
wading that hardheaded old, as he had most of my colleagues on this 
,:jde of the House. Sir, my Honourable friend has given a few lines 
from the. observations of .the Auditor General. If he had only given us 
a few more seuteuces from his note, the House would have &eeD that the 
Auditor ~ l is n.ot quite sure of the poJitiQ1l. Be uses VfZY eautioua 
lClnguage. In one place he says he would have wished to have had 
more time to consider the matter ; ,ill another place he ..,.. : . 
"  I ba ve Dot been able to verify the fi«ul'ell, ' , 

Then again he. says ,: 
II The merita that !w\'e been claimed for thilt ~ M could ft wen be elaimed per-

haps under the oM 8y~  •• 

If any Honoul'able l\lember de:-;i1'6S to l'pall ont the whole rt'port here, he 
is welcome to do so, but I am not going to tire the patience of this House. 
Let us try to understand a. .. briefly aN po8tlible what tbis proposal means. 
At the rneent moment there are two ~ 1 8 of accounts and audit 
wnic.h are in vogue side by side in the Railways. On the Company-manag-
ed lines there is a separation of audit hom aceounta;'tae aeeotDlts.are main-
tained by a staff which is under the administrative control of the Agent 
and the Directol'li in England, There is an independeat audit ea.rried 
on on behalf of the Auditor General by Governmentlnspecton.. This 
is the system which is in vogue on ('oJupany-managed linl!8.The other 
system is in ~  on the State-managed JiUC!I; with tbe ~ i  of the 
East Indian Railway. Under this State railway syatem, the IRaff which 
keeps the accounUi is not undt'r theadminiMtrativc control of the _ Agent 
or the Railway Board, but of the Auditor Oeneral ; ana that sta« not 
merely keeps the accounts but im l ll l~  carries on ~  In the 
ease of the (;otnpany IIYlltem of audit. it is 8 post audit; that-is, a post 
mortem examination of the accounts on behalf of thc Auditor General. 
In the ease of the State system, it is pre-&udit-that is ~ BaY, before any 
expenditure is incurred, the auditor who is also the aooounttioilieer most 
lICi'utinise the proposed expenditure. Theae were the two systema when tile 
East Indian Railway was taken Q"t'r by the State for direet m~ 
ment. ~  the pl'oposal which the .\cworth Committee had. made for 
separating Audit from Aecounts was then under consideration i and tht" 
Qol'ernmeot thought that the be>;t I lIl ll i ~  of carryiug oottht' esperi-
ment of that proposed mp8snre .had pl'esentt"ditself with tile taking over 
of the m~ m  of tho) East Indian Railway by the Government of 
India ; alid,therefore it was that that new separat.ed system WIiB given 
a trial-011 the East Indian Railway. We are told now that that experi-
ment has proved a very great success and therefore it ought to be extend-
ed to the other railway systems. Now, when we m ~ the merits of 
tbese two systems, .I mean the t.wo systems that were tried on the East 
Indian Railway, namely, the ~ i  Company system and the present 
separated qatem,we must not forget that there is not any Tflry esaential 
difference in the principle of the two systems. becaUSl' as in 'the days or' 
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the Company management there was an independent audit. on behalf 'Of 
the Auditor (}elleral a!l.d the accounting was done by a staff which was 
under the administrativeeontrol of the Agent. That is more or less tile 
system which is now -sought to be extended to the other Railways, and 
to which a trial has ·btoen given on the East Indian Railway. There may 
be SOBle differencE'·here and there in details, bnt the main principle must 
be admitted, apd has been admitted,to be the same. Therefore, Sir, 
when it 18 claimed that tbe llf'W' ~ l 8  s,·stem is 8 superior systt'm, you 
are thinking of 8 y ~m whicl1 does Dot matmally differ from the system 
with which }'Ou hed an opportunity of comparing it. I maintain that the 
Government haTe 110t got mtlieient matl'rials to place before this House 
"iUohwMlld justify them. in'uying that this experiment bas ~ m
ed the superior 'merits of the new system Mcompared WIth the old 
orthodox system, !l.8mely, the emnbined s,.,,-tem of audit and accounts that 
has preyailed for so many yean; 'on the State-managed lines. 
Mr. O. 8. lta.Dp I.ver (Rohilkund and Kmaaon Di_ODS : Non-

Muhammadan Rural) : Question T 
Mr. 1[. O •• eagy : Now, my Honourable friend Mr. Ranga Iyer say • 

• , Question ". My Honourable friend is Ii member of the Public Accounts 
Committee, but unfortunately he does not care to read the reports of the 
Committees of which he is a member. (Aft HOtIOUmble Membet' : ., He 
never attended.") At least he did not read the Report of the Public 
Accounts Committee held last year ..... . 
JIr. O .•• BuIp 1Jer: WIleD y.ou were a member. 
JIr. 1[. O .• eogy: I was, but my Honourable friend is expected to 

read the Report ..... 
lIIr. O .•. Baup Iyer : I was a member last year. 
An JIoDourabJe JIember : He was a member last year. 
JIr. 1[. O .• ...., : Was he, Then I maintain that he does not ..... . 

JIr. C .•. JtaDp qer : I am afraid, Sir, that the Honourable Member 
is talking through his bat. . 

JIr. ][, O . ...", :  I have never worn a hat in my life. 

Well, Sir, this question came up before the Public Accounts Com-
mittee last year, and certain results of the working of the new system as 
an experiment on the E .... -t Indian Railway were put forward in the Audit 
aad Appropriation Aeoomlts oftbe Railways, and the Auditor ~ 

had something very illuminating to say on that liubject ..... . 

Mr. President : Does the Honourable Member oppose thia grant f 

Mr. 1[. C •• 8017 : Yes, Sir ; I am opposing this grant. This is the 
question that was put to tbe Auditor General: 
.. Have you got8uffieicnt experience of the I;)·stem to.y that this eeparation baa .. 

sulted in,811 impl'O'I"elIleut DOt only upon the old company 8'fsteIU a8 wu obtaining on the 
Eaat IndiaDRailwl1y but aleo over,tIIe.,.tem of woatiag..a h ~) II  ". 

Thia is the reply which Sir Fredericlt Gauritlett gave .: 
II I think the answer is that it ill very difliCl,llt to dillentang1e two ea_ which he 

beeJa at work. There has bam the taking Oftr of the East Indian Bailway by tlte State,-
tile Benltiny of the oIdlfdem of aeeountl 'WhieIl dUren, sa lIr. Pal'lODl has explained, 
i. Mme. :respeeta ft'OIlI tbe State y ~ of· aeeoaate, and there i. tillO at the ame time 
the independent audit. ~y owa penlOJUll feelillg ia that we Jaay. dieeoYlI1'ed more in the 



11m ,ear ot badependent audit OIl the Eut lndiaD. thaD .e IbOuld ..... , _" _ tile 
North W.tena." 

Then the nut question was : 
" Do I take it that it the 8tate system of uuditiag were iDtrodueed 08 the Eat 

IDdiaa Bailwa" then these i ~l i i  D1i«bt Dot have eome to light f 
Sir F. Ga""U,tt : " I wOIlld not .1 that. But I quite agree with what I thiDk ia 

UDderl,iDg ,our remarka that we eaDDot get a deewve anewe, to the q...uoD whether 
tbe i~  i.e inhel't:DtJy beneficial Dutil we apply it to a State Bailwa,." 

That was the position which he took up on that occuion, and read 
between the lines, the present memorandum of the Auditor General which 
has been placed before us in this connection &leo goes to support this 
.. iew. He says that it is very diftlcult to say whether this benefieial result 
'Would or would not have resulted from the combined system. 

Mr. A. A. L. PanonI : Will the Honourable Member say where the 
Auditor General says that' 

1Ir. It. O .• 8011 : I have read out from his own evidence before the 
Public Accounts Committee. 

Mr. A. A. L. P&noDI : What page , 
Mr. PreIicIent : Order, order. Does the Honourable Member desire 

to continue this debate on another day' 
... K. O .• IOIJ : Yes, Sir ; I should prefer you to take it over to 

Monday. (Aft Ho1lOt£,.able Membe,.: .. No, no.") 
111'. Prelideut : It is a very important debate, and I think there are 

a good many lIembers anxious to take rart ill it. I propose, therefore, 
to take it up on another day. 

111'. Jamnada. M.llehta (Bombay City: Non-Muhammadan Urban) : 
Sir, this is really not a Demand for Supplementary Grant at all. It is 
a Demand for the sanction of this Houae to two important matters, namely, 
the Clearing Houae Office and the confirmation of the sellaration of 
audit from accounts. 

Mr. Prelideut : To-morrow is Saturday, and the Leader of the House 
has agreed to allow the House to discuss the separation scheme. But 86 
leaders of non-ofticial partie" J.B\'(' agreed to certain conclusions, I dl) not 
think that the debate will take long', and therefore I propose to sit at 
half-past two. Is there JlIY Huggestion which Honourable llembenl wish 
to make' 

111'. JamnMu .... ta : Is this to be taken to-morrow, Sir , 
Mr. President: No, not this. 

The AlI88IDbly then adjourned till Half Past Two of the Clock on 
Saturday, the 22nd September, 1928. 
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